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RAJYA SABHA

Thursday, the 11" February, 2021/22 Magha, 1942 (Saka)

The House met at nine of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
Notification of the Ministry of Law and Justice

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of Shri Ravi Shankar Prasad, | lay on the Table,
under sub-section (3) of Section 169 of the Representation of the People Act, 1951,
a copy (in English and Hindi) of the Ministry of Law and Justice (Legislative
Department) Notification No. S.0. 3667 (E), dated the 19" October, 2020,
publishing the Conduct of Elections (Amendment) Rules, 2020.[Placed in
Library.See No.L.T.3125/17/2021]

I Report and Accounts (2018-19)of NHDC, Lucknow and related papers
Il. Reports and Accounts (2019-20)of CWDB, Jodhpur, Rajasthan, NIFT, New
Delhi and ISEPC, New Delhi and related papers

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shrimati Smriti Zubin Irani, | lay on the
Table—
I. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act 2013:—
(a) Thirty-sixth Annual Report and Accounts of The National Handloom
Development Corporation Limited (NHDC), Lucknow, for the year
2018-19, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library.See No.L.T.2979/17/2021 and No.L.T.2980/17/2021]

Il. A copy each (in English and Hindi) of the following papers:—
(i) (a) Annual Report and Accounts of the Central Wool Development Board



(b)
(©)

(i) (2)

(b)

) ()

I.
”.

(b)
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(CWDB), Jodhpur, Rajasthan, for the year 2019-20, together with the
Auditor’s Report on the Accounts.

Review by Government on the working of the above Board.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library.See No.L.T.3347/17/2021]

Thirty-fourth Annual Report and Accounts of the National Institute of
Fashion Technology (NIFT), New Delhi, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library.See No.L.T.3346/17/2021]

Thirty-seventh Annual Report and Accounts of the Indian Silk Export
Promotion Council (ISEPC), New Delhi, for the year 2019-20, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above  Council.
[Placed in Library.See No.L.T.3345/17/2021]

Report (2019-20)of NSC, New Delhi and related papers
Report and Accounts (2019-20) of ISI, Kolkata and related papers

SHRI'V. MURALEEDHARAN: Sir, on behalf of Rao Inderjit Singh, | lay on the Table,
a copy each (in English and Hindi) of the following papers:—
I. (a) Fourteenth Annual Report of the National Statistical Commission (NSC),

(b)
(©)

(2)
(b)

(©)
(d)

New Delhi, for the year 2019-20.

Action Taken Report on the recommendations contained in the above
Report.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library.See No.L.T.3150/17/2021]

Eighty-eighth Annual Report of the Indian Statistical Institute (ISI),
Kolkata, for the year 2019-20.

Eighty-eighth Annual Accounts of the Indian Statistical Institute (ISI),
Kolkata, for the year 2019-20, together with the Auditor's Report on the
Accounts.

Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library.See No.L.T.3149/17/2021]
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. Notifications of the Ministry of Personnel, Public Grievances and Pensions
Il.  Report and Accounts (2019-20) of IREL, Mumbai and related papers
lll. Reports and Accounts (2019-20) of various Institutes and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Dr. Jitendra Singh, | lay on the
Table—

l. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Personnel, Public Grievances and Pensions (Department of Personnel
and Training), under Section 61 of the Lokpal and Lokayuktas Act, 2013:—

(1) G.S.R. 733 (E), dated the 25" November, 2020, publishing the Lokpal
(Staff Car Driver) Recruitment Rules, 2020.

(2) G.S.R. 793 (E), dated the 23" December, 2020, publishing the Lokpal
(Finance and Account) Rules, 2020.

(3) G.S.R. 6 (E), dated the 5" January, 2021, publishing the Lokpal (Multi-

Tasking Staff, Group ‘C’ posts) Recruitment Rules,2021. .
[Placed in Library.For(1) to (3)See No.L.T.3166/17/2021]

Il. A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act 2013:—
(a) Seventieth Annual Report and Accounts of the Indian Rare Earths
Limited (IREL), Mumbai, for the year 2019-20, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library.See No.L.T.3159/17/2021]

lll. A copy each (in English and Hindi) of the following papers:—

(i) (a) Sixty-sixth Annual Report and Accounts of the Indian Institute of Public
Administration (IIPA), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library.See No.L.T.3164/17/2021]



(i)

(iii)

(v)

V.

(2)

(b)

(b)

[RAJYA SABHA]

Annual Report and Accounts of the Harish-Chandra Research Institute
(HRI), Prayagraj, for the year 2019-20, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library.See No.L.T.3160/17/2021]

Annual Report and Accounts of the Institute for Plasma Research,
(IPR), Gandhinagar, for the year 2019-20, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library.See No.L.T.3161/17/2021]

Annual Report and Accounts of the Saha Institute of Nuclear Physics
(SINP), Kolkata, for the year 2019-20, together with the Auditor's
Report on the Accounts.

Review by Government on the working of the above Institute.
[Placed in Library.See No.L.T.3162/17/2021]

Notifications of the Ministry of Communication

Reports and Accounts (2018-19) of IISER, Tirupati,
IISER,Thiruvananthapuram and IISER, Berhampur and related papers
Reports and Accounts (2019-20)of TCIL, New Delhi and TRAI, New Delhi for
the year and related papers

Reports and Accounts of various Institutes, Centres and Councils for various

years and related papers
MoU between the Gol and TCIL

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Dhotre Sanjay Shamrao, | lay on

the Table—

l. (1) A copy (in English and Hindi) of the Ministry of Communications (Department
of Posts) Notification No. G.S.R. 744 (E), dated the 27" November, 2020,
publishing the Indian Post Office (Amendment) Rules, 2020, under sub-section (4)
of Section 74 of the Indian Post Office Act, 1898.

[Placed in Library.See No.L.T.3192/17/2021]

(2) A copy (in English and Hindi) of the Ministry of Communication (Department
of Telecommunioations), Notification No. 301-20/2020-F&EA, dated the 30"
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September, 2020, publishing the Telecom Consumers Protection (Eleventh
Amendment) Regulations, 2020, under Section 37 of the Telecom Regulatory

Authority of India Act, 1997.
[Placed in Library.See No.L.T.3191/17/2021]

(3) A copy (in English and Hindi) of the Ministry of Communications (Department
of Telecommunications) Notification No. G.S.R. 694 (E), dated the 10" November,
2020, publishing the Temporary Suspension of Telecom Services (Amendment)

Rules, 2020, under sub-section (5) of Section 7 of the Indian Telegraph Act, 1885.
[Placed in Library.See No.L.T.3190/17/2021]

Il (1) A copy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 22 of the National Institute of Technology,
Science Education and Research Act, 2007 :—

(i) (a) Annual Report of the Indian Institute of Science Education and
Research (IISER), Tirupati, for the year 2018-19.
(b) Annual Accounts of the Indian Institute of Science Education and
Research (IISER), Tirupati, for the year 2018-19, and the Audit Report
thereon.

(c) Review by Government on the working of the above Institute.
[Placed in Library.See No.L.T.3551/17/2021]

(i) (a) Annual Report and Accounts of the Indian Institute of Science Education
and Research, Thiruvananthapuram, for the year 2018-19, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.
[Placed in Library.See No.L.T.3592/17/2021]

(i) (a) Annual Report and Accounts of the Indian Institute of Science Education
and Research (IISER), Berhampur, for the year 2018-19, together with
the Auditor’s Report on the Account.

(b) Review by Government on the working of the above Institute.
(2) Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) (i) (a), (i) (a) and (iii) (a) above.
[Placed in Library.See No.L.T.3583/17/2021]
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. (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—
(a) Annual Report and Accounts of the Telecommunications Consultants
India Limited (TCIL), New Delhi, for the year 2019-20, together with
the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of above Company.
[Placed in Library.See No.L.T.3187/17/2021]

(2) Acopy each (in English and Hindi) of the following papers, under
sub-section (4) of Section 23 and sub-section (3) of Section 24 of the Telecom
Regulatory Authority of India Act, 1997 :—

(a) Annual Report and Accounts of the Telecom Regulatory Authority of
India (TRAI), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Authority.
[Placed in Library.See No.L.T.3188/17/2021]

. Acopy each (in English and Hindi) of the following papers:—
(i) (a) Annual Report and Accounts of the Central Institute of Classical Tamil
(CICT), Chennai, for the year 2016-17, together with the Auditor's
Report on the Accounts.
(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above.
(i) (a) Annual Report and Accounts of the Central Institute of Classical Tamil
(CICT), Chennai, for the year 2017-18, together with the Auditor's
Report on the Accounts.
(b) Statement by Government accepting the above Report.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library.For(i)and(ii)See No.L.T.3552/17/2021]

(i) (a) Annual Report and Accounts of the Centre for Development of
Telematics (C-DOT), New Delhi, for the year 2019-20, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No.L.T.2961/17/2021]
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(iv) (a) Annual Report of the Indian Institute of Science (lISc), Bangalore, for
the year 2018-19.
(b) Annual Accounts of the Indian Institute of Science (lISc), Bangalore, for
the year 2018-19 and the Audit Report thereon.
(c) Review by Government on the working of the above Institute.
(d) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No.L.T.3560/17/2021]

(v) (a) Annual Report of the National Council of Educational Research and
Training (NCERT), New Delhi, for the year 2018-19.
(b) Annual Accounts of the National Council of Educational Research and
Training (NCERT), New Delhi, for the year 2018-19, and the Audit
Report thereon.
(c) Review by Government on the working of the above Council.
(d) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No.L.T.3031/17/2021]

V. Memorandum of Understanding between the Government of India
(Department of Telecommunications, Ministry of Communications) and
the Telecommunications Consultants India Limited (TCIL), for the year
2020-21.

[Placed in Library. See No.L.T.3189/17/2021]

REPORT OF THE COMMITTEE ON GOVERNMENT ASSURANCES

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, | present the Seventy Fourth
Report (in English and Hindi) of the Committee on Government Assurances.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON AGRICULTURE

ST BT g1 (BTG : HEIGd, H [JHNT Heidd oy daet daary it |
(2020-21) & FFATIRET ARTIGHT Bl Uh-Tap Ui (3USH AT fE<! §) F9T Ued IR
Rl §:-
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() PN TG fhdr BedTor AT (BN gHET Td e fa9rT) o 'srgam
AT (2019-20)" & Hag H fA9RT Heford By daeh dada it |l &
AR gfrdes H sidfdse FgRhYI/RIBIREI IR ARBR §RT B Tg HRATS &
9 ¥ diggdi gfaded ;

(i) ARIUTAT, TUTAT AR ST FATAY (TUTAT 3R SR FIHMT) B "1
AT (2019-20)" & Hag H [THRT WA B Haet HHarg Wiy Qi &
41 gfde ¥ sfdfdee FHRhAl/RIBIRRN IR GRGR gRT Bl Ts BRATg &
Hag ¥ dgsdi ufade ;

(iii) ACRIUTS, YT 3R SI HATAI (ACRIUTSAT [9RT) B '3ar 7
(2019-20)" & T ¥ [GHIT W HIY Feefl Aqary Wi |l & giad
gfcraed ¥ sfdfdse FRAIN/RIBIREI IR WREBR §RT B 15 HRATS & Hae

(iv) SN Td fHAT BT HATTT (DN, AEHIRAT Ud fHATT Dol f[I9RT) Bt
"I AW (2019-20)" b Hag H [AHRT Wl SV el FHag wm
QT & ©o Ulde | sfdfdse FRpIl/RBIRT IR GRGR §RT &I T
HNATs & Ge § AT Uferded ;

(v) ET YEDRY] SERT AT D1 'S AN (2019-20)" & Hag H [GHRT
Hafod Y el dwcly @R |fifa & wad gfideT 9 skl
FYRHIN/RBIRE IR ARBGR gRT & Ty HRATs & A9Y H JSREdl
Flﬁlaﬂ_*fg

(vi) P Ud fbAT BTl H3Ted (PN, TEHIRT T fhard wegror faunT) ol
‘IS A (2020-21)" b HEg H [GHRT HEd PV Gl Ay @)
| & AId gfaed # sidfde whgl/RIBIRN IR WRER gRT & Ty
HRATS P G H I~19dT Ufcrded;

(vi') PN Td fHaT BT FATT (SN rgEe Ud et faum) o1 ‘srge™
AT (2020-21)" & Heg H [THRT WA B Haet Harg WY AR &
94 Hiraed ¥ idfase AgRhdl/RmIRel IR SRBR gRRT B ITg BRdls &

(viil) RIS, YYUTA 3R SIRT HATT (UYUTAT 3R SAT 4 i
"I AT (2020-21)" & e H [GHRT AT BN Hejell daara il
JAfT & RS Ui | ifase FRhal/RBIRe IR IREGR gRT B
TS BNATS b G99 H gFpIadi Ufde;

(ix) ASUTET, UUATA 3R ST HATSHT (ASIUTAT [GHRT) Bl 'STI&T A
(2020-21)' & Hag # fIurT Hafda Sy Adeht dadha Wl afAfa & aRed
gfcraed # sdfdse GHRAIN/RIBIREI IR WREBR §RT DI 7[5 HRATS & HaY

¥ grsgdi ufde; iR
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(x) W THEBRU I HATSTI Dl "3ar AN (2020-21)' & g H fqum
Hafod oY el dqcy Wl 9 & aved ufaded § sidfase
AT/ RIBTRE IR ERBR §RT B T HIRATs & G&e H dgaqdi Hirda|

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING

COMMITTEE ON CHEMICALS AND FERTILIZERS

SHRI ARUN SINGH (Uttar Pradesh): Sir, | lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing

Committee on Chemicals and Fertilizers:—

0,

(i)

(i)

(iv)

Ninth Report on Action Taken by Government on the recommendations
contained in its Second Report (Seventeenth Lok Sabha) on ‘Demands
for Grants 2019-20" of the Ministry of Chemicals and Fertilizers
(Department of Chemicals and Petrochemicals);

Tenth Report on Action Taken by Government on the
recommendations contained in its Third Report (Seventeenth Lok Sabha)
on ‘Demands for Grants 2019-20" of the Ministry of Chemicals and
Fertilizers (Department of Fertilizers);

Eleventh Report on Action Taken by Government on the
recommendations contained in its Fourth Report (Seventeenth Lok
Sabha) on ‘Demands for Grants 2019-20" of the Ministry of Chemicals
and Fertilizers (Department of Pharmaceuticals);

Twelfth Report on Action Taken by Government on the recommendations
contained in its Fifth Report (Seventeenth Lok Sabha) on Study of
System of Fertilizer Subsidy’ of the Ministry of Chemicals and Fertilizers
(Department of Fertilizers);

Thirteenth  Report on Action Taken by Government on the
recommendations contained in its Sixth Report (Seventeenth Lok Sabha)
on ‘Demands for Grants 2020-21 of the Ministry of Chemicals and
Fertilizers (Department of Chemicals and Petrochemicals);



10

[RAJYA SABHA]

(vi) Fourteenth Report on Action Taken by Government on the
recommendations contained in its Seventh Report (Seventeenth Lok
Sabha) on ‘Demands for Grants 2020-21" of the Ministry of Chemicals
and Fertilizers (Department of Fertilizers); and

(vii) Fifteenth Report on Action Taken by Government on the
recommendations contained in its Eighth Report (Seventeenth Lok
Sabha) on ‘Demands for Grants 2020-21" of the Ministry of Chemicals
and Fertilizers (Department of Pharmaceuticals).

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON EXTERNAL AFFAIRS

SHRI K. J. ALPHONS (Rajasthan): Sir, | lay on the Table, a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on External Affairs (2020-21):—
() @ Fourth Report on Action Taken by Government on the
Observations/Recommendations contained in its Twenty-third Report on
‘Issues relating to migrant workers including appropriate legislative
framework and skill development initiatives for prospective emigrants’;

(i) Fifth Report on Action Taken by Government on the
observations/recommendations contained in its First Report on
‘Demands for Grants’ of the Ministry of External Affairs for the year
2019-20;

(iii) Sixth Report on the ‘Anti-Maritime Piracy Bill, 2019’; and

(iv) Seventh Report on Action Taken by Government on the
observations/recommendations contained in its Second Report on
‘Demands for Grants’ of the Ministry of External Affairs for the year
2020-21.

@ The Fourth Report was presented to the Hon’ble Speaker, Lok Sabha on 9" September, 2020 under
Direction 71 A of the Directions by the Speaker, Lok Sabha and the same was also placed before the
Hon’ble Chairman, Rajya Sabha for his perusal.
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON LABOUR

DR. BANDA PRAKASH (Telangana): Sir, | lay on the Table, a copy (in English and
Hindi) of the Sixteenth Report of the Department-related Parliamentary Standing
Committee on 'Social Security and Welfare Measures for Inter-State Migrant
Workers’.

MOTION FOR ELECTION TO THE COMMITTEE ON OFFICIAL LANGUAGE
T8 AT # X159 93 (31t i< <)« 981ey, H URaiTd Rar g

" TSTHIYT SR, 1963 (1963 BT 19) B TRT 4 BT JU-GRT (2) P SR 4, T8
HHT Uehel AshHUITY A YUTTell §RT JATquTiereh Uieiifeed dght o IaR, I &
AWl H I Uh GG DI STHINT FART BT & B b o7Q [Faiferd e ol
EREINICal

The question was put and the motion was adopted.

ot 9UTafa : freaT ST, ST e 31— i g1aT & 1 R1th 19 81 31 =< =

Mt R T - S, IR, <1 8, 10 Y 8 iR aree ot

MR. CHAIRMAN: Nityanand means happiness always. What a great thing!
. (FALF)... WEHE Sl el <&l 7, s WY €, dare €, em<-am—<
. (SAL)... IH, SR, VT T8 891 912 - 9 M1 ST ifaR, st 3= R
gTad|

MATTERS RAISED WITH PERMISSION

Need for use of Hindi and other languages in the Supreme Court and High Courts

it g1 RiE I1ea (SR U<¥): AR GHTafd Si, sTal & 74 991 & 916 W &9
T Bl AT FaRAT § 9 &b ANIRDI BT Y= WINT H T IUAL] B § a9 T8
B 9% 21 Ay ST & 216d URrde=T &I GADR MY dids ST, AT - T Pl -

11
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Hared <TATed 9 S¢d AT &l HRIdTe! fawal HINT § FH1ied H--1 IATIBTR S
g B W B IR ~TguIferd & ~TaTEel o fad 9T & forg g9ra STt
I B U8 AT H 9IS $© ARKAT BHI I &l Fhdll &, U= I8 (AR T8

HEIGY, 18 ST, 2016 DI HIRT P &I IRATHIRT 7 WRBR Bl Frord fa b
STadd R 9 I ATl ¥ 2= 97 o Uef3res umurell #§ drRidre!
R BHR DT YKATE TP B T 11 51 H 11 ST o wfcaed sik |wared
IRATAT F AGL F A9 § Al d DI SAURYM H ST FaaR il gl S0 B
T GAHTfep ATV, TTe a8 Fdied ~qrarerd 81 T A ST &1, ¥l Si+a1 &
gf SaRerRi Bict 8, 7 fob fonl e srerar fnal & folvl <91 ©f 98 Ufirerd amardt
=T AT 377 &I ATTHTHISN H HaTg BRell 81 3A<T: G2 b AR bl SAD] 37T AT
A =T et ey, arfe ol =uraTeral | srferahisll gRT e T Il 9T =arareral
& oI} BT BT TRE A FHSH b 3R ATy Iy H RT3 9 AP |

HEIGY, AIGHIYT BT DI [dbed Tl 81 Aeballl 37c: H SAlbei s ! Ufd= RO
ST JATAeh ] DI AdTed AFHR Haled ATATAT bl BRIdTE] TSTHTYT fa=aT i 3=
AT D1 BRIaTS! &g AGHIIAT H B o IRDBR A Aol BT g1 Bl
AT HRAT g

oY gTafar: v g ST, SMueT 99g 99T 81 17 8

11 3N BT AR[Y (TSR : HEISd, H AT Aawd gRT IS T fIug & 3
DI FHIg DHRAT Gl

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the matter raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the matter raised by
the hon. Member.

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS
WELFARE (SHRI PARSHOTTAM RUPALA): Sir, | also associate myself with the
matter raised by the hon. Member.
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SHRI JUGALSINH MATHURJI LOKHANDWALA (Gujarat): Sir, | also associate
myself with the matter raised by the hon. Member.

st qumIfa: NEdl SRAT ST 9891 319 96N diel Adhd! &, AIgd h-dc BRI 3T
Jopx W) 91T Al €, Wl 8191 dTe dI Ws! 8 S8U|

Need for introduction of new railway line in Santir Bazar and Sonaichari Belonia Sub-
Divisions in Tripura

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, | would like to bring to your kind
notice a very urgent demand of the two localities of South Tripura district. It is for
introduction of new train services in Santirbazar Subdivision and Sonaichhari of
Belonia Subdivision. Both are tribal inhabited areas having population about more
than 10,000 in each area, but they cannot avail the rail services as the railway stations
from their locality are at a far distance. The people, mostly tribals, of both the areas
have to travel about eight to nine kilometres to reach railway station on either side. It
would be very helpful for the patients intending to go to Ratanpur PHC if a halting
station is set up at Sonaichhari. Sir, | want to know: how much time will it take to
complete the Akhaura Gangasagar Project via Bangladesh ? | request the Government
to look into the matter urgently. Thank you.

DR. SASMIT PATRA: Sir, | associate myself with the matter raised by the hon.
Member.

Problems being faced by daily commuters in Delhi/NCR

il TRV SR AT (TSI ]IS &7, [oell): Heled, H v A1 4 faell
TR H BRI B dTel i< 1T D1 FHRAT IS AT8dT gl DRI BIA &

PRI TG YHR P ATAST(Te...

St FUTAf: AT @iTST, ARV )7 STt Bl HISH ST

S TRV ST HT: FEISY, DRI BTl b DR Fd YbR b A+ GRTE IR
R o T8 o, R -eR I8 I yed) IR dle T&l 81 AT 7 3701 URATe 36 H
&1 8, ol STUHAR HGT T H 3-SIM = b &1 I WieAl STl 8, STaidh
P Sl T R IR fS9meit # e 81d 81 #8Ied, S-dI Udh &1 JIe @lell STl 8,

T Tl-ofRll R o STl & 599 ga8-90M & F9I I l-oi ! drs o
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ST B, a9y &R e 1 Afearerd, e 9l slfe Fel Wiy § =i 99e Ya9 &
70T & HROT WY SrarSITE! | Uiy 81 \R, H 3MYD! IaT b THN q2=g w1 571
IRfde poRiard & Wl 4 U A1 § SRAT &1 Ud 9 &9 F8! AT &
3T: AR I W] e © fh a8 59 991 &1 9™ dx| 3P s ThR A
Ahd =7 H N R &, 89 R W TRGR &1 <, g=Iarg|

DR. AMAR PATNAIK: Sir, | associate myself with the issue raised by the hon.
Member.

DR. SASMIT PATRA: Sir, | too associate myself with the issue raised by the hon.
Member.

DR. FAUZIA KHAN: Sir, | too associate myself with the issue raised by the hon.
Member.

Need to extend benefits under special category to Saharia tribals living in Sagar and
Bhopal divisions in Madhya Pradesh

it fefacra e (ver gew): Qumalc Aeigy, <o 9 Sy STl 4, faRiyex
arfar fUs<t faey Sofal & folg SrerT W o1 99RIt STl 81 S 3I=iid Hed
<ol H AT Sfa &7 iy o<t faey senfa § wnfirer fean a7, ife ST
Il HEY Y29 P T 3R T@IRR AHIRT # & oY el J81 8§, Siefd a8 IR
FHRT, WO RN 3R A0 gaorgs 4 4 &l §1  S9lely 3udh A1eq 4
AT AT ST HeIToT H3Al AR R © [ FeRAT ST Bl AR
T 3R ATATeT TR H 9 I8t o1y fet, S S avel 3R Ta1forR F¥qrT ¥ fire]
BT ¥, g=Iarg|

it UTIfY: S 21 D! AT U] ATH ©| Ygel (e [T YT urd &Y,
2T TaHe Ry R AR ITP 918 I8 AT ol Td-HE & I |

it fafraora e iy, IR A9 S @121 ...(FAUM).... WX, I IR YKIG 1 b &
..(TAF)....

it gumafa: S 7, 319 g NI . (9L ). ..

it fefaora R s IROR & U AR Bl ... (aE). ... § 3D H1edH H TRIY
S 1 ...(Tagm™). ..
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it gurafa: soe &g for, §9 WaR feanl .. .(aagm ). ..

i} fafraora Rie: 9819y, o= weaT fhar, S ol a=iare| ... (aaum ). ..
Y guTafr: H 59 W &9 <1 & foy #3401 SN Bl 91 BT ¢ .. (TaEH)....
SHRI DIGVIJAYA SINGH: Sir, he is responding. ...(Interruptions)...

st gumfa: 9 respond X 3T B

AHINTS =1 IR AR T3 (2h ATeR=< Tead): 98ied, 39 AW § Iy
IRBR I AR I 314 I Bls UTd Ta) 3T g1 it FRAfT 7 89 99 ) foar
B HIAT?

it fefaem e w8y, ... (sgagm). .

it AuTIf: 3 7 32 2 5 98 959 o g A UfST 81 9 VA 9d1 32 8, < i

SHRI RAJEEV SATAV (Maharashtra): Sir, | associate myself with the issue raised by
the hon. Member.

i} IS U (Fed IS eN): WEIGd, H Wi W B 39 vy & A1 Hag HRAT g

DR. SASMIT PATRA: Sir, | too associate myself with the issue raised by the hon.
Member.

Unfair fixed charges on account of Renewable Energy Purchase Obligation

DR. AMAR PATNAIK (Odisha): Sir, | want to raise the issue of unfair fixed charges
on account of Renewable Energy Purchase Obligations which have been recently
fixed by the Government of India. As we know, all the States do not have the same
potential for generating all kinds of renewable energy. Some States have higher
potential for solar, some have high wind intensity and some have high hydro potential
but the recent circular, which has been issued, fixes and mandates that all of them
would be put together under an RPO trajectory including solar, non-solar, hydro,
wind and applied it to the entire country, to all the States. For example, it has been
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fixed for Odisha that 41 per cent RPO target to be achieved by 2030. In Odisha, solar
energy cannot come out as much as probably hydro power energy. In some other
State, the situation may be different. So, to have one-size-fit-all strategy for all the
States and to mandate them to pay fixed charges, if they cannot even generate that
much of energy, it is highly unfair. So, | would request the Government, through you,
Sir, to reconsider this particular thing and allow the States to determine their own kind
of renewable energy source that they want to exploit and contribute to the national
grid.

DR. SASMIT PATRA: Sir, | associate myself with the issue raised by the hon.
Member.

SHRI MUZIBULLA KHAN (Odisha): Sir, | too associate myself with the issue raised
by the hon. Member.

SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. AMEE YAJNIK (Gujarat): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | too associate myself with
the issue raised by the hon. Member.

DR. FAUZIA KHAN: Sir, | too associate myself with the issue raised by the hon.
Member.

Ex-Gratia Commission to war widows in Armed Forces

o. 9 (S1) St a1 (Rer) (Ramm): A= [wmafa Sit, § mad Aegq |
'Ex-gratia Commission to war widows in Armed Forces' - JTFIT HIRTaY E{'\Pf ?\{ﬁ?ﬂ Eal
IR TIRAT & AW # ofle ST B, I T&T war widows T8 &1 STH | S eligible
war widows %\;, S 35 bl S 9 HH & 3N NN %\;, 3D direct Services Selection
Board H appear &1 &I AN &I ST 21 ... (FGEH).... 394 4 5 &7 & gruelling
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selection process, BIE] screening, group testing, interview and psychology test Pl
IR Rl §Y PO IR AIRIT qualify R ST &1 7R WS B 91d I 8 [P qualify B
& 918 W ITH A $B TRl vacancy I HHI HI IoIg H I8 ST B, STdfd BioT H g
BYTN 3BT BT vacancies Bl Sir, so, it is quite disheartening. F 3UP A1Iq 9
ffere 3ffth fSth I TRATRT BT fh TH vacancies TaTs ST IR IR T1RAT Bl
IENNERCRIANINY

REINIS] \_rﬂ, PV e JIq'flﬁl.qﬂ Y 3ffhad Pex H ex-gratia employment
incentives &<l &1 S9TH & DY DI performance excellent %\r, NEIRY DY up-to-the mark
TE1 81 H 3P ATH | T Ta1He T | I8 W SR HH b d WY 398 98-93
FX incentives & 3R AR ATRAT Bl ex-gratia employment incentives 3| dgd-dgd
e, FHTafc S|

2 FUTIf : g=yaTe, of. SR AT8d|

LT. GEN. (DR.) D.P. VATS (RETD.): Mr. Chairman, Sir, | compliment you also f&
319 7Tt &Y ¥ 984 3728 o7 8 B

MR. CHAIRMAN: Thank you.

DR. SASMIT PATRA: Sir, | associate myself with the issue raised by the hon.
Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the hon.
Member.

SHRI SUBHASH CHANDRA SINGH: Sir, | also associate myself with the issue raised
by the hon. Member.

DR. FAUZIA KHAN: Sir, | also associate myself with the matter raised by the hon.
Member.

SHRIMATI PRIYANKA CHATURVEDI: Sir, | also associate myself with the matter
raised by the hon. Member.

MR. CHAIRMAN: Next is, Dr. L. Hanumanthaiah from Gallery 5.
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Need for autonomous status to Kannada Classical Language Institute

DR. L. HANUMANTHAIAH (Karnataka): Sir, | have been demanding Autonomous
Status to Kannada Classical Language which was awarded in 2008. The Government
of Karnataka, the writers and the activists of Kannada are also demanding for the
autonomous status for Kannada Classical Language Institute.

Sir, the recent proposal from the Union Ministry of HRD is to convert the
Central Institute of Indian Languages (CIIL) at Mysuru into Bharatiya Bhasha
Vishwavidyalaya (BBV), along with Indian Institute of Translation and- Interpretation
(IIT). The terms of reference given to the committee under the Chairmanship of N.
Gopalaswami, is to give the opinion about Classical Language Institute also. The
problem is that we are demanding for autonomy and on independent Institute of
Classical Language but the Government is trying to put this classical language under
the Bharatiya Bhasha Vishwavidyalaya (BBV) or the Indian Classical Institute. Sir, I,
myself, in fact, in a delegation had come from Karnataka to meet three Ministers
when Shrimati Smriti Irani was there, Shri Prakash Javadekar was there and the
present HRD Minister. All of them have assured that we are going to give you the
autonomous status. But, so far, it has not been given. Unless it is given an
autonomous status, the classical language work cannot be done properly. It is
because the best example in front of us is of Tamil language. An autonomous status
has been given to it and they have done wonderful work in that. But, the other
classical languages which were awarded in 2008, so far, the autonomy is not given. |
do not know as to what is the problem with the Government. Why are they not doing
it? They should give the reason also as to why they cannot do it.

That is what | requesting the Government. | request, through you, to please
take a decision at the earliest to give the autonomous status to Kannada Classical
Language Institute.

DR. SASMIT PATRA: Sir, | associate myself with the issue raised by the hon.
Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the hon.
Member.

MR. CHAIRMAN: Right. In any way, it is an important issue. | have visited the Tamil
Classical Language Institute. As you said that they are doing a wonderful work. Is it
because of lack of autonomy or anatomy of the institute there? Shri Hanumanthaiah,
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you study this. This is a matter of interest to me also and the entire country. But, let
us discuss it in a non-partisan manner. The Government have told me that they have
not taken up the final decision. Next is, Shri Elamaram Kareem.

Need to waive NOC for construction work in Defence Establishment area in West Hill

SHRI ELAMARAM KAREEM (Kerala): Mr. Chairman, Sir, | wish to raise an issue
about thousands of residents staying near the Military Establishments, West Hill
Barracks and the Military Ground in West Hill area of Kozhikode, Kerala who are
struggling a lot due to the ban on construction or any renovation and repair works
imposed by the Military authorities. Construction works near the notified Military
establishments are restricted by the Ministry of Defence and proper guidelines for
obtaining NOC for the same has been released by the Government of India. As per
the amended guidelines released by the Ministry of Defence dated 21%' October, 2016,
there are 193 stations where an NOC is needed for construction works within 100
meters from the outer wall of the Defence establishments. In Kerala, only the Kannur
station is included in it and the Military Establishment in West Hill, Kozhikode is not
there in the list of 193 stations. So, there should not be any restriction in construction
existing in that area. But the Military authorities of Kozhikode station are not allowing
people for construction,repair or renovation of their own houses or buildings. Sir, this
is a serious issue. This is a densely populated and crowded residential area with
more than 3,000 residents staying since long. As per the official circulars of the
Ministry of Defence, it is clear that the military authorities of West Mill Barracks do not
have any right to restrict the construction works. So, | urge upon the Government to
intervene in this issue urgently and instruct the military authorities of this Military
Establishment in Kozhikode to step back from preventing the people from
construction and imposing NOC for the same.

DR. SASMIT PATRA: Sir, | associate myself with the issue raised by the hon.
Member.

Need to establish a National Chilli Research Centre in Guntur district in Andhra
Pradesh

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Thank you, Sir, for giving me the
opportunity. My Zero Hour mention is about the need to establish a National
Research Centre for Chilly Crop because India is the largest grower of chilly,
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accounting for 40 per cent of the world production. We account for more than 50 per
cent of world chilly exports in the last five years. | would like to compliment the hon.
Prime Minister and the Government because the chilly exports have more than
doubled, from Rs.2,772 crores in 2013-14 to Rs.6,221 crores in the last year. So,
certainly there is every need to encourage the cultivation of this crop. And, this
Government has also been promoting cultivation of cash crops. The farmers suffer on
account of lack of disease resistant varieties, mainly, leaf curls virus resistant
varieties. They also suffer on account of lack of adequate knowledge and post-
harvest technologies. Therefore, it is incumbent upon this Government to encourage
farmers and also promote high value cultivation of this high value crop. Andhra
Pradesh alone accounts for 40 per cent of India's production. Therefore, | urge upon
the Government to set up a National Research Centre under the aegis of ICAR,
Ministry of Agriculture in Guntur District of Andhra Pradesh, which is the centre of
chilly cultivation in this country. This will help not only in development of new varieties
but also in extension and creation of knowledge about post-harvest technologies.

DR. SASMIT PATRA: Sir, | associate myself with the issue raised by the hon.
Member.

Need to fill vacant posts of the Commissioner for Persons with Disabilities and the
Chairman of the National Trust and Rehabilitation Commission

it ISt AT (AERTS) : U ABIG, H I81 IR Q9 & o1 d-is | SaTa] faaaiT
WIS -9841 ! d1d G 18] gl 9 "TIetivT afhal & AferR fagaew, 2016"
us fomaT, A $A®T execution I HRER TR feaT 81 91 IF 981 W Fd <I8A
9% BT appoint T&1 BT, T Ih & (SR HIS-F871 Bl Fel AT H YR av8
 AIBR T2 S Fhcl 21 d I BISATSTT BT AT B I8 | T, T ¥ 3iR”
ﬂ:l_crh? AT T 37eget ug At R<h 8 3R g SHI USl IR Secretary of Department of
Empowerment of Persons with Disabilities dgd ATl I B B I8 &l AT 3MTH
HETH Y ARBR ¥ IRIY 2 [ I8 A RIS I SATGT AN BT HaTe 2, FIBTR Chief
Commissioner of Department of Empowerment of Persons with Disabilities S INENE

S¥C 3R YA AN & e Bl Pl <154 Fgfch qRa B

#71 faerm R Te fAuTe (STR U=w): He8led, H 91T 9 gR1 9o1g ¢ fawg 4

I Bl FRIg Bl gl
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1. BT @F: 78Iey, § W 99919 I §RT S6U U fIwy 3 W &l 9 6g
EaGIE]

DR. SASMIT PATRA: Sir, | also associate myself with the issue raised by the hon.
Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the hon.
Member.

SHRI SUBHASH CHANDRA SINGH: Sir, | also associate myself with the issue raised
by the hon. Member.

DR. AMEE YAJUNIK: Sir, | also associate myself with the issue raised by the hon.
Member.

St SguTafa : 930 S, MY A B AU S AT S d |

Need for inclusion of "Gondi" language in Eighth Schedule

el i Sg& (FE UQeN): AT AU JBlad, AT qel die Bl Hlh]
o, 59 foIv enueT g=arg |

TEIGY, TSl (TR AT ST SIS B /9T B I Qb 95 & I
HTYT 21 97T < A1 3 HINT BT SR =T HI91RAT 3 1 8 T87 21 ST 9191 ¥ I,
AR, HeATaH, H&pd, BTs, ARISH, AT, fawal 3R 3d W3 BT ®T GRT
P oIdT 81 IR H 97 U, BING, AERTS, NS, 37eT a3 IR HUlcd &
SRAT AT 6 §IRT I8 9T S ieTaTel & ®Y H SWIATT 8 oTg STl 8, ofed 39
YT BT ARBR] AR IR SRIATA 7 B8 P BRI T ATSH 3R YT+ 9197 W 8 B
PR W ST Gl 81 Y4 Bl ARBRI -1 G SISl & M W, g
SETSATRIT 1 dlell |IYT & WREUT & W IR od 9 db WA (6T, g sd®!
gRUH T IB1? AT 99U 9815y, § Myd H1egy J [+ IRGR J Bl
g o6 U Al hRIS! QAT B! HIG1R1T BT &7 IGT S1Q| [, 31T ufed
ST IUTETY ST B GuI I g iR UfSd SedTel SUTedr Sif g4l dad o fh
3ife ®IR & fth BT I BT MBI S 9 & e g 12 RIS JGad
ST & @M &1 AEIGd, § 31T9d A1 ¥ ARBR | W Sl § & 39 3rdrell
T Bl STH) AT el

* Hon. Member spoke in Gondi.
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ST BT a1 (B<IRIQ): HEIG Y, H W Bl 39 [V & A1 Hag Bl gl

SN Bl it A (BRI : B Ied, H Wi ¥ Bl 39 fAwg & A1 Hag Bl g

i} ST U er: HEIG Y, H Wi ¥ Bl 39 fATg & A1 Hag AT g

DR. SASMIT PATRA: Sir, | also associate myself with the matter raised by hon.
Member.

it AR : IE 3T 81 T, el § |l a1 a1l IS Sfl, ST §Hd & 7! 3@
RISNEIRSEARGE

Need for financial help to people affected by the disaster in Chamoli District of
Uttarakhand

it Siorg g (I Tt &, feeeth) : AR, 39+ J1 IAlell, STRIES 4 3Ty
FATST & fITT § 9T 9T K& BT FibT AT, SHD ol MUHT =dTg|

AEISY, a9 Ugd § 59 ATAe] § R T 39 34 AN & Uil 31U+ srgioifor
3T HRAT B, S §9 U fId AMYaT & RISR Y T8l I Sl Ga¥ 37T I &, ITD
TAR UTSIIRUE & STaT dgd URSH PRp, [GT-R1d HETd Beh T H ¥ §U
ANl D1 g1 BT I DR I8 ©, olih H 3MUD HAETH H DR H IR BRA]
=G b b T8T 173 ANT A4t Y T €, 1 S 3707 WR R 3R Aoi o Bl
AT HAT B, ST TR IRER & <

AR, 3T AEGH I ARBR F AR GART AR I8 41 8 b JAdbl &b gRar]
oI Tl Bl Sl JATIST DI AR &1 IS 8, 98 984 A 81 e 39 T &l A1
BT TS ARBR B 3R F TAT 1 ARG SUY b ARPR B MR I T I G0 HY
TS 8, STafe I8 R B W B 25 o BT 8111 TRV ST Iy 3R bg foha1-
fReIT TEANT B Adhd &, I8 W& B JMTTIH &

37 H, { g a1 3R H 6 39 F9al § 6 A6 ¢ &, [T o
TN &, ST! WRUTS & g Wi AR A1 I1Q1 2T 13 Tilal BT 1t Wt A9 gel
BT &, T81 e w1 &1 &1 U7 el B

ARIAR, §9 AP TR H AYS AR A WRBR I I8 AT 3RIY A1 I8 b
AR 23 & U fe iR TR [HfTaa vy 3 St 8, offe Afedl &1 vare
Ahdp ST 18 T9TY SITd 2, P HRUT W) F ISV 37t 21 F 59 Hlh TN Whax
SIS, 3TUaTd Sil DI STgiotfel o1 ATg, N2 39 3MUST &I e+ & oIy Ferg
el ot 3iRR 31U+l TreTed < off, a=arg|
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1. 7S AR o1 ([981R): He g, § W &l 59 A9y & A1 Aag drel g

£t frerR yTe FoTe: wE1e Y, | Y %93 &l 59 AT & 121 Hag SR g

i} ST U er: HEIe Y, H Wi ¥ Bl 39 AT & A1 Hag HIAT g

DR. SASMIT PATRA: Sir, | also associate myself with the matter raised by hon.
Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the matter raised by hon.
Member.

SHRI SUJEET KUMAR?: Sir, | also associate myself with the matter raised by hon.
Member.

DR. FAUZIA KHAN: Sir, | also associate myself with the matter raised by hon.
Member.

MR. CHAIRMAN: Now, we shall take up the Special Mentions.

MR. CHAIRMAN: Shrimati Chhaya Verma.

SPECIAL MENTIONS

Demand for approval and release of funds for the Ram Van Gaman Path Project in
Chhattisgarh

ST BT a1 (BTG : Helad, BRIRIG WRBR T I I A 9 {07 8 75
Wl H A 9 UG 9 el & [TeRad w31 2g 93 fhar 81 qur-fasw & I
Hhi I HIGISI BT JATER BRI §Y XA I T 42F [ RId B o ARBR G
DI FRTET ST ATl 1 TY HRTH BT 14 IY b G149 Bl H F 10 TN BT T BTG
Iog H i1, VT AArgE T 2y u=i, el IR0 9 3 el | g9l B
BURIG ARBR RIS el Bl I 99 99 4f ghes aRuY & wU H [qamiiad
B B A 2, ITH AdMel-sRaldl, N BIkar, Mg, T |,
RIERIARTI, STl SR -, RARAT, FTT Tl [QTEToR, Tawgsl, [Tl IR,
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ARM, e gaar enfid 8, et i anrd 137.45 w-ie vUT 7, forad 4
BUMNIG ARBR R 101 8 URH 4 15 BRI DY SIRT R BRI TR BT 77 5
g concept planwwmﬁwﬁéﬁmﬁﬂﬁ%@w
RBR b WPl FATAT b FHET UM T &, o] AR 3l &ifdd 51 9 &
HIEH I A ART & o I a1 T 921 fIamfia a3t & BieIg SReR & 59 IR
IR P75 TRBR, ARV AlBT ATSTT P ST ST AUTard g=RTRT Iute BRI,
TR X9 a1 9 9 T FToT 2fTer AR 81 |l

7t IS 9T (e Qe : He Iy, § W dl 39 Ay & A1 Aag dl g
MR. CHAIRMAN: Shri Abir Ranjan Biswas.

Concern over dismal state of National Highways in North Bengal

SHRI ABIR RANJAN BISWAS (West Bengal): Sir, the National Highways in North
Bengal, especially NH-31 and NH-34 are in poor shape and leading to traffic
congestion in Dalkhola and Kanki in North Dinajpur District. Since these highways are
narrow, filled with craters and poorly maintained, commuters are facing lots of trouble
during their commute.

Three years ago, the NHAI had sanctioned an additional amount of Rs. 19
crores for the work to start on a 5.5 kilometers road for Dalkhola. This would have
bypassed NH-34, making life easy for residents there. This project was initially
approved in the year 2006 with a funding of Rs. 86 crores, but it was stalled for eleven
years. | ask the Minister for Road Transport and Highways-what is the status of this
bypass construction?

In July 2019, the Ministry had also said that 136 kilometers of National
Highways in Bengal were being improved. Four laning of 30 kilometers of narrow
highways in North Bengal was also to be taken up in 2019-20. | want to ask the
Minister how much money has been allotted for these projects and how much work
has been completed, as the estimated time of completion was December, 2021.

All of these works are important for the lives and livelihoods of our people in
North Bengal. Already work is going on for the Bengal stretch of the East-West
Corridor with the State Government and NHAI cooperating to finish it on time. |
request the Government to take stock of other projects as well and intimate us of their
status at the earliest.

MR. CHAIRMAN: Shri Rakesh Sinha.
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Demand to construct Satyagrah Sthal at Pusad, Yavatmal, Maharashtra

31t T1per Rt (AT M) : Aeley, YR Tadadl W &I 7581 U H HJel B
e &1 IB TR &, ShIerd Bl YN g3l 3R T=Ad1 A1l bl Iferd FHAT
THY THTY H A BT YT 1 U A8 FATIE ©Id &, Sl 91d Sl 9 SUfrd 2,
T TIRAE 919 I8 & b I9 W TP a9 <9 ¥R | BRI AT 59 WIS Dl g
31T E1 1930 H HETAT W1 51 519 QA= 3rae fisied’ Yo fhar o1, 99 gag
URIETRIS STl ATdE ' BT AT| ST AIcd ST, $Held IR gSdR F [ 411 d
Iy RN & gd |fya de I WIdad 99 & MTe SREdrad 9l 14 IS,
1930 BT I AH ! AR & A1 TAFYR ¥ 3G gU1 a9t A s =i A g
gU d JIaATd H JHE UgdI 21 T8 I IARIE @l Y aR wrefra 7 fHfeaa ol
Y &7 98 WA W) d §9 §9R @l & |y ygdl f9e4 § |fa=a srasn
3fRTe" ST FATIE' & WU H AN BT 147 271 BT, 3R FREIR U, S
Uh Y DI FHY HRIAT B Goll el 39 IITIE BT g8cd saferq Wt o7 fob g9+
TEel TRN H GAUTI AT ST &I H S Gebel bl b b1l IR fae4 H <.
TSR & GAAT H Yell fFhTell 51 $96 918 Gl o TRTE B gl UR 4l w1l
ARAT 6 B (AT I I STl & §ig 3 % U Argars & A1 Suferd 21 &t
R AT ¥l AAT 1930 & AATHE Dl ATal BT RIFTIH 21 DI 7581 IS &
AR UR faep e feharm ST Sferet g

MR. CHAIRMAN: Shri Anil Desai; not present. The next Special Mention is of
Ms. Dola Sen.

Demand to provide adequate allocation to National Infrastructure Pipeline

MS. DOLA SEN (West Bengal): Sir, investments in infrastructure have a multiplier
effect on economic growth. In April 2020, the task force for National Infrastructure
Pipeline (NIP) submitted recommendations to the Finance Ministry earmarking a total
investment of Rs. 110 trillion outlaying energy, roads, railways, and urban projects.

Envisaging that 50 per cent of the total funding for NIPs would come from
Government, it is also assumed that the Government would increase the capital
expenditure by 10 per cent each year. But Covid-19 has substantially affected the
revenue flows of the Government leading to a paucity of fiscal potential for
undertaking such investment expenditure as proposed. The various financiers of the
NIP are themselves struggling which leaves NIP a utopia.

According to the Centre for Monitoring Indian Economy, new project
announcements from the Government have decreased drastically since March, 2020.
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Apart from Government, other primary sources of infrastructure financing are also
suffering, for example, IL&FS downfall in 2018 because of issues like cost escalations
and untimely completion of projects plaguing infrastructure financing system.

The States invest more in capital assets. The combined capital expenditure of
States was 2.9 per cent of India's Gross Domestic Product (GDP), nearly twice that
of the Centre at 1.6 per cent. But the lockdowns have disproportionately affected
revenues of States. Delayed payments from the Centre as compensation under GST
framework aggravated the problem.

Therefore, | would like the Government to provide sound allocation to NIPs and
work towards issues of infrastructure funding.

MR. CHAIRMAN: Shri Sujeet Kumar.

Demand for budgetary allocation for research, documentation, translation and
promotion of Odia language

SHRI SUJEET KUMAR (Odisha): Sir, Odia is one the oldest languages in the
country. The Government of India has recognised Odia as the sixth official classical
language in 2014 to give impetus to scholarships in the language. However, Odia is
yet to derive the benefits of classical language status. Neither any dedicated Centres
of Excellence have been created nor is any dedicated budgetary allocation made for
the promotion of the Odia language. It would be a gross injustice to the people of
Odisha if they don't get their due share for the promotion of the Odia language.
Hence, | request the Government of India to make necessary budgetary allocation for
research, documentation, translation and promotion of the Odia language.

DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the issue raised by
Shri Sujeet Kumar.

MR. CHAIRMAN: Shri Neeraj Dangi.

Demand to extend welfare benefits to MGNREGA workers under the Building and
Other Construction Workers Act

it et STt (TR : ABled, ffd] & NS TIMNT I bs ARBR R fdfesT
TS 31GR g a2 gy v Ueb SIATIH 1996 H UTRT (BT AT 3R 5T ARBRI Bl
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§Tch DHTUT o dlel &b T3 b oy <RI fova fob forHior sifdyes, fSgiv Ueb oy
90 f& & foharr 7, I8 101 91 deamor 91 3 Usiigrd forat S|

STITH IRTTT J BRAN, 2012 & 7Y 3N & dad bg IRBR Bl Iy
WRBRI B building and other construction workers & 99t FRRIs 9 Udh gfererd
SUHR UhHd R HedTvl a1 H ST BRI Ud SIHDT & Bedror gq i aremmg
URY B3 & a9 fayl

3T QTN BT Y91 feharaae 81 8 1R 9707 $1fid weamor 91 & s1fiadt
1 registration g BH BIF I TcbTol b5 ARDR o FHI ST TRDRI DI HAT
%ﬁﬁ?registra‘[ion?WWWWW%%W,WW
TR ST Bl % JroTT BT v |

10 BRAXT, 2017 BT HRT TRBR & 59 3R SR HATAT $ IF H g IRBR
9 39 (<9 &Y a1 of foran, R "9 R & @l Afidi, S srfSraier afeeng
UG gferd §, S 31T g B ferfdredr, ol 9 8R &Y §R¥9d & fofy 941 Ud dearor
9IS ¥ 3= Hifwd FerIal fier §¢ 8 i Bl

AR B | 10 BRART, 2017 & UF B 799 o 3R IS H 9rs T4, 1996
H A" ST Dl GSTIdhd B o MG R1d R b 4T 2

MR. CHAIRMAN: Dr. Santanu Sen; not present. Time is over. We will now go to
Question Hour.

ORAL ANSWERS TO QUESTIONS
Inclusion of additional minor forest produce under MSP

*106. SHRI SUBHAS CHANDRA BOSE PILLI: Will the Minister of TRIBAL AFFAIRS
be pleased to state:

(a) whether Government had included 23 additional Minor Forest Produce
commaodities for Minimum Support Price (MSP) during the COVID-19 lockdown
period;

(b) if so, the details thereof;

(c) whether consultation with the concerned departments of State Governments
were held;

(d) if so, the details thereof; and

(e) the financial allocation for the above programme and utilisation in past one year?
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THE MINISTER OF TRIBAL AFFAIRS (SHRI ARJUN l\/IUNDA): (a) to (e) A
statement is laid down on the Table of the House.

Statement

(a) to (d) The Ministry of Tribal Affairs revised MSP for MFP guidelines on May 1
2020 thereby increased the MSP of 48 MFPs. Further 37 new items were included in
the list of MFPs thereby making the total number of MFPs under the scheme to 87
(enclosed as Annexure). This was done after due consultation with the States in
which the following States have participated — Chhattisgarh, Madhya Pradesh,
Maharashtra, Andhra Pradesh, Odisha, Tamil Nadu, Rajasthan, Uttar Pradesh,
Telangana, Jharkhand, Manipur, Nagaland, Tripura, Assam and West Bengal.

(e)  The scheme of MSP for MFP is demand driven and funds are released for
procurement of MFP based on the proposals received from State Governments. The
budgeted expenditure and utilization of funds during 2019-20 is as under:

(Al figures in crore rupees)

S. No. Scheme Budget Expenditure
1 MSP for MFP 20.00 4.34
Annexure
S. Name of MFPs MSP (Rs./Kg) Category- Applicability
No. F:Forest,
A:Agriculture,
S:Spice

1 [Tamarind (with seeds) 36 F All India
(Tamarindus indica)

2 |Wild Honey 225 F All India

3 |Gum Karaya (Sterculia 114 F All India
urenus)

4 |Karanj seed (Pongamia 22 F All India
pinnata)

5 |Sal seed (Shorearobusta) 20 F All India
Mahua seed (Madhuca 29 F All India
longifolia)

7 |Sal leaves (Shorearobusta) 35 F All India
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8 |Chironji pods with seeds 126 All India
(Buchananialanzan)
9 |Myrobalan (Terminalia 15 All India
chebula)
10-A|Rangeeni Lac 200 All India
10-B [Kusumi Lac 275 All India
11 |Kusum seeds 23 All India
(Schleicheraoleosa)
12 |Neem seeds (Azadirachta 27 All India
indica)
13 |Puwad seeds (Cassia tora) 16 All India
14 |Baheda (Terminalia bellirica) 7 All India
15 Hill Broom Grass 50 All India
(Thysanolaena maxima)
16 |Dry Shikakai Pods (Acacia 50 All India
concinna)
17 |Bael pulp (Dried) (Aegle 30 All India
marmelos)
18 |Nagarmotha (Cyperus 30 All India
rotundas)
19 |Shatavari Roots (Dried) 107 All India
(Asparagus racemosus )
20 |Gudmar / Madhunashini a1 All India
(Gymnemasylvestre)
21 |Kalmegh (Andrographis 35 All India
paniculata)
22 [Tamarind (De-seeded) 63 All India
(Tamarindus indica)
23 |Guggul (exudates) 812 All India
24 |Mahua Flowers (dried) 30 All India
(Madhuca longifolia)
25 [Tejpatta (dried) 40 All India
(Cinnamomum tamala and
Cinnamomum sp.)
26 |Jamun dried seeds 42 All India

(Syzygiumcumini)
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27 |Dried Amla pulp (deseeded) 52 All India
(Phyllanthus emblica)

28 [Marking Nut (Semecarpus 9 All India
anacardium)

29 [Soap Nut (dried) 14 All India
(Sapindusemarginatus)

30 |Bhava seed/ (Amaltas) 13 All India
(Cassia fistula)

31 |Arjuna Bark (Terminalia 21 All India
arjuna)

32 [Kokum (Dry) (Garcinia 29 All India
indica)

33 [Giloe (Tinospora cordifolia) 40 All India

34 |Kaunch seed (Mucuna 21 All India
pruriens)

35 [Chirata (Swertia chirayita) 34 All India

36 |Vaybidding / Vavding 94 All India
(Embeliaribes )

37 |Dhavaiphool dried flowers 37 All India
(Woodfordiaflobunda)

38 |Nux Vomica (Strychnosnux 42 All India
vomica)

39 [Ban Tulsi Leaves (dried) 22 All India
(Ocimumtenuiflorum)

40 |Kshirni (Hemidesmus 35 All India
indicus)

41 Bakul (dried bark) 46 All India
(Mimusopselengii)

42 |Kutaj (dried bark) 31 All India
(Holarrhenapubescens/
H.aniidysenterical)

43 Noni/Aal (dried fruits) 17 All India
(Morindacitrifolia )

44 |Sonapatha/ Syonak pods 21 All India
(Oroxylumindicum )

45 (Chanothi seeds 45 All India
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(Abrusprecatorius)

46 |Kalihari (dried tubers) 31 F All India
(Gloriosa superba)
47 |Makoi (dried fruits) 34 F All India
(Solanum nigrum)
48 |Apang plant (Achyranthes 28 F All India
aspera)
49 |Sugandhmantri roots/ tubers 38 F All India
(Homalomenaaromatica)
50 |Van Tulsi seeds 16 F All India
51 |Van Jeera 70 F All India
52 [Tamarind Seed 1 F All India
53 |Bamboo Brooms 60 F All India
54 Dry Anola 60 F All India
55 |KachriBaheda 20 P All India
56 |KachriHarra 23 P All India
57 |Seed lac 677 FP All India
58 [Beetal nut raw 30 AP N.E.States
59 [Beetal nut Dry 200 AP N.E.States
60 [Mushroom (Dry) 300 AP N.E.States
61 |Black Rice 100 A N.E.States
62 |Johar Rice 50 A N.E.States
63 |King Chilli 300 A N.E.States
64 Mustard 40 A N.E.States
65 |Raw Cashew 450 A N.E.States
66 |Cashew Nut 800 AP N.E.States
67 |Ginger dry 50 AP N.E.States
68 [|Perilla 140 A N.E.States
69 [Rosella 200 A N.E.States
70 |Nutgall 150 A N.E.States
71 [Zanthoxylum Dried 200 A N.E.States
72 |Jack Fruit Seed 45 A N.E.States
73 [Tasar Cocoon (Chrysalis) F/H Jharkhand State

Reeling Class Grade— |

(Specification - When Avg.

Shell Weight 1.55 gram &

Rs.3200/thousand
number
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above )
Un-Reeling Grade -I Rs.1500/thousand
(Specification- When Avg. number
Shell Weight 1.40 gram &
above)
74 |Cashew Kernel (Anacardium 90 F/P
occidentale) All India
75 |Elephant Apple dry (D///en/a 120 F/H North Eastern
indica) States
/6 |Bamboo shoot /0 F North Eastern
(Phyllostachys edulis) States
77 |Malkangni Seed 100 F All India
(Celastruspaniculatus wild)
78 |Mahul Leaves (Bauhinia 15 F Odisha,
vahlli) Chhattisgarh,
Madhya
Pradesh, West
Bengal
79 |Nagod (Vitex negundo) 20 All India
80 |Gokhru (‘Tribulus terrestris) 60 All India
81 |Pipla/ Uchithi (dried berry) 120 All India
(Piper pedicellatum)
82 |Gamhar/ Gamari , (dry 20 F North Eastern
bark) (Gmelina arborea) States
83 [Oroxylumindicum , (dry 40 F North Eastern
bark) (Oroxylum indicum States
84 |Wild Mushroom dry 400 F North Eastern
(Agaricussp) States
85 [Shringraj (Eclipta Alba) 18 F/M All India
86 [Tree Moss (Bryophytes) 350 F/P Karnataka
State

SHRI SUBHAS CHANDRA BOSE PILLI: Mr. Chairman, Sir, | would like to know from
the Minister whether the local produce, according to each region, has been selected;
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and, on what basis these 23 commodities have been selected. My second question
is: Does the Government plan to add more produces in this list?

41 IS HST : AU HEIGY, IR WE & H AT GG DI 59 I I A
B T 8 b WIRA TRBR 7 HATAT b §RT YATH FHAT Hod & IR H 17 BRI
& HAEGH W T T 3R FAAT DI Up AT 8, IF FHKT &b A1/ I 93+ (bt
ST & b forest produceEb‘[ﬁ'da'UT*iou o TR 9 Y 81 3R SHd 91 98 T
BT 11 21 SHP STATdl W FHY-HHY UR Y ARBR AT Bl & 3R A
qed I8 Bl B

AT U Sl A R A U8 &, IS9P SR 1 H Sl arsdl § (& 595
JTATAT Wt TS BIs 39 IR BT fI9G MM AT HATATT I TR STx IR BT

MR. CHAIRMAN: Second supplementary, Shri Subhas Chandra Bose.
SHRI SUBHAS CHANDRA BOSE PILLI: No, Sir.

MR. CHAIRMAN: He is saying if the proposal comes from the State Governments
then they will examine it and decide.

DR. BANDA PRAKASH: Sir, | have a question to put to the hon. Minister.
...(Interruptions)..

MR. CHAIRMAN: Please. ...(Interruptions)..

DR. BANDA PRAKASH: My question to the hon. Minister, through you, Sir, is that
earlier we had only 48 items of the forest produces. In 2020, they added another 37
and now these are only 87. | would like to know from the hon. Minister whether a
complete survey has been conducted of the forest produces of the country. Do you
have any comprehensive list of what are produces that are available in the entire
country? If you have a list of all the produces then you have to extend it to all the
produces. | would like to know from the hon. Minister whether any attempt is being
made to do a survey throughout the country.

%ﬂ?:['l-]Tlﬂ%[:WWW@@%%WWproduceﬁﬂﬂWﬁﬂﬁiﬂ
EENICRY

33



34

[RAJYA SABHA]

Y I {1 : FHIURT ABIGY, I H B U IIQ &, Ndl 7 9 & fog @]
ST 71 & 3R o XSl & o W) A1 fopaT T 81 Heley, Ao -|HY IR 5| &
T O g1l Bl 8, S H & FORT ¥1og a1 Scd1e 31 98 98 &+ & ol 9fafa g,
IAD AT &b ATAlD H [T ST 1 STd W YT Dl AHSAT AT, Al 8H I TR
[EEINEaSI

o AUTAFS : ST. 3R USSP, TISae BdeS Sl b AN & SITGT U9 2l

DR. AMAR PATNAIK: Sir, my question is: When was the last time the MSP of the
minor produce revised and by how much in respect of the top ten items?

2} ST YT : FHIUNT HEISY, U dlesersd & ¥ad 89 ATl - 39 IR 984 SI1a]
R fHar 8k RIa+t STeal 81 Fdhdl ®, S+l diegdl & A1 & fHa1 81 Minor
forest produce @1 I8 TSI gY 201314 H T gg AT SGH 918 2017-18 H A AN
= UP 999 s b AIIH W, AT TP A¥AT TRIFED B, ISP ATEIH A 59 Aol Bl
URY [HAT| 3MYDT I8 SIHR il 811l fh 39 IR AlhSIST & AHT H SH D
g 31 & | e [T &1 S FHI Rl TSR Bl a5 Dicrs A, Ol BN
R TR AT & H1EgH ¥ 3R Sl UTgde WRIGR 8, $9d A1egH W g% O HRA & Iog
H I AN bl 9gd BIAST §31 &1 S AT ST Bl JATEEH revolving fund o 9 H &
s oft, DT utilization &1 Bl UTT AT, 89 S99 ATBSIST & THI H SHDH] HIATIT|

1. I 9T HSICM,ﬁ?THqu E‘S’%ﬁ?a_s’qgwforest |oroduceTrﬁr%*,ﬁ%ﬁ'ﬂir
¥ TGlRIE, Wetare 3R gfear H, d9 & BxiNTIg IR qrh! Wl J 9gd A 4
IUA B SHB] 9gd ART IYANT 91 81T 2 AR Ig ATSRAT Wlic & H I WY S|
\_rﬂ?ﬂ%\r, WWWW%\'% forest producewmiﬂ%ﬁ,?ﬁforestﬁ?ﬁ
g, Sh] ST <19 e I1fau| T 39 oIl IRBR & dRB A BIg HeH ISTU 7Y
2 3R SHH! ITAT o & fo1g W) AT IS faey T 872

1 315J ST : FHIUT HBIS, H 31U HAIEIH A AT A& Bl I8 SDRI a1
TEdl § [ Ag3M & HUR [T 4T value addition B A &, a8 B IIT faell Bl
W%WW%@?B@%{E@WW%I I AR IR manufacturing 4T
Y% 8 ©, A1 value addition & 3TTHR TR SH®! ST AThC e

MR. CHAIRMAN: Hon. Members, the other day | had been to Aadi Mahotsav. It is
really very interesting to see. TRIFED is promoting tribal products and marketing
them. They are doing a great job. One should really use all those things in our life.
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That too, in times of Corona, the original products from forest produces have become
more valuable now. Please try to use them. Now, Q.No. 107.

Assessment of progress made under Poshan Abhiyaan

*107. DR. AMEE YAJUNIK: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

(a) whether an assessment of progress made towards achieving targets by 2022
set out under the Poshan Abhiyaan has been carried out;

(b) if so, the details thereof including the progress made under each indicator; and

(c)  if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI ZUBIN
IRANI): (a) to (c) A statement is laid on the Table of the House.

Statement

(a) to (c) POSHAN Abhiyaan focuses on Jan Andolan to ensure enhanced
participation and nutritional outcomes. Under the programme, month of September is
celebrated as Poshan Maah across the country. Similarly, 8-22 March is celebrated
as Poshan Pakhwada.

Outreach has been strengthened with the continued focus on spreading
awareness. The number of activities carried out has gone up from 22.58 lakhs
activities conducted during Poshan Maah, 2018 to 13.9 crore activities (approx.)
during Poshan Maah 2020. Other activites carried out during Poshan Maah centered
around identification of children suffering from Severe and Acute Malnutrition (SAI\/I),
prevention of anaemia and diarrhoea, hygiene, overall nutrition, breastfeeding, setting
up of Poshan Vatikas, etc. across 36 States/UTs. Poshan Pakhwada was also
celebrated in March 2019 and 2020 with a total of 82.75 lakh activities (in 2019)
centering on interpersonal communication and home visits, anaemia camps, Defeat
Diarrhoea Campaigns, Kitchen Gardens, Poshan melas/workshops etc.

Government has engaged with State Governments on a sustained basis to ensure
nutritional quality, strengthening of delivery system, transparency and leveraging of
technology for effective programme management.
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DR. AMEE YAJNIK: Mr. Chairman, Sir, the answer provided by the Minister is
absolutely unsatisfactory and very vague. | have asked regarding assessment of the
progress made under POSHAN Abhiyaan. The Ministry, in February 2021, has
provided us data showing under-utilisation of funds as low as 52 per cent. | would like
to know from the hon. Minister whether there are any plans to utilize the funds
completely. If yes, what are those plans?

SHRIMATI SMRITI ZUBIN IRANI: Sir, the thrust of the question, asked by the hon.
Member was with regard to POSHAN Abhiyaan, and as has been addressed in the
answer, it is a programme which is predominantly a Jan Andolan Programme. As for
the reference to the utilization of the funds, the hon. Member is also aware that the
scheme is implemented by the State Governments. We have engaged, throughout
the past financial year with the Governments across the country with regard to
utilization of funds, in procurement of devices and Jan Andolan activities irrespective
of the Pandemic that was thrust upon our country. | would like to highlight to the hon.
Member, through you, Sir, that | personally undertook a video-conference with each
State on every aspect of the expenditure, especially under POSHAN Abhiyaan, in the
month of December. We have been assured by the States across the country that not
only will they ensure utilization of funds but also they will ensure that there is
enhanced participation in the coming year. | would, on behalf of the States across the
country, highlight here that since it is a Jan Andolan campaign, most of the States
could not perform up to the measure because Anganwadis were shut due to the
lockdown.

DR. AMEE YAJUNIK: Sir, there is an expert panel set up by the NFHS-5. Is the Ministry
expecting recommendations soon? Or, is the Ministry going to give more and more
plans like Jan Andolan, which | am unable to understand in this POSHAN Abhiyaan ?

SHRIMATI SMRITI ZUBIN IRANI: Sir, the desire to ensure that there is a Jan Andolan
is because ICDS, as a complement to the nutrition programme across the country,
which is over four decades old, was not able to materialise and was not a beneficial
prospect for mothers and children across the country. That is why, while on the one
hand, we had the nutrition programme, on the other hand, there was an increased
need to engage more and more with our citizens across the country. In the recent
Budget pronouncements there was a pronouncement by the Finance Minister with
regard to POSHAN 2.0 which is an amalgamation of efforts under the nutrition
programme and with regard to Jan Andolan. However, as the Member has directed
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or for that matter sought an answer as to how we respond to the Committee under
the NHFS, | would like to here say that under the POSHAN Abhiyaan, we are
collaborating with 16 Ministries across Government of India. One of the examples that
| could give here is the Jal Jeevan Mission. \We have reached out to the Ministry of Jal
Shakti in every State to ensure that drinking water facilities are provided in every
anganwaadi, including convergence of efforts under MGNREGA, to ensure that
infrastructure is adequately provided and that is why, through you, | want to tell the
hon. Member that POSHAN 2.0, which is a pronouncement in the recent Budget, is
trying to effectively address these challenges that emanate from operations which are
undertaken in silos in States.

sielt fRier aqddl ;. W), SMud "egH | WAl S WRT Hard I g & vy
SITHITT I ST B3 Udb written reply J1 I (AT Bl ST81 UR '7Tg¥ISITH WhIA' &
3T H geT o7 fdb decline in beneficiaries 3R 89 Al S &, Ol IH 2014
2020 dd children between six months and six years, pregnant and lactating mothers,
children and pregnant and lactating mothers Hd T cled ﬁl?*lT@, O 39H iRTae
TS Bl KA1 HAl St 7 39h IR H Bls JSHY I9171 87 WGP I 914, 2020 6
JThs Bl ITD 918 Bl AThSIST b HIh] SHIdE AN b g1 ATV &

it umafa Okay. The question has to be very sharp.

Sielt PRIt agdat @ R, ST 9 related AT ©1 ...(AUM).. IR, 1568 HROIS
241 W related B1 ...(AYT)...

MR. CHAIRMAN: Please, you have to put just one supplementary. Try to nderstand.
Now, Mantriji.

SHRIMATI SMRITI ZUBIN IRANI: As has been asked by the hon. Member, | would like
to here highlight that the ICDS scheme is implemented by States wherein the States
identify beneficiaries, block-wise, district-wise, village-wise and also in the urban
areas. | have ensured that there is digitisation of records and hence, when anomalies
have been found or duplications have been found, then, States themselves have
corrected those beneficiary lists. We, time and again, in our conversations with
States and our engagement with State Governments and administration, appeal to
them to ensure that beneficiaries across the board are identified and reported to the
Government of India so that we can provide adequate financial support. We do so on
request and add the numbers as has been sent to us by the States themselves.
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MR. CHAIRMAN: Q. NO. 108.
Mechanism to deal with cases of corruption against Judges

*108. SHRIK.T.S. TULSI: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) The steps taken by Government to put in place an effective and transparent
mechanism to deal with cases of corruption against the Judges of the constitutional
courts in the country including the Supreme Court; and

(b) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a) and
(b) A Statement is laid on the Table of the House.

Statement

(a) and (b) The issue of checking corruption in the Higher Judiciary is largely to be
addressed by the Higher Judiciary as it is an independent organ under the Indian
Constitution. Accountability in Higher Judiciary is maintained through “in-house
mechanism”. The Supreme Court of India, in its full Court meeting on 7" May, 1997,
adopted two Resolutions namely (i) “The Restatement of Values of Judicial Life ”
which lays down certain judicial standards and principles to be observed and followed
by the Judges of the Supreme Court and High Courts (ii) “In-house procedure” for
taking suitable remedial measure against Judges who do not follow the universally
accepted values of judicial life including those included in the Restatement of Values
of Judicial Life.

As per the established “in-house mechanism” for the Higher Judiciary, the
Chief Justice of India is competent to receive complaints against the conduct of
Judges of the Supreme Court and the Chief Justices of the High Courts. Similarly, the
Chief Justices of the High Courts are competent to receive complaints against the
conduct of High Court Judges. The complaints/representations received are
forwarded to the Chief Justice of India or to the Chief Justice of the High Court
concerned, as the case may be, for appropriate action.
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Administrative control over the members of the subordinate judiciary in the
States vests with the concerned High Court.

To ensure greater accountability and transparency in the Higher Judiciary, a bill
titled, “the Judicial Standards and Accountability Bill’, was introduced in the Lok
Sabha on 01.12.2010. The Bill laid down Judicial Standards, derived from the
Restatement of Values in Judicial Life, 1997. It made it mandatory for Judges to
declare their assets and liabilities as well as that of their spouses and dependent
children. It also provided for a comprehensive mechanism for handling complaints
made by citizens on alleged misbehavior and incapacity against judges of the
Supreme Court and High Courts and for taking action against those found guilty after
investigation. The Bill along with proposed amendments was considered and passed
by Lok Sabha on 29.03.2012. The Bill could not be discussed in Rajya Sabha and
lapsed consequent to the dissolution of the 15" Lok Sabha.

SHRI K. T. S. TULSI: Sir, | find that the answer has restricted itself only to in-house
mechanism, but it has been agreed in various quarters that there needs to be a
transparent mechanism and it is for this purpose that Judicial Standard and
Accountability Bill, 2010 was introduced to lay down judicial standards and simpler
processes for removal of judges. | don't know what happened to that.

SHRI RAVI SHANKAR PRASAD: As regards the statement that only in-house
procedure has been highlighted, if we would appreciate, acknowledge and respect
the independence of judiciary, this will have to be entrusted primarily to them. | wish
to say it on the floor of the House that one sitting judge has been prosecuted by the
CBIl also with proper sanction of the leaders of India and even the hon. President also.
One retired Chief Justice of High Court has been arrested also. Therefore, we give
due credence and respect to the decision of the judiciary. As regards the Bill in
question is concerned, yes it was passed before we came to power. It was pending
before the Lok Sabha, but because of the dissolution of the Lok Sabha, it lapsed.
There have also been some concerns from the judiciary that some provisions impinge
upon its independence. That is the question we have to agree.

As far as removal part is concerned, | wish to apprise the senior Member who
is also an eminent lawyer that we came with the National Judicial Appointment
Commission and passed it unanimously by both the Houses. But, ultimately, the
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Supreme Court repealed it on grounds and reasons which | wish to say very clearly
that we don’t appreciate. Sir, it is the law of the land.

As regards the appointing authority, | also wanted to convey to the hon. House
with fully authority, while we respect the institution of collegium, as a Government, we
are also a stakeholder and we continue to insist that.

SHRI K.T.S. TULSI: Sir, | am sure, the hon. Minister is aware that judiciary itself is an
institution whose foundations are based on honesty and integrity. This is what a
Three-Judge Bench of the Supreme Court said and another Bench, in 2018,
consisting of Justice Madan Lokur, Justice Kurian Joseph and Justice Deepak Gupta,
said that if judicial discipline and propriety are not maintained the institution itself will
go forever. This is a procedure where the complaint is against the institution and the
institution itself has to decide. Let them be part of this. But, the legislation which
was enacted sought to balance public interest.

MR. CHAIRMAN : Tulsiji, you have to ask only your supplementary. We are not having
a discussion. Discussion can be held separately.

SHRI K.T.S. TULSI: But, Sir, | have not got any reply as to what happened to the
Judicial Standards and Accountability Bill.

MR. CHAIRMAN: The Minister has given reply that the Lok Sabha was dissolved and
hence the Bill had lapsed. This is what he has said.

SHRI RAVI SHANKAR PRASAD: Sir, | am very clear. My answer is in two parts. |
have explained factually what had happened to the Bill. But, | have also stated that
there were concerns in the elements of judiciary on some of the provisions which
impinge upon its independence. Sir, the question of dialogue and consultation is
going on. On the larger issue of appointment and need for oversight mechanism, we
have clearly insisted and some of those have been addressed by the National Judicial
Appointment Commission which, for reasons already stated, was struck down by the
court.

SHRI SATISH CHANDRA MISRA: Sir, | wish to ask the hon. Minister one thing. As
my learned senior colleague, Shri K.T.S. Tulsi put it, the reply | just wanted to have is
this. Sir, the National Judicial Standards and Accountability Bill which the hon.
Minister himself explained in his reply has the mechanism and there are certain things
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which you have appreciated. But, Sir, it was passed by the Lok Sabha; it had not
lapsed due to dissolution of Lok Sabha. It could not be passed by the Rajya Sabha.
So, since the Lok Sabha was dissolved, the Bill lapsed. Why is the Government not
thinking and why is the Government not bringing such a laudable Bill which the hon.
Minister himself lauded in his reply itself? You have majority in the Lok Sabha and
everybody in the Rajya Sabha will pass it. The mechanism which presently being
followed is that wherever there is a substantive complaint against a sitting High Court
Judge in some High Courts, they are simply transferred to another High Court and
mostly to Allahabad High Court considering it is a big High Court and from Allahabad
High Court they are transferred to Lucknow Bench which has a very small number of
Judges as if it is a dumping ground.

MR. CHAIRMAN : What is your question?

SHRI SATISH CHANDRA MISRA: So, the entire Bench suffers. Therefore, the
specific question | would again ask the hon. Minister is whether the Government is
intending to bring this Bill which lapsed due to dissolution of the Lok Sabha again.

SHRI RAVI SHANKAR PRASAD: Sir, | think, | had very clearly conveyed to the House
that when we had discussion, there were certain issues on the Bill which were
brought earlier by the UPA Government on which they have reservations. And, they
have some valid points, because it may impinge upon the independence of judiciary
while adhering to the norm of transparency and accountability. This question has
been worked out. But, | would, again, repeat that we are in dialogue with judiciary.
And, of late, whenever serious cases of misdemeanour have come to light, the
judiciary has responded. It was rarely heard that a sitting Judge of a High Court
would be charge-sheeted by the CBI with proper sanction from the Chief Justice of
India and the President of India. It is rarely heard that a retired Chief Justice of a High
Court would be arrested. Therefore, these are positive moments. | agree with you
that there is a need to strengthen the mechanism on which we are working. But, the
entire architecture of law needs some further clarity from the judiciary.

MR. CHAIRMAN: This is a matter for detailed discussion, as and when you get an
opportunity. We can't sort it out in Question Hour because there are very important
issues involved on both sides. We have to keep in mind the sentiments of Judiciary;
also, at the same time, what is happening in reality and also the concerns of the
people.
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MR. CHAIRMAN: Please; please. | am not allowing a discussion. ...(Interruptions)..
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MR. CHAIRMAN: Mr. Minister, do you want to say anything?
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MR. CHAIRMAN: Question No. 109, Shri Vaiko. | think he had sought leave. So,
the questioner is not present.

*109 [ The Questioner was absent.]
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Collision of Indian fishing boat with Sri Lankan naval craft
*109. SHRI VAIKO: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the number of fishermen who died in Sri Lankan waters recently due to
collision between their vessel and Sri Lankan Naval craft;

(b) the response of the Indian Government, including any strong protest,
condemnation lodged with the Sri Lankan authorities;

(c) whether any compensation or damage has been sought from Sri Lanka due to
their deliberate act, resulting in death of fishermen;

(d) if so, the details thereof; and

(e) the measures taken to ensure that such incidents does not happen in future,
including arrest and harassment of Indian fishermen by Sri Lanka, the details
thereof?

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM JAISHANKAR):
(a)to (e) A statement is laid on the table of the House.

Statement

(a) to (e) According to available information, on January 18, 2021, four fishermen lost
their lives following a collision between their vessel and a Sri Lankan naval craft.

A strong protest in regard to this incident was conveyed by our High Commissioner to
the Sri Lankan Foreign Minister. A strong demarche was also made to the Sri Lankan
Acting High Commissioner in New Delhi.

Expressing Government’s deep anguish at the loss of lives, we emphasized the
need to deal with issues pertaining to fishermen in a humane manner. It was stressed
that existing understandings between the two Governments in that regard must be
strictly observed and utmost efforts should be made to ensure that there is no
recurrence.

The Government attaches the highest priority to the safety and security of
Indian Fishermen. As soon as reports of apprehension of Indian fishermen are
received, the Government through diplomatic channels takes up the matter with the
Government of Sri Lanka.
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Issues relating to Indian fishermen have been raised at the highest level,
including by our Prime Minister with the Sri Lankan Prime Minister during the Virtual
Bilateral Summit held in September 2020. During my visit to Colombo from 5-7
January 2021, | met the Minister of Fisheries of Sri Lanka and discussed all issues
related to Indian fishermen.

Following the 242 initiative in November 2016 when the Foreign and Fisheries
Ministers of the two countries met in New Delhi, a bilateral Joint Working Group
(JWG) mechanism and meeting of the Ministers for Fisheries of the two countries
was institutionalized to address fishermen issues with Sri Lanka. On December 30,
2020, the 4th Round of the Joint Working Group (JWG) was concluded between the
two governments where the entire gamut of issues related to fishermen were
discussed.

MR. CHAIRMAN: Any supplementaries?

DR. M. THAMBIDURAI: Mr. Chairman, Sir, | thank the hon. Prime Minister for taking
a lot of efforts in getting released the Tamil Nadu fishermen arrested by the Sri Lankan
Navy. At the same time, | would like to bring to his kind notice that till now the Sri
Lankan Navy has killed 245 Tamil Nadu fishermen, apart from the recent ones. |
would, through you, like to request the hon. Prime Minister and the hon. Minister to
take necessary action and condemn the Government of Sri Lanka for these atrocities.
..(Interruptions )..

MR. CHAIRMAN: Put your question. You can speak in detail during the Budget
discussion. ..(Interruptions)... What is your question? ...(Interruptions)...

DR. M. THAMBIDURAI: Just one minute, Sir. ...(Interruptions)..

MR. CHAIRMAN: No, | am not going to allow for one minute. What is your
question?

DR. M. THAMBIDURAI: Sir, | have just one question. But the matter is also before
the Supreme Court. Somebody has gone to Supreme Court. | would like to know as
to what sort of action the Government of India is going to take in this matter.
..(Interruptions)..
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MR. CHAIRMAN: Okay. ..(Interruptions).. Please try to understand my problem.
Of course, this is a very important issue. But, this is Question Hour.

DR. S. JAISHANKAR: Mr. Chairman, Sir, the issue of our fishermen was taken up
during my visit to Sri Lanka in early January. It was preceded by a Joint Working
Group, set up between our Governments, which met there on 30™ December.
Unfortunately, on January 18", we had this incident where four of our fishermen were
killed as a result of a collision between their vessel and the Sri Lankan naval craft. We
have very, very strongly protested to the Sri Lankans on this matter. In response to
that, they have instituted an inquiry. We are awaiting the results of the inquiry. But, |
wish to assure the hon. Member, through you, Sir, that we will take a very strong
view on this matter. We want to hold the Sri Lankans to their commitment not to use
force under any circumstances on this issue.

DR. SASMIT PATRA: Mr. Chairman, Sir, my specific question arises from the answer
given by the hon. Minister. Have there been any specific measures undertaken after
the fourth round of the Joint Working Group to reduce the incidents of collision by
Indian fishing boats in international waters, as mentioned in the question?

SHRI S. JAISHANKAR: Sir, right now, our Coast Guards are in touch, both through
the diplomatic channels and through other mechanisms. We have procedures by
which we will try and avoid this collision. So, this is something which should be a
subject of even greater attention and recommendation.

SHRI TIRUCHI SIVA: Sir, collision between the two vessels is the version of the Sri
Lankan Navy. This incident is not the first one; it is one of the recurring incidences.
The Sri Lankan Navy not only manhandles our fishermen, they also shoot at them.
They also seize their boats and keep them exposed in hard Sun and rain. My
qguestion is:  Has the Government taken initiatives to get back the boats or to get
compensation for those boats or the lives that have been lost by way of shooting by
the Sri Lankan Navy ?

SHRI S. JAISHANKAR: Sir, we give the utmost attention both for the release of
fishermen and for the release of boats which are taken into custody by Sri Lanka.
Right now, there are no Indian fishermen in the custody of Sri Lanka. There were nine
till recently; they have been released. As of now, there are 62 Indian boats which we
are trying to get released from Sri Lankan custody. Previously, there were 173 boats,
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out of which 36 were salvageable. So, the auction procedures for the unsalvageable
boats are currently under discussion. Our endeavour would be, whatever can be
returned, we will get returned and whatever can be salvaged, we will expedite the
salvage.

MR. CHAIRMAN: Q. NO. 110.
e-Waste Management

*110. SHRI DINESH TRIVEDI: Will the Minister of ELECTRONICS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) whether Government is aware that a majority of India’s e-waste is recycled in the
informal sector;

(b) the steps undertaken by Government to ensure the safety of e-waste workers;

(c) the steps undertaken by Government to develop solutions for e-waste
management; and

(d) whether Government has invested in developing product design that is not
hazardous ?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): (a)to (d) A Statement is laid on the Table of the House.

Statement

(a) The subject matter pertains to Ministry of Environment and Forests and Climate
Change (MoEF&CC). The management of E-Waste is regulated under the framework
of E-Waste (Management) Rules, 2016 and amendments there off. The Rules are
effective from 01-10-2016. Central Pollution Control Board (CPCB) and State Pollution
Control Boards (SPCBs)/Pollution Control Committees (PCCs) are the regulators.

Government is alive to the fact that the recycling of E-Waste is carried out in informal
sector, which is illegal and a criminal offence. CPCB has time to time advised
SPCBs/PCCs to carry out regular drives for checking E-Waste processing in informal
sector and reports are obtained quarterly. Actions, such as, constitution of teams for
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carrying out drives, issuing of notices, closure of operation, seizing the E-Waste against
the informal processing are being taken by the SPCBs/PCCs. Seventeen SPCBs/ PCCs
have started the drive during FY 2020-2021 (till second quarter), where twelve have
reported that no activities were found during this period and five have taken action
against the offenders. Details are given at Annexure — I.

(b) The E-Waste (Management) Rules, 2016 sub rule 12 (2) provides for recognition
and registration of workers and their skill development. It also provides for monitoring
and ensuring safety and health of workers involved in dismantling and recycling of E-
Waste.

Under Awareness Programme on Environmental Hazards of E-Waste, a specific training
manual (available at www.greene.gov.in) for informal sector has been developed, which
includes safety of E-Waste workers. A number of trainings have been organized for E-
Waste workers across the country with CPCB/SPCB.

(c) The management of E-Waste under the Rules is primarily based on the principle of
Extended Producer Responsibility (EPR). Under EPR, the producers of Electrical and
Electronic Equipment (EEE) listed in the Schedule-| of the said rules have been given
annual collection targets based on generation and sales, as the case may be, and have
to manage their E-Waste in an environmentally sound manner through their authorized
entities only, such as Recyclers/ Dismantlers/ Producers Responsibility Organizations
(PROs) as the case may be. So far, 1678 Producers have obtained EPR Authorization.
44 PROs have obtained registration. 407 dismantlers/recyclers of E-Waste have
authorization and their annual processing capacity is 110103.22 tonne.

For enforcement of the E-Waste (management) rules, 2016 in the country, an Action
Plan is in place and the same is being implemented by all SPCBs/PCCs in their
respective states/UTs. SPCBs/PCCs are submitting quarterly progress report as
envisaged in the Action Plan through a web portal made operational for this purpose.

Under the Government sponsored research programme a cost effective and
environmentally acceptable technologies have been developed for recovery of precious
metals from printed circuit boards (PCBS) with a capacity of 1000 kg per day and 100
kg/ per batch and also technology for converting majority of E-Waste plastic products to
virgin plastic products. These technologies have been transferred for commercialization.
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Government has established a Centre of Excellence on E-Waste Management at
Hyderabad, jointly with Government of Telangana and participation of industry to develop
cost effective recycling solutions for PCBs, lithium ion batteries, magnets, Florescent
Lamps for extraction of precious metals and transfer to industries/ start-ups.

(d) The designs of electric and electronic product contain various raw materials for
specific functional requirements. Some of them are hazardous. With a view to reduce
the use of hazardous substances in the manufacture of Electrical and Electronic
Equipment and their components or consumables or parts or spares following limits have
been prescribed in the E-Waste (Management) Rules, 2016.

i. Lead (Pb) - 0.1% by weight in homogeneous material
ii. Mercury (Hg)- 0.1% by weight in homogeneous material
iii. Cadmium (Cd) - 0.01% by weight in homogeneous material
iv. Hexavalent chromium (Cré+) - 0.1% by weight in homogeneous material
V. Polybrominated biphenyls (PBB) - 0.1% by weight in homogeneous material

Vi. Polybrominated diphenyl ether (PBDE) - 0.1% by weight in homogeneous
material

A Government Testing and Certification facility for hazardous raw materials used for
electronic products is operational at Centre for Materials for Electronics Technology (C-
MET), Hyderabad.

Annexure — |
S.No. SPCBs/PCCs Action taken
1. Jammu and | Notices have been issued to 22 scrap dealers for checking
Kashmir informal trading, storage, dismantling & recycling of E-
Waste.
2. Kerala Kerala SPCB has seized 207.5 tonnes of E-Waste from

informal operators/sector during drive against illegal
operators and got it recycled through authorized recycler.

3. | Delhi Delhi Pollution Control Committee (DPCC) has reported
for the quarter ending 30" September 2020 that for Trans
Yamuna area the District Administration under respective
Sub-Divisional Magistrates has constituted 9 teams as
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these areas have large concentration of illegal E-Waste
handling units. These teams have inspected 130 premises
and found that 31 premises are storing/handling E-Waste
and had closed these 31 units and imposed Environmental
Compensation (EC) charges. 14 units have deposited the
requisite EC and undertook not to carry out illegal
activities.

For checking informal trading of E-Waste, directions
u/s 5 of Environment (Protection) Act 1986 have been
issued on 28.05.2019 to all the local bodies/ Delhi
Development Authority regarding stoppage of illegal
activity of informal trading, dismantling and recycling of E-
Waste in their respective areas of jurisdiction. Till
28/09/2020, 124 informal units have been identified and
the closures will be carried out only after inventorisation.

Puducherry Puducherry PCC, reported that it has closed one illegal
dismantling and recycling unit.
upP UP State Pollution Control Board (UPSPCB) reported that

one hundred and twenty (120) illegal melting furnace units
were found operating in the area around Sewadham,
BehtaHazipur, Krishna Vihar of Loni District of Ghaziabad
by a joint team of District Administration Ghaziabad,
Ghaziabad Development Authority, Ghaziabad Police,
Nagar Pallika Parishad, Loni & U.P. Pollution Control
Board during November, 2019. All these one hundred and
twenty (120) illegal units were dismantled and FIR was
lodged against 16 persons and 12 units.

UPSPCB further informed that in the Moradabad district,
6.850 tonnes of E-Waste were seized and District
Administration sealed 05 illegal godowns. Environmental
Compensation of 60 Lakhs has been imposed and closure
orders have been issued against 04 illegal E-Waste
Processing Units.
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In addition to the above five SPCBs/PCCs, twelve other SPCBs/PCCs
namely, Andhra Pradesh, Chandigarh, Goa, Gujarat, Himachal Pradesh, Manipur,
Meghalaya, Odisha, Tamil Nadu, Telangana, Tripura and West Bengal have reported
that they have started the drive against informal recycling and reported that during
this period no such activity was found in their States/UTs.

SHRI DINESH TRIVEDI: Sir, first of all, | would like to thank the hon. Minister for a
detailed answer. As you are aware, modern times have modern problems, whether
it is the space debris or e-waste. In India, about 90 per cent of the e-waste is
processed through unauthorised sector. At the moment, India has about 407
authorised processing centres. | know the work is in progress. My question is:
What are your plans and how long would it take to increase these authorised
processing centres?

SHRI RAVI SHANKAR PRASAD: Sir, | appreciate his comments about the detailed
reply | have given. Let me convey to this House that e-waste has two components.
One is informal handling by people in a manner not very responsible. The other e-
waste is something which emanates in the manufacturing process. Through the
State Pollution Board and the National Pollution Board, the Ministry of Information
Technology coordinates so that action is taken on both the grounds. On the informal
sector, what action we have taken, | have already explained in Annexure-l. That is a
work in progress which we monitor; the Pollution Control Board monitors skilling etc.
FIRs have been lodged and people have been arrested. As regards manufacturing,
we have told the manufacturing system to have a proper mechanism in dismantler,
have authorised representative; we get them certificates, etc. That is also going on.
But, lastly, | must also flag to this House, with great respect, that India is emerging as
a big digital power. We want to make India a big hub of electronic manufacturing
globally. In mobile, we have done so well. We will have to have a proper balance
so that our manufacturing prowess does not get diminished while emphasizing the
need for e-waste management.

MR. CHAIRMAN: Second supplementary.
SHRI DINESH TRIVEDI: Sir, | am fully in agreement with the hon. Minister. But,...

MR. CHAIRMAN: Once you agree, then, how can there be a question again?
..(Interruptions)..
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SHRI DINESH TRIVEDI: Supplementary, Sir, and giving him an opportunity to
answer. Sir, S g %, d ragpickers %, and there are health issues involved. The
hon. Prime Minister yesterday mentioned, and it was very impressive, that India has
youth and the best talent in the world. | have no doubt about it. Would the Minister
consider making this informal sector into a formal? | want to know whether he would
consider that because they already know the job; they can get employment and India
can also show the way to the world at large.

SHRI RAVI SHANKAR PRASAD: Sir, it is a suggestion for contemplation and possible
action with two caveats. Safety and security have to be there. We are promoting
the skilling part in a big way. We will further take this suggestion on the ground. The
State Governments have to play a role, but there should be no compromise on safety
relating to hazardous waste. That we will have to keep in mind.

10.00 A.M.
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processors. Under Section 21, there is a provision for 'liable to pay financial penalty
for any violation of the provisions', and under Section 14, there is a power to suspend
or cancel an authorization but it has failed to comply with any of the conditions. So, |
would like to know from the Minister how many penalties have been collected and
how many actions have been taken to suspend or to cancel the authorization.
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it guTafer : U = 1.
Eligibility in reserved constituencies

*111. SHRI G.V.L. NARASIMHA RAO: Will the Minister of LAW AND JUSTICE be
pleased to state:

(a) Whether Scheduled Caste voters who have converted to Christianity or Islam
religion are eligible to contest from reserved assembly and Parliamentary
constituencies, if not, legal basis for this position;

(b) the provisions in the election laws or rules which ensure that the converted
scheduled Caste voters do not contest from SC reserved seats;

(c) Whether Government is considering amending Representation of People's Act
and election rules expressly stating that Dalits converting to Christianity or Islam are
ineligible to contest from SC reserved constituencies; and
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(d) if so, details of likely amendments to RP Act or election rules and if not, the
reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI RAVI SHANKAR PRASAD): (a) to (d)
A statement is laid on the Table of the House.

Statement

(a)and (b) Eligibility to contest from reserved Assembly and Parliamentary
Constituencies is as under:-

(i) Concerned citizen must be a member of Scheduled Caste, as notified under
Article 341 of the Constitution;

(i) In the Constitutional Scheme, upliftment of SC/ST and their wellbeing has been
considered as an important parameter by the founding fathers of our Constitution.

(ii) Untouchability was abolished under article 17 of the Constitution (Fundamental
Right).

(iv) SC/ST’s were given reservations in Education, Employment, etc. But, for
SC/ST’s only political reservation has been provided for contesting in Lok Sabha and
State Assembly elections.

(v) However, the Constitutional framers are equally discriminated the SC’s which was
unfair and wrong tradition of Hindu Society which needs Constitutional correction.

(vi) Therefore, para 3 of the Constitution (Scheduled Castes) Order, 1950 outlines
the State wise list of the Scheduled Castes, wherein it has been clearly stated as
follows:—

“3. Notwithstanding anything contained in paragraph 2, no person who
professes a religion different from the Hindu, the Sikh or the Buddhist religion shall be
deemed to be a member of a Scheduled Caste.”
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(vii) As per the provisions of Section 4(a) of the Representation of the People Act,
1951, for contesting election to Parliament in case of a seat reserved for the Schedule
Caste in any state, he shall be a member of any of the Schedule Castes, whether of
that State or of any other State and is an elector for any Parliamentary Constituencies;

(viii) As per the provisions of Section 5(a) of the Representation of the People Act,
1951, for contesting election to the Legislative Assembly from a seat reserved for the
Schedule Caste, he shall be a member of any of the of Scheduled Caste of that State
and is an elector for any Assembly Constituencies in that State;

(ix) A candidate with valid Scheduled Caste certificate is eligible to contest from
Scheduled Caste reserved seats.

(c) No sir. At present, no such proposal is under consideration of the
Government.

(d) Does not arise.

SHRI G.V.L. NARASIMHA RAO: Sir, the hon. Minister has replied that as per part 3 of
the Constitution (Scheduled Castes) Order, 1950, 'No person who professes a
religion different from the Hindu, the Sikh or the Buddhist religion shall be deemed to
be a member of the Scheduled Caste.' So, indirectly, he has answered my question
that people, erstwhile Scheduled Castes, who converted to Christianity or Islam are
ineligible to contest from reserved seats. My question is, when you say, 'profess', a
large number of elected representatives, MLAs, MPs, Ministers who got elected from
reserved seats, they openly state that 'we practice, we profess Christianity.'

MR. CHAIRMAN: Right. Question, please.

SHRI G.V.L. NARASIMHA RAO: They even practice it. They even propagate it.
Therefore, | would like to ask the hon. Minister, as a Government that is interested in
protecting and promoting the interests of Scheduled Castes, what protection can you
give to Scheduled Castes who belong to Hindu, Sikh and Buddhist religions to get
elected from these reserved seats? Thank you.

SHRI RAVI SHANKAR PRASAD: Sir, | must begin with a word of apology. In part (v)
of this answer, there is some grammatical error. | sincerely apologize. | had given
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instructions. It should be read as 'However, as Constitutional framers, were keen to
end the discrimination against SCs which was unfair and a wrong tradition of Hindu
Society which needed Constitutional correction.’ This should be the right approach. |
will make a proper request for that.

Sir, let me share with this House, when the question of reservation and
empowerment of our Scheduled Caste and Scheduled Tribe brethren and sisters
came about, they were aware for the rationale for which this reservation has to be
given. The Scheduled Caste discrimination was a wrong practice of Hindu society.
They were aware. And our tribal friends were away from the society in jungles; they
needed to be brought in the mainstream. Therefore, it is only these two communities,
who apart from reservation in education, employment, have been given political
reservation. Therefore, the 1950 Scheduled Castes Order clearly states, 'this shall be
available only to Hindus', and later Buddhists and Sikhs were added because in the
Constitution they are part of the same rubric. The law is very clear and we uphold this
law. We don't want to dilute this law. We don't want to make any compromises. If
any specific question of any specific MP's behaviour, MLA's behaviour is there, that
can be looked into.

But the status of law is clear and the Representation of the People Act is also clear
that you must be a proper Scheduled Caste assigned under Article 341 of the
Constitution in a particular State.

SHRI G.V.L. NARASIMHA RAQ: Since there is a gross misuse of constitutional
provision, | request the hon. Minister to consider having a special provision under Part
2 of the Representation of the People Act dealing with disqualification because such a
mention will actually empower the Courts and even the Election Commission of India
to adjudicate on matters concerning the ineligibility of some candidates who get
elected from reserved seats but have converted to other religions like®.

MR. CHAIRMAN: Don't mention religion.

SHRI RAVI SHANKAR PRASAD: Sir, as far as this particular part is concerned, there
is a robust provision of challenging an election under the election laws of India. If a
person wrongly claims to be one belonging to Scheduled Caste or Scheduled Tribe
and has taken the benefit to get elected, his election can be set aside. It has been
set aside because a proper and robust mechanism is there. At the time of nomination

* Not recorded.
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also, objection can be filed before the Returning Officer and if there is no proper
certificate, his candidature can be rejected. | think there has to be greater
awareness, but | take his point that the Government and the Election Commission
need to work together to ensure greater awareness about this.

SHRI DIGVIJAYA SINGH: Sir, | am very happy that the hon. Minister has corrected
the answer in para (v) of (a) and (b). But I would like him to look into the issue and
the person, who is responsible for this, should be punished. My question, through
you, ist Is it a fact that Justice Ranganath Commission Report had specifically
mentioned the discriminatory behaviour about the brazen acts that the Muslims and
the Christians would be denied the right if they are converted to Christianity or Islam
amongst the Scheduled Castes. There are Hela communities amongst the Muslims
who are doing the scavenger task also. But they are denied the SC status.

MR. CHAIRMAN : What is your question?

SHRI DIGVIJAYA SINGH: My question is: Is it a fact that Justice Ranganath
Commission Report had recommended that these too should also be included in the
Scheduled Castes?

7 I T 9IS : HBIGY, H 9gd f[aEar ¥ s9R aivs 9w, & fafasy g St
&I 19 BT IR <1 A T 87 S Bl SrgRivmell wR gARI 1R R 2,
I IH FHY STd AL §7 3fIR 1950 BT AT I, IH FHA &4 81 U1 39 FaY
* & GRS Tl (FIgTT)

it U : 31T UIST BT 91 Bl QTG .. ([aeT). ..

37 3T SR TS : AR, q1 91 lic I B QIS ). ([aeT). ..
ot |y : 21, oy Ut ot 91d B STl
SHRI RAVI SHANKAR PRASAD: Okay; | withdraw. ...(Interruptions)...

MR. CHAIRMAN: | have already said it. ...(/m‘errupz‘/ons)... Digvijayaji, | have already
said it. ...(/m‘errupz‘/ons)... Once | say something, Member should not

* Withdrawn by the hon. Minister.
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...(Interruptions)... The Chair has already said it. ...(Interruptions)... He also said
that he agreed to withdraw.

i T TR TS : IH FHY < b HB a1 & 78 Sil, ois q1g, IRER god,
ST, AFSHR AR HIAMT TSR, 9 Fa HAd: o forn 16 596 forg &4 a8
HRAT S ... (FaeT). ..

SHRI DIGVIJAYA SINGH: Sir, my question is different. ...(Interruptions)... You say,
"Yes' or 'No'.

MR. CHAIRMAN: If you are not satisfied with the answer, then, there is a different
procedure. ...(Interruptions)...

7t IfQ TR TS : AR, IR A1 H U Ab A & S

ot gl : g, i Bl

%11 T FHR TS : 60-70 ATeA b < H consensus 8T © b I8 N fovg ArsTl
Gl Udh TﬁET %\T, discrimination %\T, SHDT NIET constitutional correction mechanism %\’I
Wﬂﬁﬁﬁwsﬂmmensus Pl dls &N, 91! 9T B8 ol N, T H IA YT H
el SIS b conversion fd BRI A AT, RAT-HJT inducement 31Tl haT dg AT
b TR I8 AIB! equal treat BRI &, AT 3R AMYH T&T AIDI equal treat B &, Al
fthY discrimination 8l IR 87 $9 TRE 9 UX 9gd ol g8 Bl SUdl|

#t ¥R Sia : FUIfT 7RGy, § 99 UeT & 9<H 9 I8 S 9l § B aRd
I TSAIE AR A-S¥C &b B H GUH DIC BT 2014 BT U [0 AT AT IH
ol H T WU A I8 gqrn 11 A7 1 {57 SIS Gqarg - aui-aui | 379 o,
HEp I, IRFRT, 3R, favard, ffy-faa ik wigara) arar o @ f3ar 2, a8
ST AT Bl AGRI el 8l Aobell ©| AHINRT HEIGd, H AP ATETH H S
T8 g [ ST G &b Aa b gIR1 ARAT, [T Bl T8I AT P RN R
I8 ABR S 31 AT DR Hehell 87

il I SiHY TG R, A SR BT U 95 Adaeid U §l 39 A H
DI &b Py MU §1 H U I $T <dl §, WIS I T Ah qferg - ST
Ugel U Sfeld S & TS o, 915 ¥ J fshfeea 81 | S8 IRev & 74 W
BT o B G DI GUIH BIC o HET - SIF db AT g 8l Dol b daoil g
oI 4 311a It drer 3iR favHarsil | YIf$d &, 79 T 3MTUeh! 3TRETT T AT T8l
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et Fepdll| 319 g81 Sl 7814 91 bl &, GUIH DIc AR B BIcH & 3R 4l had &
fp TR MY oTue MR %Y § a1y ST & 3R MUDT ST ATII8T Bl ST
TNHR BT & Tl MIBT $HBT ¥ el FahdT 1 3 S U WRIth e ¥ B 1
BTl T, W] VAT W HY { A1 8 b SR HAG & 91 arel 78 AN+ 39 )
v w 9gd TR 9 AR frar ik R 9% <1 €1 Sew 9, 31 S aeardt
ST | &, S9! FHTS B ol FRT H AT &, ST 981 Joll R By R0 78] 2,
QIfehT S AN gfeld dY B, S1db Uft 35 FaTST | Ueb gUIvgul fawsrar off, safey
ITH PR BT TR B, SATTY S+ IMRETT bl o1y fear 1aml 371 fifkae & gv
€T G STy B

it uTafar: TR SN O & 9 31T B, ST8T I8 HHT YR B IR - 112

Memorandum of Understanding with Japan

*112. SHRI MAHESH PODDAR: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the details of the Memorandum of Understanding (MoU) signed with Japan by
India;

(b) the specific ways in which the MoU will contribute towards the extension of
broadband and internet connectivity in remote areas;

(c) the specific ways in which the MoU will bolster Government’s Smart Cities
project; and

(d) the details of funding-related aspects, if any, under the MoU with Japan ?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): (a) to (d) A statement is laid on the Table of the House.

Statement

(a) India and Japan share a strategic relationship which is based on
appreciation of each other’s capabilities and strengths. To extend the India-Japan
cooperation activities, a Memorandum of Cooperation (MOC) has been signed
between the Ministry of Communications of India and the Ministry of Internal Affairs



[11 February, 2021]

and Communications of Japan on 15™ January 2021 for cooperation in the field of
Information and Communication Technologies (ICTs). Under the MoC, both sides
envisage expansion of the range of cooperation in ICT within the scope of available
resources. The MoC promotes cooperation between the two countries in the
following areas of ICTs:

() 5G Network

(i) Telecom Security

(i) Submarine cable technologies

(iv) Utilization of latest Wireless Technologies and Information and
Communication Technologies (ICT)

(v) Standard certification of communication equipment

(vi) Public Protection and Disaster Relief (PPDR)

(vi) ICT capacity building

(vi) Avrtificial Intelligence (Al) / Block Chain

(ix) Spectrum Management

(x) Cooperation on Multilateral platforms

(xi) Support for activities of industry partners in the field of ICTs in  both

the countries
(xii) Cooperation activities between both sides as decided mutually

Another Memorandum of Cooperation on India-Japan Digital Partnership (IJDP)
was signed between Ministry of Electronics and IT (MeitY) of India and Ministry of
Economy, Trade and Industry (METI) of Japan on 28" October 2018.This MoC is
aimed at extending cooperation between India and Japan in areas of India-Japan

Startup Initiatives, Digital Corporate Partnership, Electronics Ecosystem, Digital
talent, R&D cooperation and Security for future networks. MeitY and METI are
nodal agencies to coordinate the implementation of MoC. Under such MoC, MeitY
Startup Hub & JETRO have signed a partnership agreement to strengthen the
Indian & Japanese tech startup ecosystem. Further, Indo-Japanese economic
partnership has been strengthened by investments made by Japanese companies
in electronics ecosystem.

(b)  The cooperation activities envisaged under the MoC facilitate exchange of
best practices in the areas of submarine cables and other communication
technologies that are relevant for the extension of broadband and internet
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connectivity in remote areas. One of the highlights of Indo-Japan cooperation in
this field has been the Chennai - Andaman Nicobar Islands Submarine Cable
Project under which a submarine Optical Fibre Cable of 2300 km length connecting
Chennai to Port Blair and other islands of Andaman & Nicobar was completed.

(c) India has flagship programmes like “Digital India”, “Smart City” and “Start-
up India” and Japan has the concept of “Society 5.0” to promote “Ease of Living”
with focus on next-generation technologies such as Artificial Intelligence (AI), Big
Data and loT (Internet of Things) etc. In view of these complementarities, both the
ICT and Digital Cooperation MoC promote mutual cooperation towards realization
of smart cities by utilizing state-of-the-art wireless technologies and other
emerging technologies.

(d) The activities mentioned in these Memorandum of Cooperation are
implemented by both sides within the limits of available resources and in
accordance with applicable laws and regulations of their respective countries.

it I TIHY TS R, H31 U [T < <, 37T R By 9T &, SAIAY 2ATST A1 FHY
a3l

it FUTafey: 319 STAT9 3BT < &, TATTT FaTel WY SATST BId B

SHRI MAHESH PODDAR: Sir, while complimenting the Government for entering into
Memorandum of Cooperation (MoC) with Japan on Information and Communication
Technologies (ICTs), | would like to ask the hon. Minister, through you, whether this
MoC will contribute towards more investment from Japan in Internet connectivity,
digital health services, etc., where they have the global lead.

SHRI RAVI SHANKAR PRASAD: Sir, | must thank the hon. Member for asking a very
relevant question. Japan is our strategic partner and, therefore, this partnership is
not only strategic but also in the vast field of technology. The first MoU we had in the
field of IT and the second in the field of telecom, and we are working in a very robust
manner with Japanese company. Of late, India has become a big centre of electronic
manufacturing, consumer electronics, mobile electronics, laptop, etc., and Japanese
companies are coming. Automobile electronics have also come in a very big way.
Similarly, in technology also, for 5G, for artificial intelligence, Japanese companies
have achieved a great mark. There is enough scope to work, and | think these two
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traditional democratic societies have a very healthy relationship which got reinforced
under the leadership of hon. Prime Minister, Shri Narendra Modi, over the years.
There is enough scope to work more comprehensively which we will continue to do.

SHRI MAHESH PODDAR: What are the takeaways from this Memorandum of
Cooperation which may serve as an example or standards for future bilateral
negotiations with other countries towards technical innovations and financing the
same?

SHRI RAVI SHANKAR PRASAD: | think the hon. Member would agree that Digital
India Programme today is being talked about globally, and, therefore, countries in the
world are very keen to work with India in the field of digital inclusion and digital delivery
of services. | will convey to the hon. Member the countries with which we have
MoUs, but as far as Japan is concerned, our relationship is very robust, very effective
and mutually beneficial.

SHRI K.J. ALPHONS: Sir, the biggest Internet digital revolution in the world is
happening in India and | compliment the Government for that. But, Sir, the heart of all
this is the micro-processor and most of the research in the world on micro-processor
is happening in India, but, unfortunately, we are manufacturing none. | think this is a
huge failure on the part of India. While we have succeeded greatly in the Internet
revolution, what is the Government doing about it because we have failed in our
traditional incentive systems?

SHRI RAVI SHANKAR PRASAD: Sir, | would like to tell the hon. Member who has
worked with me in this Ministry that Koo, a Made in India micro blogging platform
today has become a big toast of success, who are not only using Indian technology,
Indian server. Let us salute the extraordinary courage of our start up movement
leaders. But | take your point that there is a need to make more and more processor
and we are addressing those areas of interest and concern both.

St guTafa: IR @ S, 319 FaTel vl ... (Interruptions).... 39 98 S8V You

please sit down and ask the question.

DR. FAUZIA KHAN: Mr. Chairman, Sir, | would like to ask the Minister, and,
fortunately, hon. Prime Minister is also present in the House, whether the
Government is planning to innovate newer technologies of its own like the Li-Fi, the
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Light Fidelity, which is being developed around the world, whether this is included in
the MoU with Japan, and, whether the Government is exploring collaboration with
foreign companies like Starlink for law latency broadband to stay in competition in the
world.

SHRI RAVI SHANKAR PRASAD: Our R&D in the field of electronic manufacturing is
getting robust traction day by day. The hon. Member has asked about a specific
product, Li-Fi. | will have to acquire the facts and | will revert to her but let us all
acknowledge that in many of these R&Ds globally, it is the Indian scientists who are
working there, and, India also is becoming a big centre of R&D of foreign companies
in India itself, whether it is Mumbai, whether it is Pune, whether it is Chennai.
Therefore, for me, it is a great pleasure..

SHRI JAIRAM RAMESH : Bengaluru and Hyderabad.

SHRI RAVI SHANKAR PRASAD: Yes, yes. Bengaluru and Hyderabad. | always get
educated by the hon. Member, Jairam Ramesh ji. ... (Interruptions)... There is no
problem.

MR. CHAIRMAN: The problem is that he is highly educated.

SHRI RAVI SHANKAR PRASAD: Therefore, for me, it is a matter of great pride to see
Indians heading so many big multinational technological companies and whenever |
meet them, | feel very great pride. On the specific query of the hon. Member
regarding the particular product, | will get the facts and revert to her. We are
promoting broadband mission in a very big way. Hon. Prime Minister launched it and
we are going to expand broadband connectivity in every nook and corner of the
country.

MR. CHAIRMAN: Whenever we talk about IT, names of cities like Hyderabad and
Bengaluru naturally come to mind. Q. No. 113.
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Report on Media Manipulation survey

*113. SHRI SUSHIL KUMAR GUPTA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government's attention has been drawn to a report about media
manipulation survey from University of Oxford Institute stating that social media
manipulation of public opinion is a growing threat to democracies, including that of
India;

(b) the steps that are being taken to ensure that people are able to rely on
trustworthy information about Government policies and activities; and

(c) the steps being taken to save people from becoming target of disinformation and
misinformation campaigns launched by some of the neighbouring countries ?

THE MINISTER FOR ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI RAVI
SHANKAR PRASAD): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) There had been media reports that Oxford University has published a survey
report entitled “Industrialized Disinformation 2020 : Global Inventory of Organized
Social Media Manipulation”. The report highlights the recent trends of computational
propaganda across 81 countries and the evolving tools, capacities, strategies, and
resources used to manipulate public opinion around the globe.

(b) and (c) Government has taken several steps to ensure about trustworthy
information about Government policies and activities and safeguard people from
becoming target of disinformation and misinformation campaigns, These, inter alia,
include :

(i)  Government has set up a portal india.gov.in to disseminate trustworthy
Government policies and activities. The Portal provides a single window access to the
information and services being provided by the Indian Government for citizens and
other stakeholders. The Portal endeavours to provide comprehensive, accurate,
reliable and one-stop source of information about India and its various facets and
links to other Indian Government Portals/websites, which are also working on
“gov.in” domain.

(i)  Government actively participated in a Committee specially constituted by
Election Commission of India to address the issue of misuse of digital and social
media in particularly for the last general election campaign in 2019. Based on the
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recommendations of the Committee, the Election Commission has worked closely
with the industry. A code of commitment was developed. Both Election Commission
and social media platforms worked as per the code of commitment for speedy
removal of any objectionable or unlawful content.

(i)  Ministry of Information and Broadcasting has set up a dedicated cell (Counter
Misinformation Unit) under Press Information Bureau (PIB) as a measure to counter
fake news on policies, schemes, programs etc. by Government of India.

The Unit has a presence on prominent social media platforms like Twitter, Facebook
and Instagram. The unit takes suo moto cognizance of fake news going viral on social
media and also on basis of outside complaints.

(iv) Ministry of Electronics & Information Technology (MeitY) and Ministry of
Home Affairs (MHA) as well as Police are in regular touch with various social media
platforms to effectively address the issue of removal of objectionable content.

(v)  Ministry of Home affairs (MHA) and MeitY has issued a number of advisories
which includes advisory on untoward incidents in the name of protection of cows
dated 09.08.2016, advisory on cyber-crime prevention and control dated 13.01.2018,
advisory on incidents of lynching by mobs in some States fueled by rumors of
lifting/kidnapping of children dated 04.07.2018, advisory. MeitY on 20.03.2020 issued
an advisory to major social media platforms urging them to:

. initiate awareness campaign on their platforms for the users not to
upload/circulate any false news/misinformation concerning corona virus which are
likely to create panic among public and disturb the public order and social tranquility;
. take immediate action to disable /remove such content hosted on their
platforms on priority basis;

° promote dissemination of authentic information related to corona virus as far
as possible.

(vi) MeitY regularly interacts with social media platforms on issues related to
spread of fake news, misinformation/disinformation on Internet. Government takes
appropriate action as per law against the non-compliance by social media platforms.
Social media platforms have implemented a number of steps to address the issue of
fake news propagated using their platform.

(vii) Section 69A of the IT Act, 2000 empowers Government to block any
information generated, transmitted, received, stored or hosted in any computer
resource in the interest of sovereignty and integrity of India, defence of India, security
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of the State, friendly relations with foreign states or public order or for preventing
incitement to the commission of any cognizable offence relating to above.

(vii) MeitY through a program, namely, Information Security Education &
Awareness (ISEA), has been creating awareness among users highlighting the
importance of following the ethics while using Internet and advising them not to share
rumors/fake news. A dedicated website for information security awareness
(https :// Www.infosecawareness.in) provides relevant awareness material.

1} el AR AT G Heled, S 7301 i 7 379+ STa1g | gqm, SAfIhrs
AT @t RUIS & ITAR 81 Q20 H AILTe HITSTT & ATEIH W BIerT Bl 3R
AT +1eh RT D1 BRIBRIT B b folq Yot fobam Tam| WiRd o fHaras ST 1 4t 2019
& AT A H AT HITSAT & UM Bl b &b [y b HHSI BT T3 [T,
q1ids F1d H IHDBT SHAR Sl 81 BT AT, IHD HUR YR ford1 ST Al AT
FHMYRT ST, § 3 1™ F A3l Sl | g1 A18d1 § 14 GRbR  S[o1 Arerd Hifsan
DI b b oY &RIT-RIT BT 1 & SR RAT-SRAT DI a1 Dbl Ufshar H 872

it 3fa ST TS IR, I8 U 9gd B HAaIidd e 51 H AU HuIYdd AJHld
AT b ST TSI | elaborate B BT AR <, i SHD ATEIH I Il Udh A9l
CIRCE ]

AR, BH IR HIFSTT BT 98 T HRA &l AIerdd HISAT 1 3 AR Dl
empower a1 g1 'fefTee Sfear aram™ # |rerd Hifear o Wi 9gd 9! YT 2|
g AT & SMfTHR BT W T B &1 T H3 | TP GRBR ddb P 7MY
SO {241, fake news, - 9@ & Ty fovdT STRATT, 1 HRATE 8111, I8 4
EESAERERI TR IRCIER IR

TR, T 1, B WRA & 19 DI UfhaT DI 98 &1 A W o & IR FA1d
3TN <1 954 &1 ¢ BT [HT 21 3R AT HISAT BT GHUANT HRb DIg A4
B YR A GHIfAd DY BT DI BRI, A AT bRdls bl SR, Ig ot §
BHET AT g1 SHH AT AT P H1 -1 ABR W HH B

TR, ST8 A fake news BT FaTd &, AR b1l St T8I 9 §Y , TA fake
news BT burst CRE| %%IQQ‘GB platform EFH'&Tg‘Gﬂ% Gﬁ?\_rﬁfake news sleldl %\’, géd
IFBT correction W JBT AT ST 21 H 3T g9 dgH & AT QE[, dle dg Twitter ﬁ,
T I8 Facebook &l, dT8 I8 Linkedin 81, AT8 I8 WhatsApp &1 IT ®Is &I, H fa=adr
q U BRI P T YRT H BTH BRY, AP BRIS] followers &, BF SHBT THTT
BT B, T W HHSY, ifhT MIDT MRT & G BT UTol HRAT BRI, YRT &
DI D1 T DA BN - UE & Dol dl8d ol
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21 el AR TE : AR, e &b V-Dem Institute BT ATeT 2020 BT SHIHAT RUIS &
BT AT & fb TR Al IWpR F Aifsar, ArRe oS 3R fauer & forw &9 it
STTE P BIRYT ARG ...(HAIH)...

S AUTIF : T8 T 9aT 22 I8 hIF-1 RUIE 82

7 Feitel HHR T : W), e &b V-Dem Institute BI RTIE 2

it ARy : TST & V-Dem Institute &7 I I FIT HEE &2 ST SHRT FIT ey §7
You are quoting some report from somewhere. These are all political. dg 31T 3R
é‘@l The countries which are commenting about the internal affairs of India, they
should look inward and then talk about these things. Please don’t encourage such
people.

i} eiel FAR 0T : R, § MU A1egH F AW FA1 S | Ig S 9181 g 6
TSI <2 &b gRT SN g[S YR by ST X8 &, I7eb! bl &b ol HIRT WRBR 1
HeH I3 YB! 27 39D 1Y & ANl HIfSAT & A1ewd F S ST WaN < P IAaX

Uhellg SIT 8l &, ST RIeIT® b~ ehaH Goi U B2

i} IfQ 2T IRITE : W), H IE qar1 =g 3 3l &H Twitter Bl ATBIIGT el feba
g, Ifd TAR YR & o1 a1adia 3 2, Safay 991 I8 9e+ § 21 Gief T T, d7ex
TET SIS AT| 74T 31U 984 ST fewul} &Yl JR, AT &7 7 fdh STd Washington &
Capitol Hill 9% ransacking BI<il &, ‘I%R? P HRATs BT TSl ©, df PB micro
blogging HUIS ST AT ! Bl STl & 3R 19 T81 IR Tl fdhel IR &7l 81T B,
S YR B ITRAT BT U D 8, AT I 3P ORI § WS BT Ol 27 I S eSS 78]
oI, SADT ART HUAT S ofl 9Rd P IfIE H Freedom of Speech &, <ifh
19(2) H gg W foran g3l 2, it is subject to reasonable restrictions because of
sovereignty and integrity of India.' I8 &IT HoIlh g f 31a Narendra Modi, massacre
of kisan' hashtag X< & ? $H®T Hdd RIT 8 ?

R, § 39 RN A I8 HE1 I18dl g ($ N 9w 9 Harg, g f&=r =
ey, S[o1 AR 9 BT 3R HRd & WAL TAT AR & B BT UTeld B | 3HD
o &9 954 &1 9% B

S1. foa f. wegs « 99 Aeiey, HIRTe HIfSaT iR JIfSAT H U Aeayqul b
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FHEAT, I W FRFT 919 7, 1 98 TP e J HIfSa1 8Id1 §l 3FR I8 Hifsdr &l
UgiT d B BT T, Al FT AIBR Press Council BT BTIA AT fR Foreign Direct
Investment & H&e | ST 71219 &, ITehl ATl HISTT TICH IR TR AR HR b IR H
?ﬁﬁ"ﬂ, it s fug o Flectronics and Telecommunications @1 &Y @TIT%
FART 7 9 recommendations @1 ET% gl

Y 3 viBR TS« AR, I S AT HHE D} SrRiAett 1 A ', H g wgm
3 fsaR gaTer Saeas iR #, 89 SF1 GX) M AT Bl revisit B I8 8 AR O
21 89 Sl T BigTol Had g9 SIUAT, I9 89 59 IR 9103 3R SHG! Uf e & )
|

AR, A GG | Sl Ueb 1] Bel &, 98 9gd 8l Heayul q1d 8 fb 519 319
T @ICHH I &, A1 AT 3TAT 9 BT Y HITA 1 © [ &H I I Sl
FIT e &, T I © IR SH IR & HIIHT TAT AR & BIIA Bl DI NS T8
T, T8 a1 Tel Il 31T BT W &, Y ISV, AP BTH BT T &, 3T Sl
BT BTH PR B &, ITBT JHF 8, 3T ATYR HRU, Thsls sy, I sy,
QIfh™T 3TTehT WIRA &b AIALTT 3R AR &b DI DI G HRAT TSI - IS §H I8
SIS ICES G

SHRI SYED NASIR HUSSAIN: Sir, European Union DisinfoLab has published a report
on news agencies like ANI for spreading disinformation in order to portray a positive
image of the Government. | just heard the Minister mentioning that they have created
a mechanism to burst the fake news. | just want to ask the Minister whether they are
also taking action against those channels who are spreading fake news and who are
giving wrong facts even in the media channels.

SHRI RAVI SHANKAR PRASAD: Sir, my Department takes action from time to time.
Especially details, | will convey. Shri Prakash Javadekar's Information and
Broadcasting Ministry also takes action from time to time. Sir, today, | seek your
permission to make one statement with the greatest of respect. This Government is
led by leaders who have fought for the freedom of individuals, freedom of the media
and independence of the judiciary, particularly during the emergency days. It
includes the Prime Minister. It includes you. It includes Raj Nath ji. It includes
Prakash Javadekar ji. It includes me also. Our commitment to the freedom of the
media, rights of individuals and independence of judiciary is complete and total. But
we are equally concerned about safety, security and sovereignty of India.

SHRI N.R. ELANGO: Sir, what are the steps taken to protect the privacy of
individuals in this area?
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SHRI RAVI SHANKAR PRASAD: Sir, privacy is a very important right. The Supreme
Court has held that privacy is a fundamental right. Many areas of gap which you have
in mind will be addressed when we come with the new guidelines in the appropriate
time. Itis a work in progress. Today, | would also like to gently convey this to these
media platforms. Freedom is important. But when you abuse it in such a manner
that you are showing revenge sex videos, you are showing porn in unbridled way, you
are showing fight on the streets designed to ignite super-violence in an unbridled
way.. Please. Family issues on the social media! | would urge the social media, if
you have certain internal guideline, please measure these unbridled exposure on the
standards of your own guidelines and take action.

MR. CHAIRMAN: Q.No.114.
Funds for various schemes in Andhra Pradesh

*114. SHRI KANAKAMEDALA RAVINDRA KUMAR: Wil the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) the details of funds allocated/granted under various schemes of the Ministry to
the State of Andhra Pradesh during the last three years;

(b) the details of funds released under such schemes to the State during the last
three years;

(c) the details of funds yet to be released/ due to the State; and

(d) the fixed time-frame by which these funds would be released to the State?

THE MINISTER OF TRIBAL AFFAIRS (SHRI ARJUN l\/IUNDA): (a) to (d) A statement
is laid on the table of the house.

Statement
(a) to (c) The Statement showing details of funds granted, released and due to the

State of Andhra Pradesh during the last three years under various schemes of Ministry
of Tribal Affairs is at Annexure-I.
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(d) No funds is due for release to the State of Andhra Pradesh out of the funds
granted during the last three years.
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Annexure-|
(Rs. in Crores)
2017-2018 2018-2019 2019-2020
Pend Pendi
S. Funds Funds ) )
Schemes Pending Funds Funds ing Funds Funds ng
No. grant- releas-
q q release granted | released relea | granted released | releas
e e
se e
1. Aid To Voluntary Organisations Working For The
L s 0.664 0.664 0.00 1.471 1.471 0.00 1.037 1.037 0.00
Welfare Of Scheduled Tribes
2. Development Of Particularly Vulnerable Tribal Groups 20.76 20.76 0.00 18.37 18.37 0.00 37.134 37.134 0.00
3. Grants Under Proviso To Article 275 (1) Of The
o , , 45.91 45.91 0.00 63.908 63.908 0.00 89.424 89.424 0.00
Constitution (including EMRS)
4. Minimum Support Price For Minor Forest
3.000 3.000 0.00 7.095 7.095 0.00 -- -- --
Produce(MSP For MFP)
5. National Fellowship And Scholarship For Higher
, 0.146 0.146 0.00 0.136 0.136 0.00 0.122 0.122 0.00
Education Of ST Students#
6. Post Matric Scholarship Tribal 82.691 82.691 0.00 139.450 | 139.450 0.00 77.971 77.971 0.00
/. Pre Matric Scholarship Tribal 52.829 | 52.829 0.00 12.108 12.108 0.00 7.363 7.363 0.00
8. Special Central Assistance To Tribal Sub Schemes 36.248 | 36.248 0.00 56.174 56.174 0.00 124.705 | 124.705 | 0.00
9. 0.00
Support to Tribal Research Institutes 9.404 9.404 0.00 7.496 7.496 0.00 5.00 5.00

* Under this scheme funds have been released directly to the organization working in the State of Andhra Pradesh.

# Funds have been directly transferred to the beneficiaries through DBT.
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SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, education is an important tool for
emancipation of the downtrodden. Three districts in the State of Andhra Pradesh
have high ST population. They are: Visakhapatnam, Vizianagaram and SRSP Nellore.
| would like to know from the Minister whether any special focus has been given to
these districts and high allocation of fund has been proposed under the Eklavya
Model Residential School so that more and more tribal students are brought under
formal education system and whether the State Government has sent any specific
proposal for this purpose.

£ I1S] HST : FHIURT HBIGY, AT Haw Bl YR a¥1d I SR § 371 8, afb
S eTal Wl 351 $B RTall & IR § Hal 51 H IaMT1 A18d1 § 6 I9d RBR B
IR A U ST A IR A 2, 3 IR 1Y AR HATAT &b A1 TR PAC BT 93D
BT § 3R I 9% & A1egH I I Hecaqul ATST131 Bl, 912 d f1er & & 9 8l a1
WY &b & H Bl, ST Wipd fhal STl 8 3R I fory e R7fer <1 1l 2
S UgSl Sl AMHIY R 7 UBT o1, SHd! GXI o1 § &l T &1 I T4 Bl
T AT STt whIvd I Retcs IR o ragaesar ofl, g8 FRT IR Iuere HR &l

TS Bl

SHRI  KANAKAMEDALA RAVINDRA KUMAR: Sir, the Department-related
Parliamentary Standing Committee on Social Justice and Empowerment in its Twelfth
Report submitted in September 2020 noted with concern that during the last three
years only 30 students joined the universities abroad under the National Overseas
Scholarship Scheme. | would like to know the reasons from hon. Minister for very
poor enrolment of tribal students in the universities abroad. Is it because of lack of
funds or lack of universities ?

1 315J YT : AU HEIGY, AT 9a - I8 [qwg Io1T 2, H AP Areddq |
AT TRl § 6 89 S99 AT 89IR ey Bl ST BRI &l $Hd Aerar |l
IR BIAT 7, AT I ST BRI DI DI Bl Sl 2

MR. CHAIRMAN: Q.No.115.
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Rise in crimes against women

*115. SHRI MALLIKARJUN KHARGE: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that over the last few years, crimes against women have
been consistently rising in the country including Uttar Pradesh, including the
horrific Hathras case;

(b) if so, the reasons for huge rise in crimes against women in the country
including UP;

(c) whether the Central Government has sought an explanation as to why the
State administration has failed to create a safe environment for women;

(d) whether any specific measure has been taken to address the issue of women
safety across the country; and

(e) ifso, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI SMRITI ZUBIN
IRANI): (a)to (e) A statement is laid on the table of the House.

Statement

(a) and (b) National Crime Records Bureau (NCRB) compiles and publishes
statistical data on crimes in its publication “Crime in India”. Published reports are
available till the year 2019. Analysis of this data for cases registered under various
heads of crimes against women do not show any uniform trend.

(c) to (e) ‘Police” and ‘Public Order’ are State subjects under the Seventh
Schedule to the Constitution of India. The responsibility to maintain law and order,
protection of life and property of the citizens including women are with the
respective State Governments. The State governments are competent to deal with
such offences under the extant provision of law.

The Government has taken a number of initiatives to address the issue of
women safety across the country. These include legislations such as ‘The Criminal
Law (Amendment) Act, 2018°, ‘The Criminal Law (Amendment) Act, 2013’, ‘The
Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013°, ‘The Protection of Women from Domestic Violence Act,
2006°, “The Dowry Prohibition Act, 1961, etc. The Criminal Law (Amendment) Act,
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2018 was enacted to prescribe even more stringent penal provisions including
death penalty for rape of a girl below the age of 12 years. The Act also inter-alia
mandates completion of investigation and trials in two months respectively.

The major schemes/ projects pertaining to safety and security of women and
girls include implementation of One Stop Centres (OSCs), Universalisation of
Women Helplines (WHL), Emergency Response Support System (ERSS) which is
a pan-india single number (112)/ mobile app based system for emergencies like
police, ambulance and fire, a cyber-crime reporting portal to report obscene
content, safe city projects in 8 cities, training and skill development programs for
Investigation Officers, Prosecution Officers and Medical Officers, distribution of
Sexual Assault Evidence Collection (SAEC) Kits to States/ UTs, establishment of
state of the art DNA Laboratory at CFSL, Chandigarh, assistance to 20 States/ UTs
to strengthen Forensic Science Laboratories, setting up/ strengthening of Anti
Human Trafficking Units (AHTUS) in all districts of the country, setting up/
strengthening of Women Help Desks (WHDs) at Police Stations etc. The
government also assists the States/ UTs for setting up of 1023 Fast Track Special
Courts (FTSCs) for speedy disposal of cases of rape and cases under POCSO
Act. Ministry of Home Affairs (MHA) has launched the 'National Database on
Sexual Offenders (NDSO)' on 20.09.2018 to facilitate investigation and tracking of
sexual offenders across the country by law enforcement agencies. MHA has also
launched an online analytic tool 'Investigation Tracking System for Sexual Offences'
on 19.02.2019 to facilitate them to monitor and track time bound investigation in
sexual assault cases in accordance with Criminal Law (Amendment) Act, 2018.

In addition, Ministry of Women and Child Development, from time to time,
has issued advisories to all State Governments/ UT Administrations to ensure
effective implementation of the Acts and schemes administered/ implemented by
the Ministry. Meetings/ Video conferences have also been held with all State
Governments/ UT administrations in this regard.

1 AfeThTSI @A : R, H Ueb Fdwe YBT AT, whether it is a fact that over the last

few years, crimes against women have been consistently rising in the country
including Uttar Pradesh, including the horrific Hathras Case. dg & qoT ATl W
7T (2) ¥ (e) Id & oY I8+ IR &1 2, NaH B1gRy shase & a1 qdt &

sRrscHa =i

2 FUTf : FTe Yoy, SIeH WoH 81 X8l 81 A9 JdTd JfPU, because the Minister

will answer. CT$H W& 81 T &, otherwise I s MMYRT el 2|
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i} AfeTHToA WA : W), {7 Sl JAT UBT A1, SHH IR S 18] o

MR. CHAIRMAN: Now, time is over. ...(Interruptions)...

7t AfEAPIH @R : AR, IAH WX YT BT SR & A2l 2 ... (FIHH)....

MR. CHAIRMAN: What can | do? ...(Interruptions)... Time is upto 10.30.
...(Interruptions)...

st AR e -

MR. CHAIRMAN: No, no, it is not going on record. ...(/nterrupt/ons)... Mallikarjun
Khargeiji, you are very senior. Now, Question Hour is over. ...(/m‘errupz‘/ons)... What
can | do? ...(Interruptions)... You may get another opportunity. ...(/nterruptions)...
Please. ...(Interruptions)...Now, Statement by the Defence Minister.
...(Interruptions)... 3T AN &St FAY| ...(FGHM). .. Half-an-hour or whatever it
is, what can | do? ...(Interruptions)... Question Hour is Question Hour.
...(Interruptions)... You have to send notice to me if at all you want an extra

discussion.

[Answers to Starred and Unstarred Questions (Both in English and Hindi) are
available as Part-| to this Debate, published electronically on the Rajya Sabha website
under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

STATEMENT BY MINISTER

Present situation in Eastern Ladakh

St FUTafa : o1 g S, &RIT 3Ud a<had dl Bl 99 Bl fadRd dr & 78 872

T "3t (21 Rrore ) < ST BT, B S TS B

* Not recorded.
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it \uTafey : I8 T 7S 21 ... (|AYT).... By the time the Minister start speaking, it
is better that Members have the Statement in their hands. dg dgd H%?CFIUT A &,
sensitive AT &, HUAT & S|

st <ot R : emeRei wumafa 9eiey, fUse AT Riawr | 9 TRA RN 9es &
e 839 Udh ﬁl?ﬂ?f Jh .%{C-SI SEIEE ¥ qRT-II9 G 1) Eﬁ developments P IR
# foar om #9 I8 garm o {6 99 gRT fUse a¥ -3, 2020 & SR $%c+
TG BT AT 6 THIY URT TRT H GRS T qAT TMeAT-910¢ 3N ShgT B fordT
T A1 WWMC%WW@WW%SQ@SSDHEﬁfﬂﬂmﬂﬂﬁv_ﬂ'{wml
THART FYRA HA131 1 391 W41 TR & efeTd IUYeh STl hRaTs di | g &
AT $9 e 7 91 S IR R D1 B stgiorfet < o, si= wRd & i &t
el B §Y SMUAI dfera™ AT A7l IS § 59 Had Bl P IR HASAYYS
developments & IR H g1 I18 <l é’l

JHTLT Heled, e qy RiavaR I QM1 gall 5 Udh-ga & |1 military 31R
diplomatic channels §RT FdTe ITUT B IW@T 81 8IRT I8 oY © f LAC R
disengagement a1 JerTfRAufeT 8 iy, GlED peace and tranquility J: U7 81 A |

[T H8Ied, § ey H g8l &1 ground situation & IR H HET Bl GIER]
3TETT BRI TS g1 A& Bl S & 1 A1 o AP aRIh A &R besr QATRA
TQ9 & T 38,000 a1 fhHl UR 1962 & FY & FHI | Heoll 917 foram Bl s
3R, UIfBEI 7 AP a¥lh A Pak-occupied Kashmir H HIRA I S TH
5,180 CRREE] ﬁ[&[ TATHIIT Sino-Pakistan Boundary Agreement, 1963 & d8d 9
®I 3 A Bl 39 UBR, I BT 43,000 I {HHT  SATGT IR Y IR IIHT PHeotl
g1 o gl &3l § 0T roUITerel Yol bl AT R BRI 90,000 a1 fohHT YA b1 319
AT 81 WA 9 7 unjustified claims AT 3 d deol bl HHT W WIBR 81 BT
2|

U FEId, H 98T B I8 Ht I A8 § 6 9Ra 7 D9 &l gHen ug
el & P bilateral relation ST U&Tl & TITT A 2f fAHRId 81 Adhd &1 AT &f, JHT &
g Bl Al qiaEid & STRY B & fdBaT S ¥l 21 U, LAC W peace and
tranquility # Tl TrpTR @1 AfcTgpet RATT T AR bilateral ties IR §RT 3R TSl B
mfﬂ? Y 316t AR 9 T Bl Eb_sg high level joint statements ¥ Mt g8 R1ep foan
T & fh LAC T2 dHameif wR peace and tranquility hTdH XY-T bilateral relation &
U I smaey s Bl AT Ui A8ied, fUse a9 | I9 & §RT SSIY 7T B
% BRI peace and tranquility IR TTHel AR TST & | §Hb By 91 3R AR
& A IR W) Y919 UST 8 | 979 WK UR I & A1 b IR g1daid &b R, oy
T gRT I &7 731 & 91 Uos RiaeR & Joa, IR 9gari fager 530, i
STISTHR ST B T fIQeT /3 & A1 TAT NSA, #t 3TSiid SMTel St di 3 I+
counterpart & W1 IIddId M B, B9 I8 T B AT B foh I8 i _1maeaah
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g f& LAC & I friction Points TR disengagement fopar NN SlER peace and
tranquility G : ST 81 | |

T 7eIed, fUse a9 #9339 a4 &I a7 BRI A7 fh LAC & 3m-9rd
Fastern Ladakh ¥ &% friction areas 99 7Y g1 T = go! W1 § AT TG MAT-dT0G
anfe Y LAC & 3T<-UT 21T 3% YT 319+ &30 § shgl B o 81 89 99
AR GIRT T 9IRS B JRET B T F adequate TAT effective counter deployment
[CaRIIE

FHIIT HBIGY, Y31 I8 I §Y T4 HEYH & Y81 & b WRA A3 1 4
FHT IR BT S BR AW [hAT & TAT U 2RI U g81g3) BT URFY Pangong
Tso & south Td north bank IR T 21 AR ® Efte | #e@yul & & ol f[f=d &
AR AU B3 YBIFSIT & &HUR AT TAR EMCHIN I SUYh 37 &l IR A< & |
IR AU 37 GBIGRT A e DI Sl g YISl dAT & HIeR d% & g H
AT AT BT &M R §Y TSI 8 AR ] BRI HRT edge I G311 & | FHRT 1371
7 39 IR I I8 AT HRb (IR 8 [ WIRA B! AT Ud &S] Bl &l R
I Fad B AN I AS b o7 TR & 3fR 3R PR 8 5

AT UTIfa 7eIed, fUsel a9 | military and diplomatic ¥R 9 19 & 91T
gHRT HaTg 911 Y81 81 39 91adid H 89 I &l I8 917 © fob i Rigidl & smer
TR 33 THRIT BT GHIEE d18d 8¢
(i) ST 9&ll §RT LAC 1 AT ST 3R IHBT 3SR (b1 STy
(i) TerT 1 9&T §IRT unilaterally status quo ISt &1 YT 8! fhdT Y|
iii) T TSI BT G141 gell §1RT YUl 9 F 9Te (B S|

Friction &=1 H disengagement & o0 YIRT &1 I8 7 © & 2020 H1 forward
deployments, Sl Udh-gEX & dgd Tolald ©, d §¥ 8l WY AR SHI AN a9
3111 -3TY1T ¥RATS UF HI=Y Al IR dle STy

AT T HBIey, dradid Cg forg &Y strategy dI approach A
geT HAT S & 39 feen-fder v enenlRa & {6 &9 =il vah S90S 41 fosdt ofiR
DI TET o S| AN G ADH T DI 81 I8 Bl © b &H TSI BT RART IR 9g9 1Y 5

AeIey, 39 feem-fAden & efewa RrawR, 2020 9 AR military and
diplomatic ¥R UR G141 4&ii H Ps 1R IIdid gs o 1% 59 disengagement &T mutually
acceptable SHEZREEAS] NI 1Y & Senior Commanders & WX WX 9 rounds &I
CIREINE| gdnﬂl 21 TSRS WR IR W WMCC (Working Mechanism for Consultation
and Coordination on India-China Border Affairs) &% d8d 96b I B o

A FHYRT HEIGd, 99 Ha ®l I8 gad gY geil 81 W&l € fb garl g9
approach YT sustained talks & HedHy I & AT Pangong Lake % north g
south bank YX disengagement &I ?THET\IFH ﬁTI'EIT %\'I oY dId U 0} Fgdf ESI TIT%L %\’ fp
Pangong Lake Kl E[UT disengagement P 48 T P 3EX Senior Commanders IR &I
I B QAT ITeb! 9 J&l IR W1 8l (bTalr SITgl FHTafd 781Gy, Pangong Lake
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area § 99 & A disengagement BT ST AHSIT AT B, D ATAR QAT Y&l
forward deployment Pl phased, coordinated and verified manner H EEW?H CIRESERI]
AT DI THISYT Bl north bank H Finger 8 P YR B 2T Bl TRB YW 9T TRE
YR 91 37T T DT ShiSal I Finger 3 & UTH 319 permanent base & g a1
YT UR Y& 591 d¥8 &1 BRATS south bank area § Wl SI91 U&l gIRT &1 ST
HeH T AT & ded IgrT SITudr gy S Y 9701 anfe g1H1 vell gIRT 3nid,
2020 ¥ north and south bank IR fFaT AT 8, I BT AT SITUAT &R R RAf
PTIH DR I ST

JHIRT HBlgd, I8 A1 97 g7 © & SIHI U8 north bank TR 39T AT B
Tferfaferat, RS WRoRFT RIHT &1 patroling Y Ififord 8, &7 Rl w9 |
IR | Patroling  I4T I BI ST ST AT T RISMIS WR WX, I
diplomatic level IR 3T ITAId b AHSIIT §1711 39 G TR HRATS Hel |
north and south bankwwqﬁﬁ%\rl WW%%WW oo A1 &
TieRIe A g ot R g8Tet 81 Sireefi

JHMRT AEIGT, H 59 TG DI MY HIAT A8 g (dh 9 dradid § ga
o Al @ Tl 81 § ¥eT Bl g SAMGRI W o1 @Edr g P v 1 LAC R
deployment dYT patrolling CCINE DY outstanding issues CE) N gl g1 WX BHNI
&I T B IITdId | 0 ST Y&l 39 91 UR 89 & & Bilateral Agreements
TAT Protocol & d&d E{UT disengagement viecg 3 STeg B foran NINECCRSEG|
JIadId & 918 I | S BT FHYAT DI T TN Fhed ¥ TR -8 AR 6l
dRE 37T 81 BHRT U8 Al 37vet & o A9 gRT AR |1 ATy 9 gU el bl 5l
DR BT YR THRAT I 9T T S|

AT AT HEIGY, § $9 W+ W TUE BRAT T8l § b AX A1l {yol
e+ 89RI Armed Forces &I 3 favd Td Wivor ghearY ol gRIRafeay § o) 90 vd
IIRAT & Jeeie bl YR-YR U1 B U HEIGd, § Ig Hel arsdl g ($ S
IEIGT & Y Ud IRTERH oI H1d R U8 disengagement 3METRT &, S+ <9 Aad IS
SEcRil

AT FHMRT 78IS, § 919 ) A q_1 dRE 3M¥a™d g & I8 Q1 e, 418
DI G W T BT T T 81, U DI FBIYTI, Tabdll, AEST 3R FR&AT &b I W
TP A1 TSI & 3R U TR | 99 Bl & foh I8 A3 had YR & A1 IF 81
I 21 =, qfew qR faed &1 S, I8 a1 | fawar & 91 B8 Gahdl gl
ggare| 5 feg|

MR. CHAIRMAN: Thank you, Defence Minister.

MR. CHAIRMAN: We are going to discuss Budget. Shri Subhas Chandra Bose Pilli
was speaking, and now he will continue. It has been decided today in the BAC
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meeting... ...(Interruptions)... No; please. This is an issue of national unity, integrity,
security and safety of the country. ...(Interruptions)... Let us not have this thing.

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir,..

MR. CHAIRMAN: Noj; please. ...(Interruptions)...

7 eier 7w RIS R, # o1 8 Sft 1 R 8199 @l aRW% 9 94T o T argal gl
MR. CHAIRMAN: Okay, all good. Thank you.

SHRI A.K. ANTONY (Kerala): Sir, what is this?

MR. CHAIRMAN: No; please. ...(Interruptions)...

SHRI' A.K. ANTONY: This is nothing.

MR. CHAIRMAN: Right. ..(Interruptions)... That is your thing. ...(Interruptions)...
SHRI' A.K. ANTONY: We want a clarification.

SHRI K.C. VENUGOPAL (Rajasthan): Sir, we want a clarification.

MR. CHAIRMAN: Noj; please. ..(Interruptions)..This is a matter of national unity,
safety and security. ..(Interruptions).. Discussions are going on please.
..(Interruptions)..

SHRI JAIRAM RAMESH (Karnataka): Sir,... ...... (Interruptions)...

MR. CHAIRMAN: Today morning, it was decided... .. (Interruptions)... Please sit
down. ...(Interruptions)... Let us not send wrong signals. ...(Interruptions)... Let us not
send wrong signals. ...(/m‘errupz‘/ons)... The entire House should be seen speaking in
one voice. ..(Interruptions).. Then, please. ..(Interruptions).. Right.  Please.

..(Interruptions).. No, no, please. ..(Interruptions).. Please sit down.
..(Interruptions)... This is not the way. ...(Interruptions)..
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SHRI JAIRAM RAMESH: Sir, what kind of clarification is this? You are not allowing a
clarification. You are not allowing a clarification.

MR. CHAIRMAN: There have been precedents earlier. ...(Interruptions)... There
were precedents earlier, in the matters of national unity, safety and security of the
country. ...(Interruptions)... When the discussions are going on since the last 48
hours and would continue tomorrow, and then, discussions with Chinese, now, and
we want to create controversies! ...(Interruptions)...This is not good. It is not in the
interest of the country. ...(Interruptions)... Please sit down. ...(Interruptions)...
Now, Shri Subhas Chandra Bose Pilli. ...(Interruptions)...In the morning, as | told
you, it was decided...(/m‘errupz‘/ons)... It was decided that we will be continuing the
Budget discussion, that we will continue it today up to 3 o'clock also and then it will
get concluded tomorrow and the reply also...(/nterruptions)... Now, Shri Subhas
Chandra Bose Pilli. ...(Interruptions)... $YAT 9 & f&d & MU AT 95 A8V
...(FGET). ..

31 AferehTol WA (FAICH): TR, U S (2 4 ... (FaEM). ..

SHRI' ANAND SHARMA (Himachal Pradesh): Sir, just one clarification.
...(Interruptions)...

SHRI A.K. ANTONY:: Sir, one clarification. ...(Interruptions)...

MR. CHAIRMAN: Nothing shall go on record other than what is permitted.
...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): They are making
only positive clarifications. ...(/nz‘errupz‘/ons)... They are not making anything
negative...(Interruptions)...only positive clarifications. ...(/nterruptions)...

MR. CHAIRMAN: These sort of scenes will not be appreciated by the people. Please,
| have told you. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, what happened to your directions of 17" of September?
You ask the Defence Minister to have in camera...(Interruptions)...
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MR. CHAIRMAN: Whatever needs to be shared with the country and the House, the
Minister, after discussion, has made a statement. ...(Interruptions)... Now the
suggestion again is to have an in-camera meeting. ...(Interruptions)...We will get it
examined. Please sit down. ...(Interruptions)...! will keep that in mind. This
suggestion that has come now also, | will keep it in mind. ...(/m‘errupz‘/ons)... The
Minister is in touch with me. He met me also in between. He explained to me the
situation there, and then it was decided. We will wait for some time.
...(Interruptions)... | have conveyed it to certain leaders also. Then, today, the
Minister wanted to take the House into confidence. He has made a statement. Let
us not create controversies and unnecessarily send wrong signal from the country.
...(Interruptions)...

SHRI ANAND SHARMA': We are not creating any controversy. ...(/nterrupt/ons)...

MR. CHAIRMAN:: | shall keep this in mind about people who want to meet the Minister

in camera. | shall keep it in mind. ...(Interruptions)...Please. ...(Interruptions)...
Now, Shri Subhas Chandra Bose Pili. ...(Interruptions)... Please.
...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, he is the former Defence Minister....(/Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... He knows, he understands, others
need not. ...(Interruptions)... Please. ...(Interruptions)... Now, Shri Subhas
Chandra Bose Pilli. ...(Interruptions)...

THE UNION BUDGET, 2021-22*

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Chairman, Sir, thank
you for giving me this opportunity...(/nterruptions)

SHRI JAIRAM RAMESH (Karnataka): Sir, he was the Defence Minister for seven
years ...(Interruptions)...

* Further discussion continued from 10" February, 2021.
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MR. CHAIRMAN: Please, sit down. ...(Interruptions)... | have taken note of it.
...(Interruptions)...

SHRI A.K. ANTONY (Kerala): Sir, | was the Defence Minister for seven years.
...(Interruptions)... | used to respond to clarifications in  the
House...(Interruptions)... | used to always answer....(Interruptions)....

MR. CHAIRMAN: Antonyji, please. ...(Interruptions)...

SHRI A.K. ANTONY: In the history of Parliament ...(Interruptions)... | used to
answer the questions posed by Members. ...(Interruptions)...

MR. CHAIRMAN : Antonyji, please cooperate and understand. ...(/m‘errupz‘/ons)...
SHRI SUBHAS CHANDRA BOSE PILLI: Sir,...(Interruptions)...

MR. CHAIRMAN: | have said...(Interruptions)...Yes, | have taken note of it. | have
told you also that Minister came and explained to me. And now, you are again saying
it. | shall keep it in mind and try to take the view of the Government.
...(Interruptions)... But for the time being, when the talks are going on, please
cooperate. ...(Interruptions)... Noj; there were occasions. ...(Interruptions)...
Please. ...(Interruptions)...

SHRI SUBHAS CHANDRA BOSE PILLI: Sir, ...(Interruptions)...

MR. CHAIRMAN: We will keep in mind how to deal with that. ...(/Interruptions)...

SHRI SUBHAS CHANDRA BOSE PILLI: Sir, ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, what happened to the your directions given on the 17"
of September? ...(Interruptions)..

MR. CHAIRMAN: | have already responded...

SHRI SUBHAS CHANDRA BOSE PILLI: * "Sir, Rs.1,11,500 crores were allocated
towards MNREGA for the financial year 2020-21; for the present financial year, the
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allocation has shrunk to Rs.73,000 crores. Fund for the MGNREGS has shrunk by
34.5 percent. "

MR. CHAIRMAN: Subhas Chandra Bose Pilliji, you have nine minutes to speak.
..(Interruptions)..

SHRI SUBHAS CHANDRA BOSE PILLI: ~ "As of December 2020, there were nearly
38.7 million unemployed people from the rural areas in our country. This scheme
provides work to the unemployed rural people of our country. Instead of increasing
allocation of funds to this scheme, funds were reduced by 34.5 percent; this is very
unfortunate. It never happened in the past that such a large percentage of funds were
reduced in case of this scheme."

SHRI JAIRAM RAMESH: Sir, please resolve this before going into the Budget
discussion.

MR. CHAIRMAN: The Budget discussion is already on. We will try to resolve it.
...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, you are not allowing me. You have made a
commitment on the 17" of September. You tell the Defence Minister..
..(Interruptions)...

SHRI SUBHAS CHANDRA BOSE PILLI: "This is injustice towards the people of rural
India. Sir, through you, | request the Hon’ble Minister to reconsider it."

MR. CHAIRMAN: Please. ..(Interruptions).. ~ Shall | make an appeal?
..(Interruptions)... | am aware... ...(Interruptions)... Subhas Chandra Bose Pilliji, sorry
to stop you.

SHRI SUBHAS CHANDRA BOSE PILLI: Okay, Sir.

’ English translation of the original speech delivered in Telugu.
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REMARKS BY THE CHAIRMAN REGARDING CLARIFICATION ON THE
STATEMENT BY MINISTER

MR. CHAIRMAN: | know the convention. There were occasions and statements
were made; clarifications were sought subsequently also, not just immediately. There
are instances. Let us not be selective on that. Secondly, | also remember what
Jairam Rameshyi, time and again, is trying to remind me. | have taken up the matter
with Defence Minister. He came and met me. He told me, 'Sir, discussions are
going on with our neighbour and these are at very delicate stage. Just let us wait."'
Then, again, the other day, when | met some leaders, -- | don’t want to name the
Opposition leaders -- | told them also that this is what the Defence Minister has told
me. To make it brief, thirdly, again yesterday, the Defence Minister met me. We
discussed it. Then, the Defence Minister said, '| want to now share with the
Parliament some of the details of the discussions that are going on between both the
countries'. Now, after consultations between the Ministry of Defence and the Ministry
of External Affairs, and then with officers, he has come with a statement. Yesterday
night, he called me and told me, 'l want to take the House into confidence today'. |
said, 'Okay'. Then, | permitted him. He made, to my knowledge, a fairly, elaborative
statement. | never deny that there is no right to the Members to ask any
supplementaries on any issue. But, let us keep in view the sensitivity of the situation,
because the talks are going on, Commander level talks are going on over the last 48
hours and tomorrow also another level of talks is to go on. The Minister has taken the
House into confidence. Now, also some Members are suggesting, 'Sir, why not at
least in-camera' and some Members are saying, 'No, no; permit us to seek
clarifications, etc. | want to make only one appeal to the entire House, to all parties;
this is not a political matter. It is in national interest. Let it be seen that we are
speaking with one voice and then move... ... (/nterrupt/ons)...

SHRI JAIRAM RAMESH (Karnataka): Sir, we are speaking with one voice.
..(Interruptions)...

MR. CHAIRMAN: Please. ..(Interruptions)... Is it one voice? ...(Interruptions)... Let
us not make... ...(Interruptions)... When the Chair is on his legs, ...(Interruptions)...

SHRI SHAKTISINH GOHIL (Gujarat): Sir, there is only one voice... ..(Interruptions)...

SHRI RAJEEV SATAV (Maharashtra): Sir, ...(Interruptions)...
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MR. CHAIRMAN: If you don’t want to respect the appeal also, then | will leave to
your better sense. ..(Interruptions).. You want to question; you want to ask of the
Minister.  ..(Interruptions).. ~ And, you want to ask of the Chair also.
...(/nz‘errupz‘/ons)... | am telling you.

SHRI JAIRAM RAMESH: Sir, we are seeking clarifications ...(Interruptions)...

MR. CHAIRMAN:  You have said it.  ..(Interruptions).. | understand.
..(Interruptions)... | have that much understanding. ..(Interruptions).. Please. We all
respect him, irrespective of how many years, is not the issue. He is knowledgeable.

SHRI JAIRAM RAMESH:: Sir, the rules permit clarification. ...(/Interruptions)...

MR. CHAIRMAN: He is knowledgeable; he is a very important person. There were
occasions | have told you. If you want me to quote, then, there were occasions where
clarifications were sought subsequently also. | remember that also. So, let me apply
my mind, talk to the Government and then come to a final conclusion.

Now, Mr. Subhas Chandra Bose Pilli...(Interruptions)... There is no
discussion now as such. ...(Interruptions)... No, no Antonyji, please.
...(Interruptions)... | have already clarified. After the Chair, this is not fair. After the
Chair, it is not fair, please. ...(Interruptions)... No, no, | have not denied it totally.

THE UNION BUDGET 2021-22 - Contd.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): * "Privatization of
Visakhapatnam Steel Plant is at present a burning issue in Andhra Pradesh. It is
understood that the Central Cabinet has prepared a roadmap for this and my party,
YSRCP opposes this move. After the bifurcation of Andhra Pradesh, Visakhapatnam
Steel Plant is the only large Navratna Public Sector Undertaking that remains with the
State. It is the largest Steel Plant in Southern India. After a prolonged agitation lasting
for ten years and sacrifices by 38 persons, we were successful in getting the Steel
Plant in the State. “Visakha Ukku, Andhrula Hakku” slogan evokes a strong sentiment
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which is deeply rooted in the hearts of the people of Andhra Pradesh. Visakhapatnam
Steel Plant is a matter of pride for the people of the State. Sir, this is the only large
Public Sector Undertaking in the State and if this is also privatised, Andhra Pradesh
will be left with nothing.

Sir, massive movement took place in those days. | was studying pre-university
during those days. | participated in this movement. Sir, you were also part of this
movement. The decision to privatize the Steel Plant will bring down the confidence of
people of Andhra Pradesh. Sir, | request the Hon’ble Prime Minister to reconsider his
decision regarding this".

MR. CHAIRMAN: We have been conducting ourselves in an exemplary manner. This
iS an appreciation.

SHRI SUBHAS CHANDRA BOSE PILLI: * "The steel produced by the Visakhapatnam
Steel Plant, which directly and indirectly employs millions of people, is hailed as the
highest quality steel in global market. The people of Andhra Pradesh are outraged by
the decision to privatize the Visakhapatnam steel plant, which has been generating
profits for many years and generating billions in revenue to the State and the Central
Governments in the form of taxes and dividends."

MR. CHAIRMAN: Please. Shall | tell the people, who are in the Lobbies, not to create
sound?

SHRI SUBHAS CHANDRA BOSE PILLI: “ "Sir, Hon’ble Chief Minister of Andhra
Pradesh wrote a letter to the Hon’ble Prime Minister suggesting few measures.

1) Steel Plant Reconstruction and Restoration should be undertaken in three phases;
2) The Central Government should declare waiver of interest on loan for the plant;

3) For Financial Restructuring, loan by the Plant should be converted into equity;

4) Allocate Captive Iron Ore Mine to Steel Plant.

As proposed by our Hon'ble Chief Minister Shri Y. S. Jagan Mohan Reddy, the
allocation of captive mines in Orissa to the Steel Plant should also be considered. Sir,
these are the suggestions made by our Hon’ble Chief Minister Shri Y. S. Jagan
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Mohan Reddy. Sir, the Visakhapatnam Steel Plant is established after several protests
and now it should not be privatized.

With 20,000 direct employees and 40,000 indirect employees and taking their
families into consideration, a total of nearly one lakh people are dependent on this
Steel Plant. On behalf of the YSRCP, | request the Hon’ble Prime Minister not to
privatize the Visakhapatnam Steel Plant. It should be run by the Government.

Our party strongly opposes the privatization of seven major ports in the
country. Privatization of national assets is not the solution to economic problems. Rs.
2,000 crore proposed by the Centre for establishment of new Ports should be
sanctioned to the States having major ports for their further development.

Sir, peculiar incidents are taking place these days in Andhra Pradesh i.e.
attacks on temples. It is ridiculous that the * Members have raised the issue of
attacks on temples in Andhra Pradesh in both the Houses of Parliament. During the
five-year rule of the* the Government arbitrarily demolished temples. *workers and
sympathizers have been accused of vandalizing idols in the State with the nefarious
intention of inciting sectarianism and gaining political advantage. However, *MPs are
creating issues about this without any shame."

MR. CHAIRMAN: No name of any political party will go on record, if it is there, it shall
be removed from the record.

SHRI SUBHAS CHANDRA BOSE PILLI: * "Here are the details of the cases registered
by the police in connection with the attacks on temples in Andhra Pradesh during the
past six years: 228 attacks in 2020; 305 in 2019; 267 in 2018; 318 in 2017; 332 in 2016
and in the year 2015, 290 attacks took place in Andhra Pradesh. In 2016-2017, there
were 332 and 318 attacks respectively. The number dropped to a record low of 228 in
the year * Government took over. We strongly condemn the attacks on temples.

The State Government has set up a Special investigation team to probe the
incidents. An investigation has been initiated and the accused have been arrested.
Religious Harmony Committees have been set up across the State under the direction
of Hon’ble Chief Minister Shri Y. S. Jagan Mohan Reddy with a view to long-term
solution to the issue. This is more than the previous Government ever thought of.
CCTV footage shows * leaders involved in some attacks on the temples. *

* Not recorded.
* English translation of the original speech delivered in Telugu.
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11.00 A.M.

MR. CHAIRMAN: ™It is not allowed in this House to mention statements made by
individuals who do not represent here. Please confine to the Budget .

1. IM YT Aed (IR US): AT Sit, SRIAT @A &1 9, d1 99 I8l 96
e Bl

o} GUTIFY : T8 UTeatd 21 NI STogl I8 BRIFT FHTE 81 ST, ST STeal 94l Jal
95 T B

SHRI SUBHAS CHANDRA BOSE PILLI: * "In the Budget, it was announced that
national highway projects at a cost of thousands of crores would be sanctioned to the
states of Tamil Nadu, Kerala, West Bengal and Assam. But no national highway
project has been announced for Andhra Pradesh. "

MR. CHAIRMAN: Right.

SHRI SUBHAS CHANDRA BOSE PILLI: ""Large scale Budget allocation was made
for metro rail projects in Kochi, Bangalore, Chennai and Nagpur. But there is no
mention in the Budget about the long-awaited Vijayawada and Visakhapatnam Metro
Rail projects.There has been an extraordinary delay in the formation of the South
Coast Railway Zone with Visakhapatnam as the headquarter. It is unfortunate that in
the Budget, there is no mention of the establishment of a Railway Zone in
Visakhapatnam, maintaining the Waltair Division, as it is the demand of the people of
Andhra Pradesh over many years. This is proof that the Central Government is
showing step-motherly love towards Andhra Pradesh.

Kisan Rails - Andhra Pradesh has got no new trains. Andhra's share in fruit
and vegetable production in India is 11.8%. There is only one train from
Ananthapuramu to Bengaluru for transporting fruits and vegetables. In the recent
times, fruit and vegetable cultivation is taken up in large scale in the upland areas of
Andhra Pradesh. Hence, | request the Central Government to increase the number of
Kisan trains in the State. Guarantee of setting up of integrated steel plant at Kadapa is
also pending."

* English translation of the original speech delivered in Telugu.
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MR. CHAIRMAN: "Please conclude Bose ji. You are not looking towards me. Please
keep looking at me and listen to me too. Time allotted to you is over. Please
conclude."

SHRI SUBHAS CHANDRA BOSE PILLI: *"Ramayapatnam port, Vizag-Chennai
Industrial Corridor, Metro project between Vizag and Vijayawada are all pending. Sir,
through you, | request the Central Government to implement them at the earliest. The
inter-linking of rivers is a National Project and the flow of rivers should be checked
every 15 days.Water should be distributed based on geographical area. The Central
Government should allocate funds for huge infrastructure projects. Proposal for
interlinking of rivers is very old. It was proposed by the renowned engineer Shri K. L.
Rao. It is very unfortunate that the proposals put forward by him did not materialise

yet.
MR. CHAIRMAN: Right.

SHRI SUBHAS CHANDRA BOSE PILLI: * "There is no mention of Women’s
Reservation Bill which is long pending since 2010. Only 13% of the total Members of
both the Houses of Parliament are women. There is need for giving special assistance
to backward districts."

MR. CHAIRMAN: Right. Please conclude. It is over now. Mr. Subhas Chandra Bose,
we are going to the next speaker.

SHRI SUBHAS CHANDRA BOSE PILLI: *"According to the Andhra Pradesh
Reorganization Act, 2014 the package should be given to the backward districts in
Andhra Pradesh on the lines of Bundelkhand in UP, MP areas and Koraput, Bolangir
and Kalahandi districts in Odisha." Thank you, Sir.

MR. CHAIRMAN': Right. Thank you, Subhas Chandra Boseji. | would like to make one
clarification and also a caution to all. Do not apply it to what Shri Subhash Chandra
Bose said. Any Member, taking the name of any person, making an allegation, must
give it in writing to me before hand. Otherwise, that will not be part of the record. Any
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speech, in which some references are made, and if somebody objects then and
there, that will be looked into. If people have not objected and it did not come to the
notice of the Chair or was not properly understood then, then also, subsequently, if
notice is given, that will be looked into. | got a notice the other day. That speech is
also being examined. In the same way | would like to ask you to please confine to the
issues of your State and what you have achieved; in that context if you want to take
the name of anybody, | have no problem. But, if you want to make allegation and all,
then it has to be given in writing and permission has to be taken. Please understand
this.

1. IM MU ATEd : |R, § U 91d SI1 184l § [ Afh & ferrar g9 Ifa fhdl
YT AT 3R THT B STATeT B, T Al I8 Y2 61 SO ?

MR. CHAIRMAN: It is in general; criticism is a part of democracy. But, the only thing
is that if you start attacking an institution itself, like the Judiciary, then | have to be
careful. My duty is to see that the House is utilized properly and fully. Members are
also aware of it. | have no liking or disliking to this side or that side. | have only a liking
for my Members, rules and regulations and procedures. Please understand. Now,
Shri Vishambhar Prasad Nishad. Prasadji, you have 14 minutes.

2 fIermR ye fATe (SR Uew): AR Gl Heied, 396! Igd-98d
gIATG| 31TST 31 BRI FATSAIG] UIS] & AT &l & ~IdT, MR UIhaR Aed
IR FHTSTATSY UTE] & IS 31eget, AT ARITT ATSd STl = ATHRY goic 2021-22
& HUR qlel BT Al {1 7, § ITh! a7Iarg <d1 g1 b 31TST S & Y W=l
UM FAT, forert A1Eh St &1 sfead &, 8 1857 & Hifd A Uge W=l
HUT H AT forar o1, § IH! 210 -27d T Bl g1 ATIaR, U Hid IR goic AT 8
3R I qieTl BT AT el 8, S9 Q21 D1 A~Iardl facell & drsd R Sl 9 Py
BT I &, ITh [ARIE H, ITH! IT9F HRA & foIg &R IR 9371 §; 98 MSP & HUR
BT I B AR BR 8T & 3R IHD! Sl (el BIS S I a8 PR 331 T 8,
I8 I I H 91 PR BT B

CRGEIRINK H GO RICITEY)

ATIER, H SATT Sids] | Tl S, Hiuel Rieget d18q 7 qN 3ildbs Afed
IRT $B I (&1 81 e H IR UL 4 AT g, H IR U9 b IR H gAMT1 ATl
foh IR Uwr o) TSB! 3R el & IR # golc # Big @i T2l fear gl # @ @
% [ BN JIG1-%Wd8qR & 419 IHAT ol W A1 fRIeIer J1ed S HI TRBR A
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AT R YT 1Y Y 9| $/H ARBT °1E BT Yo, ST €1€ BT Yel, GIQ1 91 BT I
TS 81 ST gl IHAT A&l & HUR I Y o, fFTH 75 TS BT 8 TRT AT, I WR
314} T DBTH YRe B & [T goic STRY 8] fhd1 a7 81 34T a¥e | 499! 9IS g,
qriY 1<) 3fR dteT wrER R4 e II8UNT Yol-vafd g, & T4 g1 39 O)E | i A
B9 984 31 9 I T § 6 BH A &4 6 A1l I AU oI, ST $i1T &7 U 2R 3,
TRt o1l Vol U e 7 Ffor o1eRT 21 wRE §fe 75 IR ORT Bl AT §, ot
DT YT R AT TRAT 8 3R 371 Tp | GRT T8 g3l & S9! ave A H Jofar =7a]
R BICIT BT Yo, ATTaYR § a1 NeTd IRl &l Jl <@ ¥8T gl fd § B R A
I 9T |iAg WY I8T g, ¥l § g8 1 A7l AYeR, 89 SR Y, dl 7391 91T |
YR FRTE T 3o g o b SR ST 69 718 Y| 21 9gaiT-TIToiigR - fasrigR
TS fdegel ea% 81 T 21 AIRIaR, Sl ARTATE I AR &, B9 ARBR I 41T B
IE ID o7 H TR o B A€ I BT B BN, b T8 Uh 9gd IR IS B,
S AR W FITRT &I AT 81 AIdR, AN &3 H ASd] &I 8Tad 95d ERIq
g, ol IR U ¥ DI ASHI & [o1g Ioic Tl el g1 Jfd I81 R qre] AIRH BT 7Y
W BI T ©, 399 overloaded i & BRI Tsdi B g! WK BTeid &1 ITP foTv
ARBR DI & S AMMRY AR T8I & (ol el HR1 1Y

ATYER, ST 81 81, A4 BTeT &1 H TANRTS &b AT SI11 b UTH SPHRI b YR,
AIEed 7Iof, g9aR H FYrel & Adbs! Ardi bl ST | drs b1 o fhar 11 8,
D] IRATE B &1 AT 8, P TR0 H 9P J2di, 3D ARl Bl ART-UIST AT §
3R I HUR Bl JbaH oMY MY 21 H HRT HRAT § 6 I7h HUR Y ITY Bl
HHSHI bl daTTH B ST ATd] &I A B U1 &A1 ST =1fy|

HIIAR, 37TS] WRDR Sl T D8 Vel & [ 8 fhari &l a1 SR B, H
e8! FHId fb TRDBR 39 B Bl B W8] 81 AR, § Joiss 9 3l gl 98f §
@ g b 9gd ARl ARBRT MY 81 39 g8 &1 Rbls g Aoy fset fH
HET § 7 WRBRT Temeraii § gsRi MY 98 &1 dfh I Ml &b forg aR-uril bl
PIs FIRAT 81 81 UTE] &, AT Teh-Tep TILATSAT § B ST a9-8H, I19-19 MY
R S B

AR, WRBR [HAMT Bl AMHG GR[I BRI DI 1 D8 8! 6, cllbT Aol
&1 3R Harh D1 HIF] b &1 BTl & 2 ] THUIYT R T8l WRIST ST Y81 81 &1 Bl
40% NIl TR W] ST X8l & 3R PeT o &1 & b g7 40% =mael i el
el 39 a¥e fhaml & ST SR &¥ BR1T?

AR, SHI I8 W BAR ST H S JINTaATS! abd 8, TR0 I69 @, FRrer i
g, DRI BT H I THAM DRIAT AlGT BMH B I o, oAb gId] AT 1 &
1T goTe d BIs IIRAT 78] DI T8 B

9 Q3 H B3 SRl & IgAID AN &, [STdh] H&T BIh! STGT 2 JATRER
TR 1931 H FHAN ST H SATRTAR ST g5 2, <A S8 Bl JATSET & a1 3741 dh
SITRTER STIRTUT ST81 8s ol $9d BRY fUws av & Al Bl T Jarsll 3R a4l




[11 February, 2021]

AT H Sd e A81 fHd I81 81 89 Bl d18d & [d 2021 B ST |
SITTIAR STFRTOTET BRAT™ b foTT Proforma & column @1 ST fhaT STTU| 89 <¥dd © fob
AR Y8l BER, HIY, Hac, Aedls, MR, PR, Jomuhd, g, =, W,
TOTR, ¢8R, 129, Aisft afe 17 SIforai oG9 & 917 $Rdl o7 X8 8 fb S
rgfaa Sl  aRwWIvd fhar Smgl S5 STfcrat &1 ATell gTeld 98d ©R4 &, ol
IRBR 59 B Bl A6l B Il Bl

HRIAR, AT WRBHR Sl IOl AT &, ST 98 S8 &b AMMYFTDHIBRN DI a1 B
B! 21 R &7 ¥ {ha 39 99y Il € 37 Wl IR 93T 81 U e WX fham
ATl BT &, I TR HS IR D! Uil TG dTell Hcll ¥ 4 aRE S8 Bl i H U
TN T WX 370 Wi B IGdTel! B 7, Y WY 319+ Bt bl Fo! g7 uTd 31 3
$Hl B AR dlaT Tl § 99 o Ha &1 IR el T 81 15, 1 S9- 319 &d A
B BT SR JATHST DR el FH J1T DR &, TR AT STl STaR] H B BT
98d JHAT &1 STl 8, SATIY 3ADBT W 'IeT Hil B 1 ArS1' | eniAe fma
S| H SR U2 Bl 8Tl o R8T &l

HIIAR, 2021 BT g S o &, I8 NI k8 ¥ T falferal aoic §1 ARPR &
URT st 1 HHATRAT Bl &1 & {10 U7 721 81 Jal 8Tl 1ol | T Bl B 18 Ha
I SR TS I 9 & AfAHIRAT 3R HHATRAT B U=H 3iR da+ T8 e g,
TP foTT o @1 981 IR eRAT S I8 & IR AT $) ¥ &1 8 Hdex § 331 oIR8 &I 8T
gl g ARPR B Adex H bel I8! 21 fUsel 9 |rall § WREGR & gRT Sl AT grong
D1 TS of, ITH A fhel) bl W ARBR - Q)1 781 fha1 81 TS Rict e 4 3msT I
T A1 2R WIE RIS 981 9911 8, geie o ol I -Te! dell 81 39 WK & U 4l
EIUTT 37T T GRI el g8 gl Alcdal 3R SHYHS! & SR 20 Bl iefeawel &l HHR
FeAIEE

AR, 9T g9 & TSN ¥eTd Bl, S G SITST USRS Il G 2T,
3rg fyoft g1t # 997 ST 8T 81 UIR SfSAT I 991 ST R&T B, d1d! & ARBRI SUHH
foroft 21201 & 99 o1 <2 21 fUoo g A1ell | ISR 964 & a9 O 21 59 dg I8
JoIC hdl TTHSATSI IR A BT Ueh feal 21 G BT AN AR [HA Foie |
BT 3R FRTET 21 €1C BT AT B & HRU AN QoS b [hAT AHSAT B
SR

AAR, BAN §aaids H AMGYR 6 b IR TQel AFIdD Il Yol el
ol T FIYTT =¥ 31l I SHBT 31 AT TP P [o1¢ 3T g1 1 7-7 FHae=T & fop =
o BT R T SY| g8t 3 f7a W) A91GR 3R TR AT 311l &, 39 fo1y 59 o
& AR DI AR AET Tl 2| FFrFpe H HARTI 8dTs 7S] a1 B! 71 41 9gd
=1 I Tet W81 8, ifpd 3l T ORPR 7 59 TR BIs B Tl T Bl

AraR, FISE & it & forg o Yo gt &, olfdh a8t & @l
S 1 DI GORTE! A% I Bl AT B T2 1 IR U & dIG1-WRR Yeld W &
dIF GRS H AT Veld Blee §91¢ ST BT AT A1 989 39 | 9 38T 21 Siil-S]E -
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BTTYR-TITRTS & I [STeb! ST arell 1 bl SIAT-HBd1-aI&T- AT Th YR &b I
T T STH & 71 Il Yol 81 TITRIST A Aled= fiaeid = d@ ST+ drell
o TaRIONT o Il e # <1 o Fordh) &1 v A awt o v €, afey
TS H g1 fo 31 ST I8 24 Ufifed I &) a=eI & $v|

AR, daads H fIFge, diar, qeldl, SRR, SR, STel saTa wIHi
R Edi # Rag & forw gaia At o1 orvma 71 Rars & At o1 391 89 3 a8t
BT fHar Barer iR AR YBdT 51 99 1G] AHEAN gaa@s § Bkl ol 84
A I & ool & [THTH 7 Ioic H TR Ul [T SITga, Al §eads &l
AT BT 31X FFIRTET B3N 2, IAh foTQ goie # bIs |l yraen= 81 f6a1 1347 5

ARG, THUHYT BT TP ITST fhaTi & §RT Sl MMBTY <h Bl o ¥al 8, d
) TRE 9 Wl &1 O a8 ¥ IR B R 9 e 991 & folg Iermfodl & g3
TR S o St 9131 7121 7, <19 fohare 81 9red a1 39 S IR STaRa! al AT
ST Y81 57 § weerar g & 1 faam e arus forg S iR forari &1 /i 2 6
THUHYT b1 RSN BT DI I1IT STl

IS, 3MTST Al Ipai A Al FIoiiexor fBa1 ST R8T 21§89 Id! T el
P Sl FIfere! B, 98 Tl MR Siad d1HT 8 B §Ra16 B & folv 74 TRI<
2 I DBl =V Bl g 7, SN RG] b [T Tb X1 @R 81 Sl 32 ARBRI
SUhH B, d 151 811 d 99 ST R & - I8 QX1 a8 9 <91 fd 9 7€l 21 Sl aRebR1
JRT B, I UTsde fhdT ST XeT 8 3R UTgde Sl &l geral {1 ST X81 21 396! Bl
TREY 81 B, O19 ARGRT Shi BT U1 Thy ARG Al 3R fIo1 J1eam S T 9l
T I TSde 9 3R UFT SThN Tl ST dl S folT ST &7 el ?

TEIgd, Waefl & TR &1 R1 a2 Ig Joic MR 3R TRIF & 19 &l W3 1R
JERAT - 399 TR 3R TR 81 ST SRISHIRI, |rerdr=i, fhami, Bie iy
311X 379 MM dTel ANl o foly I8 Ioie 9gd FRIRISHS 21 89 99 o {6 fRren &
&3 H B goIc g1 ST, oifch T goIC &b JbIdel 39 IoIC H 6 TR RIS BYY
W SIIGT U D1 B (BT 7T 51 379 Wl fI9T Bl AT - b SJelrg H sNafd
Wl BIF ST V8 8, olfdhT 230 BRIS BT BT goic T BT B fhar 11 21 59 avg
I fram g A 9 10 39R B)Ie $U 6F fHd T &

TG, S H U T FARIT HOR 81 AR F W I H AN A T © - HaA”
ATSATS IR 1 89 oNIaR I8l Reliege WY, Whed Wi o 3R 7 &I 9291 )
e | 99 IR 9] BTl A hrg IRBR A 71 & fF Hax O-ft 918 & fore gore 4§
1S @) gaver ®RAT FIRTI TR SMEH! SalTol & 9T H &X-8% Yehdl © - 70+
ST, SR 311G 99 8 99 3l §, a9 I Sallol 8] BRI UTdl 81 gAY U TR
AR, T 9T U1 121 B, WRBR Bl Sd] M:g[edh STl BRI & oy gore 4
QAT AT A2yl

ARG, TS 3N UM IS, S HEHT YoT= H31 off 7 99718 off| 89
A 3SR Mg AT H U Bl blel Wl Tal el I8T 81 DRAT HRI H 89R7 &1
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AT B Aiag S < S 8, 98 S 8, off= Sl fuselt Afdrai €, 9 iy o & 11 fhe
HAE IS} UTH AT BT Adold RIT 87 BH oIV 3104 U Bl 81 § < A1 H A
T F241 St F frde oo fob g 3mesl am| Jisr, S 319+ 997s ©, 59 9199
o ITY, el 6-7 ATl § $94 Dls B el gall 81 SHH Prs ABR F U Wl U
NINERIGRI
TS 8, H gHeIar o1 f Ae1 99 IR =dl v, oifeh forar oot i ek iR 98 gU &,
ST 9 Sl 5T TR §U § - S9N A WIheR A18d | 919 & off {6 372 914-
19 oIRg 39U Bl FETIdl &1 o9

3T <91 H Il 99 g1 faadhd 8, 98 Sa--Id & W8 gl < & A9 &
3D 217 ¥ AT Y [ 6 AT I 14 ATl b gl bl [+:3[edb AR Aar e
UG D1 ST, ] FHT R8T SF SITQ | JATSTIe] & gl Al YR &I &b q1a AT 3741
TJep 1T b &3 W WG b1 21 (a1 T 21 Safch 59 R H i Al 94 &1 ffaardt
3R gA=] ST & 98 A ded U Bl gAd W84 8, S o UeH-fofa &1 dig
T 81 &, gAY JAard 3R :3[e AT R1ef S &1 S =gy

Tdl, UEET 3R NEAT a7 & AN BT BIcT FHY YR YRT o1 bl e |
qHEle g b giepT it W RT fohar S =iyl

IS, AT 92 H ST BRI R =T X1 2, 89 AN GON 21 B! ol a1 bR
T2 2| H A1 a1 § [ 2 & 8% Afth DI DITS-19 BT I (H:3]eb o1 A1yl

61 Teal & A1Y § I8 3(UTed HRd gY b goic § IR Yo WR Dl & T8l
f&=m T 2, afew § wHsIar § {5 98 99 8 991 & g1 & oI fhan 11 81 59
JTATAT 9 | S ST ST TR 93 ©, S9d ol el dR AR Wrsai \@ig &
TS &, S [olg IRBHR 1 B 1 gHP 121 B § 379+ q1d] W Bl g, &Iarg|

it I V5 ure g (ER): St a Suawmaft wgiey, Jev ugat # foa #=it &t
Igd-9gd gIAIE I AT8dI ¢ b S8 9gd 8l MR 3R [AHME ol IRd
GRS

el MMExY Bl Rieel Aed dict ¥ &, <ifeb 311o1 d 81 81 S=Bi- Hel
fh 39 goIc &1 Sl 1 AR 2, 98 "SR 4R’ BT g1 59D A1 & I8 I8
e T fb 39 <3 H DI ATHMUR G311 - IBI [H¥T P IR | =i bl b a8 gan
o T2, STeuHEgd FHATS & IR H Hal &b 98 g7l fb 8], MSME & qI) H diell fdh
T8 B3Nl b T2, AN A BIC @MIRT &, 9 §Y 1 T81 iR FAN S G ST &
HIg ART &, d §Y 1% 1811 I8 U 91 IR FHal [ Big Al goic 8IdT &, I8 context
REICIRS

it STAHTRT: HUAT AT TR A | FHIIT TY1-3YT S8 IR I
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it Y = wTe fR1E: 3R 9 997 & context H 1 oW, A1 WY U8 I8 fohe 9
RGBT 97 7 b 519 g @t g8 11 SR | qwifad W&, 39 090 Ja 97 e
I8 T o B Y FgRIT & AN bl S YR I 3R SR A Fardt S| o §
Al st TRBR D AR SR JeT F1 Sl bl 95 -9gd g=dTa o1 arsdl g &
T TR B gl oY T, IAD geld X 99 H BRIFT Bl H YA | U Al
fh B GG el gl AT T4 AN YN AT 317 TR € A1 QX <20 H AR hl TR
& SRR I8 IR g8 ORE W BRI ST IRIA €, O 98 89N foly, w9 forg
TG &Y 91 g1 U e & 1T A SIY o 3R I8! BIRIAT 1967 § ST 8T, a1 /T
BIAT? 1967 | STHT TST ATl ATE HRY, ST U 18R I (0T o7 3R RTaap!
TSI ST SR TBT 3T, i1 85 dal (AT | SNihAT a1 sl fh 84 o1 7]y,
T4 gU A2V, B9 Sarsdl A1feyl A1 I8 SHRT SR WRA & 3R 39 IR Jad] T4
HRATAMRYI BN P &= | I 3T S 81 &1 9 379 AAMHR g &, I AN
AT 7 Y% TSI 8, ST 3119 ST 81 & - Hollardl Y 81 &, d JISHIRGT 41 8|
ST T dIsaed 8Id &, S+l I 319 value add ®Rd &, Al g ARl Bl JUSHIR
frerar 81

Hfuet RisgeT 189 @8 38 O fo Bt ft fae &1 growth 3R equity &1 &fe
H A A1BYI H AT D! ATE BT ATEI b 76 47 W equity BT 10 TS <]
S Bl d gdbidd 8, T81 F7 AT 87 * BAR AR BT U BRG] Aol ¥R BT
EHRAT 2 ... (TGE)....

it AferehTo] @A (FHICH): W, ... (TALH). ..

st ¥ T y9Ie RIE: 98 919 WR B BT, SUBT 25 89T U el 98 100
S BT B ... (FAYUT)... I8 F% B B ... (FAY)... <Al 3T S]]

QI ... (FaE™). ..

MR. DEPUTY CHAIRMAN: Please; please. He is not yielding. ...(/m‘errupz‘/ons)... It
will be seen, Khargeyji. ...(Interruptions).. He is not yielding. ...(Interruptions)..

it I TV uTE e U8 FE W equity B A L. (FHH). ..

S STIRTH W91 9N, .. .(FAYT). .

* Expunged as ordered by the Chair.
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£t I T e R 98 WHR 3 1 B 1 A6 B S Jaqd |94 8, 98 a1
2~ "Igh] A1, D] (b AR AT [qeard|” ... (Fau). ..

MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(/nterrupt/ons)...
it SR W 4

it ¥ =+ y<aTe R1E: I8 © equity, T8 & growth equity. . (TTYT).... 319 § YT
fIBR ST FAdT &1 IR S¥! TIST DI 3T S, growth equity BT G, AT ART B
&1, BAN AT 919 BT &RIT Hhed g7 g8l U UTSIY BT RIT Hhod 87 IABT Hhed
2, < & A1 fIhrg - Faraeh fAhrg| sqhT Adeld RIT 8IdT 87 SDT ddold I8
BT 2 {9t T a1 far iR W) &1 BT S 8, SAfIY TSIV WRBR &I
IE AT B 3R T philosophy AT &1 3T fR1e1 §3Y I2 &, <ifh=T MU ATg SMAT? 319
equity T T B g &1 I o8 H Argol JIraS! aIi 81 Wit 117 M9 T T8 i

@Il ? ATqD] 981 Wier! a1ty oAl...(Fae ). ...

SHRI JAIRAM RAMESH: Sir, | have a point of order. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: He is on a point of order. Yes, please.

7t STIRTH A : WX, Bfqe 75 Bl €7 ... (Fqau™)....

21 IUFHTTR : 311 TIRAT AT P U MY & ... (FALT)......

37l STIRTH THE : W), Bfd-ie 731 € &1 2. (g ).....

MR. DEPUTY CHAIRMAN: | am just calling him. ..(Interruptions)..
7] STIRT THYT & R, BIg hidc HA] BT S]] 2l...(TIIH).....

st Sywymfa : SRRM Sft, mu W@l U feema 81 | am calling him.

..(Interruptions).. Let him speak. ..(Interruptions)..

* Not recorded.
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): He is coming. ..(Interruptions).. He is here.

MR. DEPUTY CHAIRMAN: Let him speak. ...(/nterrupt/ons). He has come.
..(Interruptions).. Please, please. Let him speak. ...(Interruptions)..

il IM T 991G 9% R, H I8 $E BT 1L, (FaEH). ..

SHRI V. MURALEEDHARAN : Sir, the Lok Sabha and all these areas, are part of the
proceedings. So, unnecessarily....(Interruptions)..

MR. DEPUTY CHAIRMAN:: Please Jairamyji, let him speak.

21 ¥ T we g R, d Rien #3501 18 €, S8 o8 A ded gfardet g T8t
Glell? o8 Bl 87 I8 BRI G G §ATHT 2| Equity IIT ART Bell A1? 98 I8
AT el oY 7o I81 Agel Jarac! Garet a2y ot oy R #41 1. (@), ..

SHRI SHAKTISINH GOHIL: Sir, | have a point of order.
MR. DEPUTY CHAIRMAN': There is a point of order.

SHRI SHAKTISINH GOHIL: There is a provision in the rule. ...(Interruptions)..

Mt W T we R o Jfe oM 9 @ B, sl smudl A
TS (TG, ..

st STUTUT : 9T MR Gﬁ, stam’l ADR already point of order SSTIT T AT,
I R A I8 6T AT 2 T examine BRI 3IR @1 ST, .. (FGHT). .. Please let
him speak. ..(Interruptions).. Nothing is going on record. ...(Interruptions)..

it wifepfie Mgt
7t I TV vIE g : oy IE <Raw, 9 Rren 7§31 72 E1...(Fa@Em). ..

A} wifepRie Miter -
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21 ISTAUTIRT : IHD IR A B8 [T 71 B1.....(FGEH)....

ot Y T yTe T d 39 9o & 9S8 3R J Il el 8, dl T 39! R
HTYOT S T STHR T2 ITh] I8 AT ATl. .. (FGETH). ..

it wifpire Mg : -
MR. DEPUTY CHAIRMAN: | have already said. ..(Interruptions)..

o oo § wow W3 9T FRURT B HAT # o w3 st R Riw
SH): TR, AT R ALY 48 S 1 8T fob A 9ew 7 $ 91 dell IR
IR & D GHI & |G b AT [T AR AT &, SHD AR il HI U8 all Afh
T Iy T YT | <1 &, A1 98 T A -dR AU qeb oA b foTY SR al
HRAT B! 2l ol 37814 Sl 1l IB[8, I8 9gd AUl ol ©...(FagH). ..

it STHTRT : S 2, S1h 81 9 989 B 3THI 81 of ST Bl...(SFL™). ..

# oRTT g SIgR @ SAfU I8 R e WS Ar o7 B I bel
IR..(Fag™)...

it e TRR AT (FTeH): W, I8 Tod 91 2. (TIM)....
MR. DEPUTY CHAIRMAN: No, no; I am not allowing. ..(/Interruptions)..

11 wifh Rrg Mize : ), I8 Ted 91 B1.....(Fagm). ..

21 e ARR g4 2 W, I8 [ Tad 914 B1...(FaEgH). ..

il YU : §9 HT (ST, (JQYUM).. Please, please. 1 g, ...(FIYM)... |
have already said. ..(Interruptions).. | am not allowing. ..(Interruptions)..  Let
him speak. ..(Interruptions).. He has not yielded. ..(Interruptions).. — XM Tx
q1g, 317 continue ®N | Please continue ...(Interruptions).. 96 R JATYH H B s DIg

A I Repls U= Tl S| HUAT A diedl. ... (L), ..

* Not recorded.

€ Expunged as ordered by the Chair.
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it I V5 TS 1% : 31 S & growth 31R equity @1 91d &1 &1 ... (TALT). ..

N\ AN

it SUHUTIRY : FIAT I B A H AT F BN L....(FIUH).... HYAT S §lal
Sl...(agm™)...

it X =g T fRIE ¢ R, growth 3R equity BT 9T BT RBT 81 ST9 BIRIAT BTt o,
aq S Sft a1 feeelt § 91, F a1 73 &= 3191 7T & o1l o7 <Ray, fordat o=l = X8
£7 MRaR T T BT qRT g9ic &, I fhads forg gIar 22 g # smax <Rawl o
AT BIRIAT BTt AT, 39 G Nt S9eH Wi TR Al & I, S9 9697 §
g | T, 39 G9h 9T H UTg-UTd |1 BT ST Xg A7 T AT AT? G A Bl b
TR OR ! H TS Aet Y871 o1 I8 R1 A17? AR f9gR & foraq s1firss et <91 & o=
HHElH B gY Y, TGP W H AN T, I 919 7 Uh-Tdh g9TR 20y &3 3iR
<19 o fS8R 3y, T S9d Y87 Bl FIRAT Bl T8 3R TH-TH b TR 5,300 TYU &
fPd| I8 a1 87 S99 8AR IET S IS] A8HRI If X8l 7, 9 3T RT ST I8 87
AT ST < T © [ seead MY sa+t oF 8 i), IR I §< 81 V| I I9Y
o TSt BT 4 AT? IH FHY S A1 G Agcaqul ATI UH G5 H 319 ol
W, SSREIA WY A1 HH 8l T5, 519 I 8 §€ ©, Al -1 ST 11 9%, B
HE1 B X1 AT? B YUidedR 4 8l Y81 AT, Wil H 81 8T 7| Td H #eTRI 21 g5l
ofl, 3T SRT 921 <@ ST 6 39 HRIAT BTt H | BAR BN & H fhar TR
BT B3 2| AT AT 3TTh T AR TS &1 fBAT 31 UTaR B B & [ d 9
STTE AT R & b FARI WRIGRT BM1 AT I8 ST I3 WRBR T, §h1 Bl Hal
REdI27?...(FauM). ..

SN STUTIL : ST, T | e Srpr-femol) 7 H|

Y YW T T g : S9hT B d ggf Y8dT Bl
GEIRINK N G R TE AL

it IM T gaTe RiE : 3d ST Rien & &3 W <@ g fF eI Whed 99 1w,
ifh TR faER & fram a=di @l...

£ UTIRT : FT8R I8 SIS JATATST AT VST B, Al H 81 Bl e A1l {1 A fb
W IV 99T g S an @ el 91T 9hd &l Ravi also speaks loud. Some of the
Bihar leaders ... ... (Interruptions)... IR S, d/= § 31 gardT A1 & By
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fferees 781 o1 g7 fRafa 781 8190 =nfaul Suter SiY, ama g1 81 3R =T 3 fohere
S Y B

Y STIRTT ¥ SIgY : WR, A UBI T

i guTafa : 3y 33U %, a1 &b Bl Even otherwise, in Budget discussion, some senior
Minister should always be there. The Minister of State for Finance takes care of the
debate, etc., but others also ... Please, Ram Chandra Prasad Singhji.

1l IM 5 9IE 8 : H8Iey, STaid BRI BIel H Whed 98 2, offdh 5 geai Bl
Arsfrer e off, Sa% 3 9% @il § ugar iy vl a8 § sufery 94 & €,
R 39 ARBR B 91T &1 2 fh 5 ff 3R 9a9 3ifdq BR o= 714l ¥ ¥8d 8, S
faera & 9 A=l o1 A et SITel 8mY g I8 € o argd, R g3 o & forg
ST 81 X1 81 H ST 18 § % Udhered Wpail H DI Ugdl 572 Sl gART ATfaardl
TP &, T8I Ul Wpel H DI Yedl 87 I9 Yhaed Ipdl H 3R 36! UeTs 8l,
3R 3T FIRAT Bl, 5D foIU 59 Toic d UTaeT= & 31N 317 &g 38 © & b a9
ST & foTU 18 R 21 1,000 BRI B AT fhdd o o1 778 272 3999 3R 97T
H S 8AR S by 8, ST A3ty &, S fol I8 vl &l 7Ts &1 I8 |1 82 Jal dl
sfdac] 8, T8 a1 =T & A1 AT &) 91d © b 9} &= &1 faerg 811 Rib g1 81
&1, 3 IRIY {3 AT ST GRT TJhH Haex 2, 98 39 QX DBRIFT BTl H o]
T 3T, offh H s ARBR bl g=dla o1 A18dl § (b g9 BRI Bl H I
AT UgTs & folT 30,00,000 W SATET SN &1 24 fohar 1T, d1fds g Ug A |
AR 92,00,000 U ST &, RTTeh! 31T 9 kg &1 o= <& Sl {6 o S & val
G| 319 gAY & ATHIUT Tpod H B UGl © - 99 TR & 9=d & U & 3R S
SABT e oy el 39 SRR & d I8 919 81 ® fh S 89R 99 8, 89 W
T U8l TSR fheft &1 8, T TR9 &1 7, S MUl & Y9I1fad §, SN 78R A
T B

TR, 30,00,000 BRI & 3N YT goic o1, oifh § fa<7 #=0t St &1 9e1s <=
ST § 5 34,00,000 BRI A ST W HU| 39 WH-Td $HT 32 ¢! 319 ANl Dl
& fiheme SBRIT 9.50 TR¥T T UET T 21 519 FART revenue HH BT, T4
fhehel ST A1 ST UEART 81l BAN A 3o+l gl F9RIT 2, Al T ARBR
ST YRN? TRGR DI JaRAT BT T {F a2 U9 o1t 9 Y o1}, &4 oref &
borrow FHRAT TS, WfhT 84 BAR RN & STas &I I&TT B 2, BH S JRIard =1
g1 59 HRIFT BTt FHI 8 ST, T EHRT SHIFHT R A ¢b U= 31 Sire| fa<q
HT ST, ST S 9T 6T &, S9d Ty # 3ueh! 9gd-98d g=Id1s <l § 3R 98T
W aargl
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IR, U 919 IR 81 Jg AT A1 I8 I fob go7e 3TN, dRE-dRE b ST o1y
TG, IS TAT ST 1 &l T 7T, Afh 2, § v qurg <A1 et § &
YT IR $TPH o H Il YT & -~ IR, BH 3MTSMIa] &b 754 aY B 3R TS &, §
3ITIT T AT § 1 RTI 75 I BT 3T U B ol 2, STH o RTD! g1HH
R 9 3R Sexve U 7, S 9P MU 39HH < ReH Bigd BT A exempt
PR 41 81 I8 95 B WRI811 Hed 21 § SHb! ATST-41 AR UGS of TeT B AR
BT, FAlfh Bs U< A W R Rifesa &1 S5 65 I1d Bl 8, 1 s S8 40 AT
Bl 81 SIeTT $HG! 60 AT Bl SH dTdl W &f o of, [STdh U $96H BT A b
U3 21 S9P 9P BT Sl SEXT B, 99 TR SIS 98] TR He ST 3R MY 59
AT BT 60 ATl T B <3, AT IR S 9gd IR HarwHi IR Wi fafesid €,
SR Yl $ABT 1Y et SITem|

39T H §4 91 o oI WY 9418 <11 =1ed ¢ [ Usell dR MU+ (297 &1 2
THII3TTS Bl fhd=l Gfes! <) STl ©, S9D! MY goic | WiddN fowr fear g1 I8!
BTl BiCATgoR Alds! &1 4l 281 39 W U R ISl Bl Swxd &l 89 el
BfcaTgoR Ffers! BicATssR Bl BUf~l Bl o &, ST ITb] IRIFHS BT off S|
FHTULT SfT, I8 Rt ASEISH 1R, IRAT IR 70 URAC ST &1 $HBT FIT GHHTE Bl
2?7 TAUD, e $N IUET & [y o 891 STH]1 8, 98 AISGIo &l avb
SITET BIT §, BT o1 GeH &1 ST &

TR, H P A @D &1 151 b {77 SRIY BRAT AT §H I8 Al S| STb]
T 3B B, Sl 89K BicargoR HUEl &1 § I1gm b S U AFHS PP 3HD]
0N S, I SRR IfHfthe SBR & d8d, Uh Uhs db Ald o f&b feaH ol
ford=T @ BT 7, Sa1 NY-JY S Wid § < <3, 9 IJ§ oY feamt & g
ferorm 3R < efficiency %\’, qg Al Elé_ﬂﬂl

S 91, B9 AT BN § WS A died 81§ e & e 3 o g {6 e &
S Y SIS B, T8 S9d W § 1Y STV, Fifdh 31T fhdmi & A9 |9 ST &9 2
3R 37T ST &1 U1 I7eh WA 9 § <31, A1 98 fBAMI & I e ugd S 3i”
BART B Ig MR HAT BN {1 q@lferc! 9T 2, IADI d ATdbe I o ol
O Teed U 9 I8 BRIST 81 {6 89RT1 Sl a@iforc] 919 §, 98 Wl 96 U Ugd
ST

X, gror &y | Udh HHRIT YIHDX labour component CARSIGI] %\r, SIRED
AR T 4 BIAT 21 #9139 IR Ug el W SRy foha o1 3iR # bR argm o6 gary <
TRT BT YRT AR &, S IR 319 Y e esd # SR, oY fraeit iy < omeft 2,
I W 81 B UTe, ST Tl VST 100 A HH BT &1 VT $AfeY 8T &,
Fifp ITH 3Muq I8 forgarar g fb 'R & J- B ST S a1Vl J:T
3RIY & T "HARI' | Yo 1¥ 3R 'Sl Y IR HY I 7' 91 St & Sy,
1 BT S labour component %\r, El%’ﬁl?*[\_ﬂ'FQTﬂl mﬁmﬁiﬁmmﬁ?
AR T W AGUANT BT
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§ ud R R A MU 3BT ol dF & oIy g9arg ol gl HRd DI
SITATTHR T &b 1Y 3719 I9IC A1g &, 3D 077 H ARBR Bl 98 -9gd g-IdTa ol

gl

£t Ul : I g g9Te (8 Sfl, 991 9 1 {6 MU UGN AR Bl A9
foram 3R ST IR 3 $© BHell IS avoid BRI AT

1l IM T 991 FRAE 2 W), SR dlell T, SAIIY H FEl ... (Fau™). .

ot gumafy : e ...

1t IM T U1 e 1 SR 8199 & SIS el o1l ... (|ag ). ..
MR. CHAIRMAN: Please. That is not the way. ...(Interruptions)...

SHRI SHAKTISINH GOHIL: He should not argue with the Chair. ...(Interruptions)...
Don't argue with the Chair. ...(Interruptions)...

MR. CHAIRMAN: So, this is my advice.

SHRI V. MURALEEDHARAN: Sir, | am very happy that the Opposition has accepted
that we should not argue with the Chair. ...(Interruptions)...

MR. CHAIRMAN: They always cooperate, but once in a while they get a little...
...(Interruptions)... Please, Shaktisinh ji. | am there to take care. Every Member is
a respectable Member. Even if he goes wrong on facts, there is a way of saying it.
As | said in the morning also, Members may give notice, etc. So, this reference to
Shri Kapil Sibal is not going to be a part of the record now. Now, Shri Elamaram

Kareem. @I \_rﬂ, MY 918 L WWéﬂGﬁEﬂ?ﬂﬂTﬁ%l Mr. Kareem, you

have 14 minutes for the Party. You can share and be fair to the ladies.

SHRI ELAMARAM KAREEM (Kerala): Mr. Chairman, Sir, first of all, | would like to
say that the Union Budget for 2021-22 is very disappointing and it has failed miserably
in addressing the present situation. When the country is going through the worst
crisis in its history, the hon. Finance Minister has presented a Budget that does not
have any vision and programme to overcome it. The Budget is filled with proposals
that will enable to implement its agenda of privatisation. It did not heed to the
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suggestions of renowned economists saying that the Government should implement
plans to reach money into the hands of people and increase their purchasing power to
uplift Indian economy, which was on a verge of collapse much before COVID. The
Budget is far away from the ground realities and cruelly insensitive to the sufferings of
the toiling mass. It doesn't fulfil any of the needs of our nation and people in this
pandemic time. There are no plans or announcements to help the millions of people
who lost their jobs and income due to COVID. It is friendly to Indian and foreign
corporates and continues to give huge concessions and reduction in tax for them
while proposing increase in the cess for the common mass.

People's lives and livelihood got severely affected by the pandemic, unplanned
and unprepared lockdowns, rise in prices of essential commodities, etc. The prices
of petrol, diesel and cooking gas have been continuously hiked. India today has the
highest rate of taxes on petroleum products in the world. We all expected that this
year's Budget will have a proposal to reduce taxes on petrol and diesel. Instead the
Government have geared up with imposing more on it. Unemployment is another
biggest issue which is being faced by our nation. The Centre for Monitoring Indian
Economy (CMIE) makes a conservative estimate that 14.7 milion jobs in the
organised sector have been lost. This is in addition to the destruction in informal
sector and the large scale loss of livelihood for crores of people. Whether this Budget
has any proposal to address such issues ?

This Budget looks like a sales advertisement. Everything is for sale here. Inits
previous term, this Government used to tell about 'Make in India'. But now, we
cannot find any mention of 'Make in India' anywhere in the Budget or the Minister's
speech. Now, its slogan changed to 'Sell India’.

In the Budget speech, the hon. Finance Minister made an interesting argument
that privatisation of Public Sector Undertakings and sale of national assets would help
to expand the economy of the country. It continues the Government's policy of
selling our Public Sector Banks, enhancing FDI in insurance sector to 74 per cent
along with pushing through IPO in LIC, and pursuing privatisation in electricity
distribution. All profit-making Public Sector Enterprises are to be sold or privatised,
while announcing closure of loss-making PSUs. This makes serious repercussions
among the lives of people and workers. Even Railways, urban transport, gas-pipe
lines are to be privatised. | would like to draw the attention of this august House to
the initiatives taken by the Government of Kerala in reviving the public sector. Central
PSUs in Kerala which are decided to be sold off by the Central Government are being
taken over by the State and are being operated efficiently. In each and every sector,
the Left Democratic Front Government in Kerala is setting alternatives in front of the
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nation. This difference in approach is because of the difference in ideology which is
leading the Governments. The hon. Finance Minister previously announced a
stimulus in the form of huge reduction in the corporate tax rate from 30 per cent to 22
per cent for domestic companies.

There are some other incentives also. Loss of revenue, on account of such
measures, was compounded by the effects of the pandemic which induced 23 per
cent contraction in GDP in the first quarter of the year 2020-21. And, in the second
quarter, it was 7.5 per cent. The result has been a fall of 8.3 per cent in the Centre's
net tax revenue over April to November, 2020, as compared to April to November,
2019. Income expected from disinvestment in 2020-21 was Rs.2.10 lakh crores, but
the Government received only Rs.6,178.79 crores. It becomes clear that enhanced
spending had to be financed with borrowing. It resulted in huge fiscal deficit. From
April to November, 2020, it has risen by 33 per cent. In 2019-20, fiscal deficit was
Rs.8,07,834 crores. In 2020-21, it is Rs.10,75,507 crores. Total expenditure over the
first eight months of 2020-21 has risen by just 4.7 per cent in nominal terms as
compared to corresponding months of 2019-20, allowing inflation to increase. Real
expenditure has, in fact, fallen, not the right medicine in a year which is a like-never-
before year. The Financial Year 2020-21 was a like-never-before year. It warranted a
change in the stance of the Government with a shift-away from fiscal conservatism to
a more proactive fiscal policy. There was widespread agreement that this was the
way to go even among those who advocate a conservative fiscal stance in the normal
times. But the Government has persisted with its neo-liberal fiscal stance resulting
collapsing revenues and stagnant expenditure.

Under several heads, expenditure in 2020-21 was actually lower than
budgeted. These include Agriculture, Education, Social Welfare, Women and Child
Development, Scientific Departments, Urban Development, Pensions and Disability
Affairs, etc. These cuts are being carried forward into the next year also. Even in the
few heads of increased expenditure in 2020-21, like Health and Rural Development,
the Budget proposes to cut down expenditures. The Budget allocation for Health for
2021-22 is Rs.74,600 crores only which is Rs.8,000 crores less than the last year's
Revised Estimates.

The hon. Minister was vocal on the Government's commitment to people's
wellbeing and livelihood in her speech. But it does not match with the actual
allocations, particularly in the social sector and welfare-related expenditures like
MNREGA, ICDS, Mid-Day Meal Scheme, jobs and skill development, etc. In
MNREGA, the Budget drastically cut down allocation by 41 per cent of what the

103



104

[RAJYA SABHA]

Government actually spent last year in 2020-21, although the rural unemployment and
joblessness have increased drastically. In Mid-Day Meal Scheme, allocation has
been cut down by Rs.1,400 crores to what has been spent actually last year. In
ICDS, the allocation has been reduced by 30 per cent compared to the allocation in
the last year's Budget. Injob and skill development, allocation has been cut down by
35 per cent compared to the allocation in the last Budget. There are many other
examples. The Finance Minister also indicated the Government's move to "bring
down the number of Centrally-Sponsored schemes" in line with the recommendation
of the 15" Finance Commission.

In the run-up to the elections in five States, including Kerala, some
announcements have been made in the Budget to mislead the people of those
States. But it can be seen that the projects which are already underway have been
included in the Budget again. In the State of Kerala, many of Kerala's age-old
demands are still pending. The State was completely neglected in terms of Railway
Development. Sir, Rs. 65,000 crores have been announced for the National
Highways. It is only for ongoing projects. On the whole, this Budget does not
provide anything for the people, did nothing to address severe unemployment
problem, and, there is no relief for the people under severe distress through income
and food support. It carries forward...

MR. CHAIRMAN: You have already taken eleven minutes. Please.

SHRI ELAMARAM KAREEM: With this, | register my objection to the
recommendations in the Budget. Thank you.

MR. CHAIRMAN: | said, be fair to the women; not the Minister. That is about your
colleagues and Members. Okay. Now, Prof. Manoj Kumar Jha. ST ST Bl F9Y
& IR H I Bl STHId 81 81 He comes prepared and speaks within the time.

1. 7S AR 311 ([U8R): Yiohan, Auraf Aeledl # rud A1edd | Gad Ugel 44
BT+ AFRER 3R THRATGH, I8+ TR Sil, 39 &I & oIy $& uRhal qafid
HRAT ATSAT §1 T H SR -U-T-3-g A I Il 2 -

WWH‘E’%@? mingling of colours and fragrances;

"GHT H SIETCATT-Q-¥ -3 9 §1T g7cAl &
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Why | said this because there has been a tendency, of late, from many sides,
'my way or highway'. & Il &g, dal el &l ®Is fddhcy SERL HEREIRSIEESIE
HE © [P B9 G A& &, ol b earplug T HR T GA I8 &2 1 A Fhd g,
AT RN & HaTE 81 G Febel ol Sir, last year also, | made an observation. HsH
wIg-d A Rex, 3" 99 g9 fohae & arfew g1l st foare & 99 9ol &, 84
ST &F &~ golell &l IE  Constitution of India @1 faTd Bl

| would urge the Government, | mean, Madam Finance Minister and

MoS, Finance and the entire Cabinet, to look at Articles 38 and 39. | won't read it
because Sir U8l &1 T b © fdb HRT I<h SHH Il SITYM| Read Articles 38 and 39,
and, then, evaluate your Budget provisions as to what it is going to do in terms of
equality. BHRI T 59 911 &1 b goie, 4T 314 Foie gar &rar A1l 4 $o gyl
H, VT 81 & fob R 3170 311 & d1a U1 31l 8, <lfd dId & aui |, WD 90
& 915 I W goIc 81 1 WM AN §RT, W IRIGR & forg, @9 A 7, I8
S T8 8- ¥ M goIC 81 X8+ 1Y, I8 WY g ST, ol A9 §Y & SITg|
éﬁéﬁa@ag—\f%ﬁ TATE, so, please read Articles 38 and 39.

Mr. Chairman, Sir, | would like to say that the two first paragraphs of the

Budget Speech beautifully depict, painfully depict the kind of times we have passed
through, Corona times. #H 31TST 3141 I8 BBl ATl § [ A dAlbSIST H, IHD
SR 3R IS9P 91 3MUS THH I BI3pAsl <9l 81 TP I8x W J f&dr &
ABR TH Bl § 39 910 9 SR T8l PR Fohdll b ATAraH & oy &8 g b 3y
<7 fRfeea €, 9 U1 121 8, aifeh RIdT &) 9 Jib R go1c & ThIRT Bl d5of 8] UTs|
9 g H S 95 3B BT 2l H Hel Udh [l & ¥ H dal o fdh s I,
JMYH B BT TUISTed 3R o Bl @B VFT T & b refi uger 9 93 &,
ol U8l T B TS 21 TR UT Rusieer=q o &1 81§ U BIe] urdl &f Ire=1-1
e gl S Ui 9 ©, gt SR 37ehe o Ul AN bl IRAT &, Tl THR U1
THIRTTI=T ¥ oI 31 %2 &1 314 anfeen I -efiarel dTel oflf 31T 8, dTsoll W&id
Wi ¥ MY 1 9@ Sl A €, w1 39 foamei & @RS &) <7 IR, SH6T S
WIC &, 98 3o fIerel ® fh 51 S S19-971 1eeg kb MY IR I wiicd & of
STTQAT <ietieret 9 1 391 UHe & 41 3391 &1 H I8 Rt sdfely 9 |aY o o
¥ X JET g, Fifch [0 Al A9 AT 8l oi¥l, aifcs 3MUch U1 g8 g1 AR
21 ol T AN BN Udp AVoT e~ ON RIS &1 7T A1 A HET AT, democracy is not
simplyanumbergame.WW%%?ﬂW%ﬂﬁﬁFﬂ%,WW@I ﬁm
SYIRY & N H $© Bedl arsdl gl d N < BT Silad GRIE B W2 o, Ga bl
ST GRI&T &l DY Urgl (YT &1 Sfia ensure T81 BY UMYl 3T Uh IR SIX
QIFIGT, BIAid AT ART HIAAT AT9 oI H I8 Sog R BT IRTI od &l R, qof
Ith I STHGRI gl |3, Sl I8 ART SRaToll 8, 39d e R fora gan & - "9l
Te, gH TR, I A FIfTY 3R g D1 TRV BT - I8 1ol g T8l il goil-
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TS Il BId] 81 BAR I 99 9gd g1 dIel ol HiaR, ARG, TOER H HUR 6! Aol
g, A "G 9g, g TR 3fihs IHI8Y Hd, A<l Bl goold HINTTl MMTRT ST
TS IRIH PR T ©, STPI acknowledge HRTI W%Q%%‘:ffb_dgq%l 319 AT
B TE1 A18d 81 TR, § U 15T &b IR H RIT ie], 31 Hl A T ST 3T I8T &, 319
HTSTIT dTel AT 8 78S BR Fahd &l IR, O FaRIT Hdh AN Jgi Wl 14 1Tl -
Hs H BT ST, i 9 YT S &l FATg Sfacad-TdwR H Bld 81 B9 Al v
6 Hel b oI Wl Gl BRIg Tl Ferd 2, dlfds BH A $H $O a4 qu g4 4
Q@ U, ol § 9o191 & AE & SR Bledl g, Fifh $Al & IRI 9 S e A
31TId &1 U B

AT FHTIRT HEIG Y, {31 319+ I &1 a1 Rt gwaferg 121 & o # a8i &1
qr e g, 931 11 59 91a & forg WY 8 1o 991 o o1y f98R e &1 fawr g =nfey|
9 ggel Wl ' AT {3 9 SH-3MYf< dTel XI5g | &, 81 AT 341 W H, ST orae
G I8 &1 OR, B9 Yl 319+ ghldd deaT da18d o, 89 Y 31U+ Wawy dgorT
ITed 8, B9 W 37l AR ol &) Aol | W1 8H7 918d 81 89 MUY ST 78l
gred, AeIgYfcl el Aed, WRIT T8I dTed, 89 3TTY Ydb 3T ToIRAT AT8d &, Uh
TSR I8 ®©, difd S8R § SENT-8el iR AF1eHT B BH 7 81 -1 FHTIfy
ARIGY, NI AN BN & J1 Q1 e vgd S9RT = ifvtgem § g dist ol
dHel aredl gl fFaM W, fHaM sAigied ) a1 SI%! ==l 81 gl ol e
3NETT Bl AHR Wl I ASIRAT 7, 394 W I8 91 A1fad Bl © b 1R I 918 o1
Dy T 95d 3T H A1 KT 811 &, 'crony’, olfdh H IEH 8! SIHT 18l gl
H Ryth o1 8T =T8T § o 311U qole § TR 3ATY BIC-Hsilel [harl & oy Uh
T ¥ 31 98IdhaH! B UTd, A1 SITGT 98X BTl 34T Oxfam &1 U RYIC 218 Bl
HEG q9Tafcr JeIed, Mg Ui <@ g1, HeH, Mg i <@l 81T SR SR Sfl,
IIfRYI IR T TfTeTd < & 811 H 50 | SATET Uirerd SmeE 3id 8, df 89 I8
P T S §9T g 82 ATferdi goiy, My § g<F IRI% 80f, Afehd § IR-IR”
STERTT g fob gfier g diferal SiR arg-9rel &1 9 &R <l &, dustbin of history #
STeT ST 8, BIs ] Yl F8! BTl TP IR A fob Fulki &1 S I8 concentration
2, T8 BH Pal of ST 8T 81 Pandemic & SIRTH 89 F&- WIAT - 31T Fa+1 o+ W,
T 99 Wl o9 WRIT 89 99 379 < PI 39 sHIbdl BT <@, S gH S o,
AT acknowledge &1 ®Rd A1 H Y& I I W 3T §, ST81 AISIL BT T I8
ST 3R T 37T fhe BT Ue+T & 3R quantum 980 SITGT g1 519 9 ASd] UR I8
UTST g8<l gU owl, Al WX oI A1 a8 e o1, 3 oI 981 381 81T, I8 4§ 78
AHAT €1 I8 3P folq Y R8T B, i I8i U D! g ai 81 M1 81 872
The gap between the rich and the poor continues globally. &H Hd STFA 8 Andre

Gunder Frank, Samir Amin, Wallerstein, dg ST world systems theory Qﬂ, 3G GRS
B SIY b A AT ATST-98d RIS | T8l R, WURT BT daRT Ar8d o 3R S




[11 February, 2021]

dP HURT IR AAEA] BT §SaRT BH A HH equitable T B, 3R equal T 41 &I,
equitable &1 BT, AT YT TR FHWATY 3R TSI Bl SO AR AHRATIN BT
NS H U8 I § 8k H dHe _§’ fop ST World systems theory is a kind of pattern
which thrives on inequality, produces inequality, SRIGEGRSES] poor countries I rich
countries, SRIEGEE] poor regions 3 rich regions i} ?ﬂ, ST ARE A wealth BT [SESLSZRS
BT € IR 89 S $© g 39 fAfded §1 Aristotle - HET T, 'the greatest
crimes are not committed for the sake of necessity but for the sake of superfluity."'

12.00 Noon

J\:\I@ﬂ:[, ¥ ﬁ-ﬂ'l? CIS R IC AR Tq'TITI U ar reduction in spending on
education 81 3R real terms ¥ 31T data P! é‘%ﬁ', there is a decline in education
spending by Rs.6,076 crore in real terms. Approximately, six per cent this year. Both
school education and higher education division have seen their budgets cut.
Centrally Sponsored Scheme # school education and literacy, Rs.43,285 crore which
is less than Rs.50,380 crore of the last Budget figure. QGH, Y 3TH Siiqvé § AR H
Rt 3T 3fiehel Bl M- IWDHR I =A1ed gl fh issue of re-enroliment €,
ISREZEIRE] ?b_&‘ survey reports 3T ﬂ—cﬁ gl

BRI ] H%ﬁ??l, ERSl ‘iﬁ HRIAT BT §  access to technology dgd
HEcaqul Y81 B, online TSl I &1 &l S9 TR &S survey Bl b & (b SO JqAR DI
limit ®x AT ® 3R dropouts 9 I8 21 I 9N frar & fawg 819 =1fee fb $ 59
Bl Tb, I BRI A, S BIRIY &b AN &, &9 b4 AGQ Ugdl Fbhd ol I$1 3MEH ©
FE A BRIS fBdl BT A% BT, oMb I W SITGT A 8 B E9IR 8 &R
e UgdT <1, 1P d digital divide W o1 UTY 3R Ueh HEHol HaRAT H Sl Heb|

Qe 3R AEcdqUl dIsl (R1ereh FgRh @l 21 I8 Wt a1 1 fawy 51 ) /iy
fRrefr %= Sft T8l uR &1 §1 d €T ambitious plan NEP & HTEIH ¥ [d%d % BT oA
MY E | HFIY GUTART HEIGY, 3R % &1 T8l 811, A1 {49 7% 89 4 -1 ? A1e
T IR U2 BT AT 81, A 15T BT AT &1, R8T IR, ST -ara e, fRiereni
o1 frgfh, # qasrr § b 17 uxde 3l Wt gap 21 A fo=T w3l Aifeen, a8f )
SISER proactive initiative SRIERI

it guTafar: o1l 31T I St & foTT g1 fiie &1 993 B

1. IS HHR HAT: 3720T TR H A% o1 B a8dl AT AR MGNREGA BT o
AR IR A1l B8 b &1 IR MGNREGA &I 9 A& H 'monumental failure' &aT T
7| 37T el UR B1Y @R QI fh 3FR MGNREGA 1 8311 81T, dl BIRIHT Tl H
FIT B3N BIAT?  MGNREGA 1 i T off - ST @l WY 3R 3Ueh! 11 MGNREGA
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Pl STHY AT T %\'ﬁ?sﬂqsﬂ%ﬁ allocation ﬁ, please revisit it. This is number one.
Number of days Pl enhance ®XT & IR H PY DXl qriey 3R mandays, working
days@?wagesﬁﬂﬁ?’l@ﬁﬁﬂ%minimum wageﬁ:ﬂﬁé,maﬁﬁﬁw_é
b consultation &b, GHT Bl Al STH! fhAT ST

X, # Public Distribution System P IR H HE-1 A18dT AT 3R food security T
AT WY SO ST 3T 81 HeH, H1 % social sector HI @loi ol 2l H Al H
SIS 2] TTEdT 2T, s ol sl T I1d BYd & - 3 3l & U Sl 3G &, S
3G A AR T, T4 B, I aN H AP FHET q1el I T8l |

TR, H¥ed & IR | TP 1 HEBR 37T g1 WH BT Yeld & d6er § 79
tl%ﬁ QﬂWWWW@WQW P ot & hundred per cent electrification &I
Ud dIX cost analysis Y ?ﬁ'%l’i’l Should it be a priority in a pandemic year? This is
number one. Two, ?ﬂﬁiﬁﬁﬁmﬁéﬁm 31eeT < Il 21 WWWE{
o Yo Bt URIRferar G €1 T & ey < AT S 2, 3 e v & fop ) feven
Q?ﬂ EERG %, give a bad name to a dog and then kill him. X, Jg Tel B flT%QI
$9d IR § IR-9R FE &I EI &9 AN 1 39 SR & AN 8, il dHadl 8- "TMS! Jell
B! &, IIc! 91 I8! 81" Yerd B9R oy R1th Uah U SuehH e o1, fIdh! U 3129y
TOIRY ¥ |

it gurafa: sl

1. AT AR A1 A1 AU H81Sd, 99 U BICT fewult 3fiR =T e g
R U I8 U RUIE 21 3! U BIC U - IR [T 21 $HD! Mg PH1a=I bed &,
S QR USfe & R oMl 81 7T & IN H 89 |Wiad © (& 84 99 o, 89 S o,
&Y {1 &9 ST & - 918 harvesting &1 I-91 &1, 519 d 379+ ©R1 Bl dlcHR 7T,
q9 P S FH A1 H A Rt ST IS BN - 9 § 9P ar ST 87 §,
9% I8 U BIC U - g1 AT, A1 4 98 U Bigge B g9 foram o1, oifeh
39T ST BT 3MMY U IR R TSR STed, 1 3779 I8 Al b I8 37 Iolc ¥
B BT ®, T & AN DI BRI BTt | RI7 U at, e & w1 fRafa &1, oax
U 9T BT, migration & fdha S9T YT, 39 WP AT A $© I1d 8l YTY|

Y guTafa: g, AT S|

1. {EIT HHR ST : FHIRT 571, I8 IMRES 91d 2, g9 "o 8" &x o iRy, a9
Teh B fewolt 31§ # 99 goic IR a7d Bt ® a1 R wifes™ i & 78 8,
I8 H1 0 H &1 B8, H AU Tl DI 3R A 39 goic & o A1ed § b I8 AW 3rard
BT IoIC B, 39 qoIc H Rt Id1 3feey Ul ardbal Bl f57ep 7 81, Id! His[al B
fS7eh 1 81, f7Tep! goTe A &4 fAferd € 3iR 29 1 gH Yoll & qHET TTHKID DRIl
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SO, a8 ®4t W T8 817 12Tl qUTIfd Sit, I8 919 &g B § 37U+ Wi gar
T g - STU f8€ and thank you very much.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. CHAIRMAN: Hon. Members, today morning, the Business Advisory Committee
met, discussed and came to the conclusion that the discussion on Budget and reply
will be completed by tomorrow. The sitting on Saturday will not be there. Third, there
is no Private Members' Business Bill. Fourth, today, we will sit up to 3 o'clock so that
Members may get an opportunity. Reply by the Minister will also be tomorrow so that
Members may be ready. At what time exactly, we will decide. Then, about Discussion
on Ministries. After tomorrow's sitting, there will be a gap and thereafter the House
will meet again. Certain suggestions were given. They are being discussed with other
parties. Who will initiate which subject is also under discussion. Once it is finalized, it
will be informed.

THE UNION BUDGET 2021-22 - Contd.
MR. CHAIRMAN : Now, Shrimati Vandana Chavan.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, this Budget 2021-22 comes at an
extremely crucial time when the world and our country are going through very, very
trying times.

[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY) in the Chair. ]

Sadly, the year 2020 was a complete washout and, therefore, the people of
this country look at this Budget with great hopes and aspirations. Covid taught us
several life lessons. At the same time, on the one side, we witnessed that nature was
blooming because man was imprisoned in his own home; on the other side, in spite of
being in our own homes, we saw that there were several climate events which
happened in our country. Super cyclone Amphan had a speed of 260 kilometres per
hour which actually razed Odisha, your State, and West Bengal. Then, there was
Nisarga on western coast, having a speed of 118 kilometres per hour which affected
Maharashtra and, Mumbai the most, where we had the maximum Covid cases in the
country. There was an observation made by Yuval Noah Harari, the historian and
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philosopher, and author of a famous book. | would like to quote him because | feel
what he said is very relevant. During the lockdown, he said that the storm will pass
but the choices we make now could change our lives for the years to come. | think as
far as India is concerned, this Budget is the first ever document after Covid which
really sets a roadmap as to how our country needs to go ahead and what are the
choices that we are going to make.

Sir, climate change poses one of the biggest challenges to mankind. It
challenges our very existence; our future is at stake. Countries all over the world are
declaring climate emergencies. India is one of the hotspots and vulnerable to climate
change. Sir, | feel sad that there is no mention of this impending danger in the
Budget Speech or the book that we have got. In the short time that | have been
allocated, | wish to focus my interventions on the issue of environment and climate
change. | wish to flag four observations which go to expose our missing sensitivity to
the impending issue and show that our choices are blatantly out of place. On the one
side, where environment is failing us or we are failing the environment, it is an irony
that we have reduced the Budget allocation for the Ministry of Environment, Forest
and Climate Change. Sir, the total budgetary allocation for the Ministry is
Rs.2,869.93 crore this year as against Rs.3,100 crore last year. So, there is a drastic
reduction of Rs.230 crore. It is extremely disappointing.

The second point, which | want to make, is about air pollution. We know and
keep reading that our cities, the Indian cities, are becoming gas chambers.
According to the Lancet Planetary Health Report released in December, 2020, air
pollution claimed 1.7 million lives in India in 2018. Another Report -- Global Burden of
Disease Report in 2017 -- says that air pollution kills one child every three minutes in
India. In this Budget, the Government has allocated Rs.2,217 crores to tackle
pollution in 42 cities. Last year, it had accounted for Rs.4,400 crores for clean air. We
do not know how that amount was utilized and even if it was utilized, it is sad to see
that amongst the worst polluted countries over the world, 15 cities are housed in
India. According to the Greenpeace India's Annual Report 2020, 231 out of 287 major
cities, which were studied, had PM10 levels exceeding the 60 unit level prescribed by
the CPCB under the National Ambient Air Quality Standards. So, we have 231 cities
which are already killing people and, here, we only try to address 42 cities which,
again, is a matter of great concern.

My third point, is regarding the loss of GDP. According to the Lancet
Planetary Health Report, India has lost 1.4 per cent of the GDP due to premature
deaths and morbidity from air pollution. To understand this better, because one does
not understand how much 1.4 per cent of GDP means in monetary terms, this is
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equivalent to Rs.2,60,000 crores in monetary terms. And to understand it still better,
it means more than four times of the allocation for Healthcare in the last year's
Budget. So, this is something again which is a matter of great concern. If we have to
see the loss percentage of GDP in the States, U.P. tops it with 2.2 per cent loss and
Bihar has 2 per cent loss of GDP.

Sir, my fourth point is regarding the economic loss due to climate change.
According to the Global Climate Risk Index 2020, India suffered an economic loss of
37 billion dollars due to climate change in 2018 alone. Apart from several climate
disasters in various parts of our country, the glaring ones were the worst ever flood in
hundred years in Kerala which claimed 324 lives, damaged 20,000 houses and 80
dams. There was a migration of 2,20,000 people. They were forced to migrate out of
their habitats. Losses due to these amounted to 2.8 billion dollars. In the same year,
India also experienced heat waves with temperatures above 50 degree centigrade in
various parts of our country. ...(Time bell rings)... Sir, | have some eight minutes, |
was told.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No, no. It is seven
minutes.

SHRIMATI VANDANA CHAVAN: Sir, in how many minutes do | have to finish it?
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Only one minute is left.

SHRIMATI VANDANA CHAVAN: Sir, please let me finish it. Chennai, which has a
million population, ran out of water and it had to be transported from outside. The
message is loud and clear. We know that all these are results of reckless damage to
the environment. We have been alarmed time and again by experts and scientists but
sadly we do not pay heed. And worst, still we continue to carry destruction unabated
even today. To cite a few projects, the Char Dham Pariyojana in Uttarakhand side,
where a massive 900 kilometre length road is being made in the Himalayan ecological
sensitive region with blatant violations of the law, the declassification of salt pans into
wetlands. We are diluting the EIA norms, the NGT norms, the CRZ norms, the
National Forest Policy. The dense forests in the country, especially, Chhattisgarh,
are being opened up for coal mines. The Government is hoping to denotify the
Kachhua Wildlife Sanctuary and several other sanctuaries. ...(Time- bell rings)..

Sir, this is my last point. | urge the Government to ponder, introspect, analyze
and decide what is the path that we need to take. And this is something that is
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absolutely important. | would end my speech by quoting a paragraph from the book
'Hot, Flat and Crowded' authored by Thomas Friedman. He says: "Imagine a world
without forests. Imagine a world without corals. Imagine a world without fish.
Imagine a world where rivers flow only in the rainy season. Not only is that possible in
more and more places, it is possible in our lifetime."

So, Sir, | urge the Ministry and the Minister, let us wake up. Let us bring the
issue of climate change at centre-stage. Only then the State Governments, local
Governments, the private sector and individuals would really wake up to this need.
There is no time to lose. We have to act now for the future of our generations. Thank
you, Sir.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you, Mr. Vice-Chairman, Sir,
for allowing me to speak on the Union Budget. Due to the effect of the COVID-19, the
country is passing through a very critical time. Madam Finance Minister, | must
compliment you in this critical juncture, you placed a wonderful and a good Budget.
Madam Finance Minister and Mr. Vice-Chairman, Sir, the Budget is a growth-
oriented Budget. The Budget is for Atmanirbhar Bharat Budget. The Budget is for
infrastructural development in our country. The Budget is also going to give and
create new job opportunities which should be helpful for the unemployment youth of
our country. When Budget has decided to expand the capital expenditure,
automatically, it will reduce inflation in our country. Madam Finance Minister, in her
Budget, proposed 137 per cent hike in the health sector, and the Government is going
to spend near about Rs. 2,23,846 crores in this year, which is higher by 137 per cent
when compared with the previous year. Our India is a welfare country. It is the duty
of the Government to protect life of every Indian citizen. Under the leadership of
Pradhan Mantri Narendra Modiji, the Government is working in this right direction.

Sir, | am Indian, and | am proud to be an Indian. Our Government is going to
spend Rs. 35,000 crores for Covid vaccines, and fifty crore people of our country will
be covered through the Covid vaccines, which are produced by our country. |
remembered when Covid had started, people were trying to get masks and people
were trying to get sanitizers, etc. But, today, India is not only producing masks,
India is also exporting that, and India is also producing the Covid vaccine, and that is
the great example of Atmanirbhar Bharat. So, | compliment the hon. Prime Minister,
Shri Narendra Modi for this. Unemployment is one of the greatest challenges for the
nation. The Government has decided to increase the capital expenditure. When the
capital expenditure is going to be increased, automatically, there will be new railway
stations, new airports and new shipping ports are coming up, which means,
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automatically, jobs will be created there. When capital expenditure is increased,
automatically, jobs will be there and, to some extent, it will be helpful in curbing
unemployment in our country.

Sir, the capital expenditure is going up. When capital expenditure goes up,
automatically inflation comes down. One of the great opportunities | have seen in this
Budget is, the Government has given topmost priority for the infrastructure
development of the country, for the road and transport development of the country.
The National Infrastructure Pipeline project will be expanded to cover 7,400 projects
and 217 projects have already been completed at the cost of more than Rs.1.10 lakh
crores. Under the proposed Rs.5,35,000 crores Bharatmala Pariyojana, more than
13,000 kilometres of road will be constructed at the cost of Rs.3.3 lakh crores. Sir, |
come from the State of Assam. | am very happy that in this Budget, the hon. Finance
Minister has awarded Rs.34,000 crores to construct 1,300 kilometres of National
Highway in Assam. | am very happy about it. In addition, Rs.1,000 crores is awarded
for the infrastructure development of Assam. | welcome it, Assam is an economically
backward State. Madam Finance Minister, | am happy that you successfully brought
into focus the needs of the people of Assam. | now come to one more thing. We
have talked a lot about the migrant workers. What is the Government doing for the
migrant workers? During the Covid pandemic, we have seen what problems were
faced by the migrant workers. They were not getting food. They were not getting
shelter or home. But introducing 'One Nation One Ration Card' system will help the
migrant workers. These migrant workers may be in Kerala, may be in Assam,
wherever they may be or from whichever State they may have migrated, under this
provision, he will get food at cheap price from any part of the country. This is a great
goal of this Budget. | thank the Finance Minister for this. Sir, please give me two
minutes more. | come from the north-eastern region and in the interest of the north-
eastern region, please allow me to speak for two minutes more. Madam Finance
Minister, through you, | would like to draw the attention of the hon. Railway Minister.
Railway electrification is a dream of the people of north-eastern region. Forget about
railway electrification, all parts of the north-eastern region are not yet connected with
railways.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.
SHRI BIRENDRA PRASAD BAISHYA: Sir, give me one minute more. At various times,

every Railway Minister has announced that there will be electrification of NF Railways.
But no Government has done anything. But | am happy and | compliment the hon.
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Railway Minister that in 2021, the Railway Ministry took an ambitious plan to electrify
50 per cent of the NF Railways, both the rail lines. | welcome it and | am sure that this
target will be fulfilled within time. | am hopeful about it. Also, Sir, through you, |
would like to draw the attention of the hon. Minister that according to the World
Health Organisation, the highest numbers of cancer patients in our country come
from the north-eastern region. So, this is in the interest of the cancer patients.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): You are from the North-
Eastern Region. That is why | have extended two minutes.

SHRI BIRENDRA PRASAD BAISHYA: Sir, | would like to give one small example.
Every day, hundreds of cancer patients visit Mumbai from Guwahati, from the north-
eastern part to get Cancer treatment. Madam Finance Minister, through you, |
request the hon. Railway Minister, in the interest of the Cancer patients, please give
us a Bullet Train between Guwahati and Mumbai. There are more than 10,000 posts
lying vacant in the NF Railways. | request the hon. Minister to fill up these posts from
amongst the unemployed youth of the North-Eastern Region. Thank you very much.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Now, Shri P.
Chidambaram.

SHRI P. CHIDAMBARAM (Maharashtra): Mr. Vice-Chairman, | am grateful to you for
this opportunity. | am grateful to the hon. Finance Minister for being present here,
when | have an opportunity to speak on the Budget. | will be very brief. Let me first
recall about last year. Dr. Arvind Subramanian who had just demitted office as Chief
Economic Adviser, said, 'Pre-Covid, Pre-Budget, the economy was in the intensive
care unit'. Dr. Abhijit Banerjee, the Noble Laureate, said, 'Pre-Covid, pre-Budget,
the economy was doing badly'. The country had witnessed eight quarters of
slowdown. The eighth quarter was underway but we knew that the economy will slow
down further. It started at 8 per cent in the beginning of 2018-19, and ultimately, it
ended with 3 per cent or so in 2019. In my intervention last year, | had pointed out
that. The Government was in denial. The Government was refusing to accept the
reality of a slowing economy and the Government believed wrongly that the problem
of India's economy was cyclical and not structural. The hon. Finance Minister and
other spokespersons of the Government flatly refused to accept our arguments,
brushed aside our contentions and continued to pretend that all was well. And, |
remember the dates and the occasions when they said that the revival would happen
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next quarter. Be that as it may, two years of slowdown is a reality. Then the Covid
struck. We pleaded that while you addressed the basic issues that are afflicting the
economy, please do two things. One, transfer money to the poor people; do a cash
transfer. Secondly, use your mountains of foodgrain to give free rations to poor
people. Even this morning, a distinguished economist has said, 'Whatever may be
said about the Budget of 2021-22, it fails on the fact that even a small amount of cash
transfer is not being given to the poor and the rations are not being continued for the
poor'. Be that as it may, this Government continues to believe that supply side
responses will turn the economy around. | think there are five fingers in one hand. |
can count, who those supply side theorists are. One is the hon. Finance Minister
herself. The other is the Chief Economic Advisor. The third is the distinguished
economist who presides over the NITI Aayog. And, the fourth is the hon. Prime
Minister's speech writer. And, | am still looking for the fifth who wants to be counted
on that side. Every economist in the world has said, we have to stimulate demand.
The best way to stimulate demand is to put money in the hands of the people. This
Government has failed on that account. | repeat the charge, you are still not learning
the lessons of the last thirty-six months and | am afraid, as a result of your not
learning the lessons, another twelve months will be lost, where the poor will suffer and
suffer greatly.

Sir, in the year 2004-05, in constant prices, the GDP was about Rs. 32.42 lakh
crores. | will leave the decimals out; let us take as Rs. 32 lakh crores. In 2013-14,
when UPA demitted office, it was Rs.105 lakh crores, a little more than three times.
Since then, what is happening? In 2017-18, it was Rs. 131 lakh crores; in 2018-19, it
crept up to Rs. 139 lakh crores; in 2019-20, it was a slower crawl to Rs. 145 lakh
crores and in 2020-21, the year which is about to end, in the first half, it was about
Rs. 60 lakh crores and the year may end with about Rs.130 lakh crores, which means
we are back to where we were in 2017-18. Sir, three years of incompetent economic
management and the hon. Finance Minister took exception to my using the word
‘incompetent’, | can’t use a harsher word in Parliament. | am using the mildest word
available to me. Three years of incompetent economic management will mean that at
the end of the year 2021, we will be exactly where we were in 2017-18. Please
remember, Sir, in the last year, not entirely because of the Government, because of
the pandemic too, 120 million people lost their jobs, that is, 12 crore; 64.7 million
dropped out of the labour-force and out of that, 22 per cent are women. Only one out
of eleven jobs are held by women, but, four out of eleven who dropped out are
women; 28 million people have today registered in the employment exchanges
actively seeking jobs; 35 per cent of MSMEs are closed. Come to Tirupur, come to
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my town, where is the bakery, closed; where is the workshop, closed; where is the
laundry, closed. The reality is that there is no demand in the bulk of India. | am talking
about a relatively advanced State like Tamil Nadu. Imagine what will be the situation in
relatively backward States like Bihar, Uttar Pradesh, Odisha, etc. My heart pains for
them. | am not happy they are backward, but, it will be worse in those States. Sir, the
answer to India’s economic situation is to take the advice of well-meaning critics,
distinguished Indian economists, who may be in India or abroad, and address the
structural issues facing the economy and immediately address the needs of the poor
people. This is what my colleague, Mr. Sibal said yesterday. You have ignored the
poor; you have ignored the unemployed; you have ignored those who have lost their
jobs and still looking for those jobs; you have ignored the MSMEs which are closed
down; you have ignored the jobs that were lost in the closed down MSMEs. If you
ignore the bulk of India, then, who is this Budget for? Before | answer the question,
‘who is this Budget for’, let me give you some numbers. Sir, major numbers are
suspect in this Budget, like last year’s Budget. Of course, you will always say the
numbers unravel because of the pandemic. You won’t have the excuse this year.
These numbers are going to unravel, and like last year, the Finance Minister will have
to make mini Budgets.

Let us look at the reality of the numbers. You said that you raised about Rs.10
lakh cores for additional borrowing. Where does this additional borrowing go? On
the capital account, you are spending Rs.27,078 crores. Let us add the grants-in-aid
of capital investment, another Rs.23,876 crores, the total additional capital
investment in the current year, which will end on 31% March is Rs.50,954 crore; let us
say, Rs.51,000 crore. Where did the rest of money go? Not for new investment, not
for capital investment, where did it go because you have three large holes? On the
revenue side, your expenditure increased by Rs.3,80,997 crore. On the revenue side,
you have a revenue shortfall of Rs.4,65,773 crore and in the disinvestment you have a
shortfall of Rs.1,78,000 crores. That adds up to Rs.10,24,770 crores. So, your money
that you borrowed is only going to fill the gaps. The huge craters that are there in the
economy today, next year would not be any better. The additional borrowing will go
under the same heads. Mark my words today, and we will come back next year.
Mark my words, the revenue projections for next year are ambitious. There will be a
shortfall. The disinvestment projections are ambitious. There will be a shortfall, and
your revenue expenditure will increase more than what you have provided for because
you have under-provided under a large number of heads, including defence and
health. Next year the total expenditure increases only by Rs.32,931 crore. | have
complimented you in writing and | compliment you here. You are spending on capital
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account an addition of Rs.1,15,000 crore. But what is Rs.1,15,000 crore in a GDP
which you estimate will be Rs.220 lakh crore? Your estimate says that your GDP next
year will increase by Rs.28 lakh crore, but you are spending an additional only
Rs.1,00,000 crore on capital account. While | have given you half a compliment and |
have to hold back the other half of the compliment because just not enough is being
spent on capital expenditure. Sir, let me point out another number that will unravel.
You have projected a nominal GDP growth of about 14.8 or 14.9 per cent. Then you
say, ‘It will still grow by 11 per cent.” The math is bewildering. Inflation next year, will
be, at least five per cent, maybe, even six per cent. If your nominal GDP growth is
14.4 per cent and inflation is 5 or 6 per cent, the arithmetic | have says that your
growth will be only 9.4 or 8.4 per cent. This year will end at minus 10, minus 11 and
next year will grow by 8 or 9. This is what Dr. Gita Gopinath said, it is mechanical.
Don’t claim credit for that growth. If the decline in the previous year is minus 10, the
mechanical rise will be plus 8 or 9. So, don’t go by boasting about these numbers.
The real test is when will you come back to a constant GDP which is higher than your
highest, namely, Rs.145 lakh crore. | am afraid, it will take you two to three years,
which is why Dr. Gopinath said, ‘to reach pre-COVID levels, we will have to wait until
2025.” There are three numbers on which | must comment. One is Defence. The first
time, | think, in the history of Parliament, the word ‘defence’ was not mentioned in the
Budget Speech. Please correct me, if | am wrong. The word ‘defence’ was not
mentioned in the Budget Speech. On health, the numbers have unraveled again.
Everybody has blown a hole into the numbers claimed by the Finance Minister that
she had increased the health expenditure by an astronomical figure. The Budget
Division which prepares 'Budget at a Glance' has blown a hole into that by revealing
the true figures. The true figures are clear on page 10 of the 'Budget at a Glance'. For
health, in the current year, the Revised Estimate is Rs.82,445 crores and, for the next
year, it is only Rs.74,602 crores. You have actually reduced the allocation in the
Budget, according to page 10 of the 'Budget at a Glance'.

The third is, 'petrol and diesel prices will not increase because you have
reduced the excise and comparably increased the cess.' There is a proverb in Tamil,
which means to say, ''A bluff will only have a short life." The bluff has been called
three days later. Prices of petrol are increased by 36 paise and 26 paise. Believe me,
it will rise again. What you have done by imposing cess is to deny the State
Governments their share. Many numbers will unravel. | don't want to alarm or
disappoint the hon. Finance Minister for, | am afraid, many numbers will unravel.

Finally, Sir, | want to point out what the text of the speech is. The text is
prosaic, bureaucratic. What is the pretext of the speech? The pretext is, "We have a
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pandemic.' Let me tell you, we don't hold you responsible for the pandemic afflicting
India nor do we hold you responsible, nor give you credit for the pandemic leaving
India. The Corona virus came to India and the Corona virus is leaving India. You don't
take the blame for Corona virus coming into India and you don't take the credit for the
Corona virus leaving India. But, that is a separate debate on a separate occasion.
The pretext is, we have a pandemic and the answer is supply side measures. The
context is a slowing down economy, pushed into a deep recession, minus 10 per
cent, thanks to the Pandemic and thanks to incompetent economic management.
But, more than the text, more than the pretext, more than the context, what is
important is the sub-text. The sub-text is, this is a Budget prepared for the rich, of
the rich and by the rich. This Budget has done nothing for the poor of India who
continue to suffer. The unemployed, those who are looking for employment, those
who have lost jobs, the MSMEs who have closed down, the migrant workers, those
who are waiting for rations to be given to them for a few more months, all of them
have been neglected in this Budget. The sub-text is, this is a Budget prepared for the
rich, of the rich and by the rich.

We must, therefore, record our strongest protest and dissent against the
Budget. Because we dissent, we will be called Andolan Jeevi and Par Jeevi. Who are
the Par Jeevis of the country? The Par Jeevis of the country are those one per cent
who control 73 per cent of India's wealth. This is a Budget for that one per cent who
already control 73 per cent of India's wealth. We reject this Budget in the name of the
people. We appeal to you to amend this Budget and provide cash transfers, rations
and succour to the poor. You may get away with this kind of a Budget. But, as long
as the poor continue to suffer, one day or the other, the poor will wake up and, in a
non-violent, peaceful manner, show the Government what it has done and what it
should have done. | don't know when that will happen, but it will happen. The poor
continue to suffer before your Budget and after your Budget, and, therefore, we reject
this Budget and record our strongest protest against the Budget.
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IRIS Azt B a9 fAear g1 9 $B 9 B dl ASHIR B 8 I BRI 3 Had
SgR DI Bl ISHIR A &1 ST &b A1A-|1 A Je 731 S 7 g6 H B8l {6
Rl STUTHE BT e1dT o1 I1RYI YR H 579 THR Ufaara iR talented ST
&, d faeq 3 SITx BT Adhd &1 31751 I8 JdTd §Y &Y 81 81 & [ WIe-31 & &7 H IS
SPI-RIveH 3R I3 §, A1 98 YRd &1 31T YIRd H 27,000 7Y TCIC-370q i 81 <79
TS -31T BT, 1 AT I ISR e 3R 9 3R & sHR ¥ < a1 # fog
Y ST Bl gAfery H 9918 <A1 AR P -3 # Y U1 I &, S W Bfved
T B exempt BT DI GV W B T3 T IR ST ATI-1T TLIC-3MT BT tax
exemption ¥T Ueh ATl & [T IQTAT TRAT 2, SHITY H SATUhT fHT< Bl § 3R
HIET g |l Sft 1 9T 1< B gl

1.00 P.M.

JMT YR Bl TN dl 5T <RIUI 89 SHd © fob ST I research innovation 81
BT, T4 6 BIs o3 Igd SN Tl ¢ Ahdll 7l ot 7 RART 82 *1aeh 97 4
TR Y T, 39 I IR TN UCe 9¢ g 81 gedTd # g8 R 8 6 ot wikd
H i 0T | 3 SeHTD XSCR 81 ¥ &l $9b A Bl research Pl I@Tal o1 &
foTT R&D BIFT =Ry, R¥< 8 a1fev SiR R | A5 -9 ISl 6T innovation BIFT
flT%QI National Research Foundation ST ] ETYUT E_si %\r IR ﬁs‘ BICT-Alc] ﬂﬁ,
Il U9 ATl § 50 B9TR BRI B Wd 81T, I§ goic § HIVU &l g &1 5D
qTeg & IR e <91 ¥R § 19 TS | 31fdd CSCs 8, Sdh A1 A ANl Bl
QISR et 8T 81 Stand-Ups, RTH I35 w4 4 AfZed &, THRil, TAS! & ol 2,
IR FHH] 24 BOIR BRIS SUI I 3 U1 et ve1 7, a1 I8 918V b ANl &I,
AT D1 PO T PO BT B P IR YSH 81 I8 & T 78] 81 38 8, SAfeIg § Fel
=g o R 7t 81 g% & werre w3t St Jamit o R g ared €, gamit ot
3TAR ST ITEd & 3R 3R I BT JaT 31T Hel Wl &, dl 98 s dlal off 3R
B! AT & AP TSI 81 MY Y I Pal [ TRIal & oIy $© a1 fhaT 7l
RIS 6 R H A1 H 91 81 I, BAR 98 IR 73 1 IR_IE1 &b R H Geld 3R g &
fT 98 oo 81 31 371U 91 I8 9 b TAYHTHS & (U 9B T8l {1l o4 el




[11 February, 2021]

frar? ool 99ic ¥ 7,572 BRI AT AT| 39 F9 AN+ &7 fhar - 9 A1l &1
goie, S = IR | 941, frad 99 o d o1, ¥ <9 ¥, fdvg R ¥
ATHSIST AT - I bl Dl bR SGIRI b [ZHTE I JATY qleT BT D (bl 2,
T g Ia1SV fob 31U 19 T IR R fSA7? gdold adverse AT oY, fRufa faws o,
AP B BHal AT [ QT fohdT 2, 997 fhaT 2, 39 g GeT 8l S8y, ol QeI
Y ST 1 39 AT 3 GBI dTell 781 81§89 qraoje 41 el goic 4, 39
Adex & foTT S 7,572 BRIS BU W o, S 39 gl § A1 fa<7 92t Sif 7 9
BIP 15,700 PRI BUY B BT B HIT 81 AR THUIUHS BT definition TSI
- THUHUHS AR Sl 8, BIC R oY SN $l R $B 7 $B A8d Al
TqIEY, s I TfT 3= A1 7 8, ITh! BT Bl SRRT W F{yeldn Wz, gafoy
TR ! definition TEADBY, I 3D H AfH T 1 BT HM 6T § 31”
compliances H ¥l SHHT T8 &1 BT B fha1 81 31} 50 ARG 9 7P 2 BRIS paid-
up capitalEﬁﬁmaﬁ%(’:ﬁ'\vWﬁmmtumoveriﬁﬁﬂﬁwiﬁg,m
AN THUHTHS Hae] & Sl ANl &, Sdh] 98d g1 o4 e, i ST9 turnover
ﬁW%W,ﬁWW@EWW@?W Compliancesﬁﬂﬁe_*l?ﬁ
NTed frer i Emergency Credit Line Guarantee Scheme dof B! %\*, BRI JFeX Bl
3T property mortgage fT f89T A9 fiet <& 81 9 og a9 &1 AoTT Bl
UHUAUHS HaeR, TIe 31X ofg I &SIl AT Gedhed H &, D] |l 20 TR BRIS
U ¥ IR BI T8 e b ATIH I <f s gl 3T 418U, MY d I§ BT fhaT
T8I BHR $9 BIC IR oY &N Bl o9 < & (ol Jem F3i1 St =1 I8 oy foran
o 200 BRIS A SN HH b % B, ITH BIs (AN participate &1 BRI, STH Hdd
HRd &b I participate BN ESRI DI FRAT H VA DI o, ST redundant o, I
BT BT AAT-UT B a1 2T, olfchd GR-GR PP BRI DI T H ST Bl DI
TAT fhITl U THUAUHS Waex dl 8 A I8! 81 SHP 7ATd] hu—ist Vae
9gd IR fSpfHe Yaed o, ITdI decriminalisation BT T B [T 3R 549 Foic H
ST 99 gU W ¥, I9H W HBT 1 8 O S Limited Liability Partnership (LLP) Act,
2008 %\r, I9H 9T ST criminal Sections %\;, IThT ) B9 decriminalisation BT &1 BTH
B BHRT T8 ST 1 TITE HAI SI 7 ATl fhel B IR A WY grert o1 fob 85 do
fohuex &1 T BRAT TRTI I fohuer T BT Aibsl <dl B, S & assets
creation ¥ 31991 INTST T &

SN SUUTAT: A1 31607 ST, 3TTUP Sict- BT THY e 81 AT §, ST ATYdh] 1T =
T 21 319 379+ 919 geH BRI

37l 3501 g : AIIER, AN URT $8 Dl Al 98d $B 8, ol H a1 el drsdl §
o &H [ BT TR S BT BT I 32 &l 39D Aeal 9gd AR R © - faceless
assessment & H1Y-ATY 3G BHAH ghH cad BT foegTdl Wl 81T H Ueh dIoT 3R
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g1 ST ATEd § [ 59 goic | SfedTiRidl & fory W1 9gd 1f¥e 9190y gs ol S
1T 750 TeheTed fermerd 9T SITQH| AI-eR, | 37 3 He-1 g fob PR IRT goic
Teil, Al S99 U 91 W & b S five trillion dollar SHIFTHT BT e A=Y TeTH
3T Sl A W &, IHD! X1 B Bl (2T H I8 Foic 81 §H JATAMHR WRA § 3R
MAMHR AR & A1, T AR DI AbheddT 1T G181, I 8H 5 goic &b AIIH |

ALY YT BT, gIATS |

1 IgqHTafr: ggaTe| 2 GEwg eRER I S|

SHRI SUKHENDU SEKHAR RAY (West Bengal): Sir, according to me, this Budget
reflects the bankruptcy in the state of economy of our country. X, S & A9 H
3T AU ST & fory 39 9oie # 95 Ul a1 et 718 8, il sahiitaes ad # Y
TE! I AT 21 SDHIAIHD T H 11 URAT AT YT Iy 2021-22 & o7 11 7147 8,
I 399 goTc H I9 Y 3111 §¢ TV €1 997 H 14.4 URUT BT projection T1 59 14.4
RYT & AR W Joic § ARI BRI GATS T8 &1 39 IR 84 Udb YRI1 I1d 18 371
BT 21 SHD! oI Sl 3R b2l Sl 7 T-37e M1 oA11 H I M &b QI-IR I
I T8 g | fhed BT M 'SR AT 3R RIS SRINTER deHidhid ReTe Sif 2|

"R st g o e, Nt T 21

SR 9 A1 A8 B B 3R 7 A BB § - 31 ST $I Ha™! S9H ol 7, 91D il
§, 98 Wd G5 NI Bl 31 D! 81 3d H Tl B! ared] gl Usel Al D] goic 3
T ST S]] T b 31T ST g7e  14.4 URRIC WY X 1 %R &, 3BT IR T
27 3R 8H a<Ifaad a3 <@ %\;, arin 2019-20, our economy contracted by 4.1 per
cent, and it further contracted by 7.1 per cent in 2020-21. And, on 4" January, this

year, the World Band Global Report estimated India's GDP to plunge 9.6 per cent.
However, the spokespersons of the Government say that such report should not be

relied upon. BH 3141 & Revised Estimate WWW@%\*, a1 Y BH g0 db b
RYIC BT WIRS BT 3R B 3TTD 3fhs) IR ARINT IE? W Y AR statics F& 4
g1, AP AT e TR Wl § 3R "MHMYR YR &1 qu=1 Y T I fom 81

g f& "PLI schemes to create manufacturing global champions for Atmanirbhar

Bharat. This will help bring scale and size in key sectors and provide jobs to our
youth. It will provide jobs to our youth. JTHUR AR BT S T 8 %\’ ITH I8
A g =7 %\' SIC] Y, W IR 9 this is nothlng but empty promises, Fifp
THidhear & 915 999 Sa1eT MSME H <1 fohue BIdT &, <ifd millions of MSMEs

are still shut down. ST {5 fIGwRA St B 901 32 9, S9F IR H 99 M &, &
IR 3T~ &5 H 239 V&l & fb MSME &1 BTeld 9T &1 The Government believes
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that they would take loans from banks and start running their units once again as
before. But loan off-take in the MSME sector even without any collateral guarantee is

at a record low. IRBR 91T Y&l © fb MY 31T, I TR SR, MYh! MRS Al
< s, collateral T <91 TS, <ifthT bR 9t &9 o9 & foTT @Is w181 o1 Y871 B
I = SRATST WA X7 8, VAT BTcTd B4R 81 I8 IR (7 §, 39d! st Bl
ITHR el HIAT AT AR HH JIR AT MY, SHD N H SATGT €T <1
T8y

Ay, | MYP! THiheaR & IR H RIT g1, ? MY GIET BT 2014 6T S
oI AfhEeT o, 31Tu+ ST | 91T o7 foh 89 e ATl &b 3iex {haml & 3904
ST PR I, Afh MY SHBT 2022 TP T g1 Bl 1T U ATt 9101 8, offhd
39 {9 Y & T Y fRsa &1 $7wH Udh d1el H 1 ST 7121 - uTddl,  3aferg
M= /T fhar? oMy i BT fIedT SIdhx MU 3R the whole agricultural sector
would now be a playground of the corporates.

‘Eﬁ?ﬂ, BN STSTIST BT BuIgT 75 ATl ﬁW 2. In the last 75 years fopet =
S TSI e 81T b Tildhoar Yaex Dl YRT SRATST HIRUINE & o7 99 &1 4 Wi
T SITeeT foh RTAahT reflection 1 A9 fopam= faeft § fexg Y81 81 31U+ 98 &< foar
g1 T2 I fHa E9TRI &) ST H, ATal &) 6T | o ool & Aoidid
2 fSI SRR H 370 URAR DI AdR, 3 11, I=di Bl ol &R IR 99 §Y 2
J81 Bl UIfdifchd U] 98] &l S8 A% & faT © f 84 foosdt wifarfede urdt o
A Yl TE1 AEY ARBR 7 34T ITH T Y B, olfch TG R TRRY, TRIG TR
ARG - ¥ IETld H B8IdT &, 99 8 bR A S9¢ I gd] d3+ & oIy,
discussion B3 & f%fl{’ INNg IR dRIg ¢ &l %\', ﬁﬂwraﬁé ERISIEERREZSIR
AP BIs AT (el T2 8, FiTd d AN S I & IR I7dh T Bl P 954
AR HROT SIS &, Rl 7 7 I 39 9 Bl §91:1 71, S99 R U8 fod 4
DIs Il el gl IMJ TB A1 Sl 7, B F31 S 7 publicly g7 a1 b i
MRl A T4l §8 21 Soldg i~ HITSTT H T RTI &1 75 21 {6 &1 fhar |11 &
A ARBR H Bls Fd] Bl & T sl H 87 TR B 7, I BT 19 {1 Sme? <
RTI Information Commissioner &, S-&1- Sd1T foh IR UNT his Rl 81 & fh dls
=gl g3 © I1 o1 g5 ol § fhqa! qid &l I9 §Hg]? #EA1 @1 AT RTI Information
Commissioner @17 Ig 9 Tl Y81 &l 3T SRIV fh 3R <% & fha™ 59 avg 4
T BT & A1 SHHT FARI economy TR T 3R TLdT 2, H31 I AHSH B ST
T8I 8, il AR ARy fd w31 ST g1 & e S -H1 economist &, wfd
HRT IR & 6 I 39 IR H ST |rd|

qBIGY, "HIRIT" BT 979 B 41, in this Budget, Rs. 73,000 crores have been
allocated for MNREGA, which is 34.52 per cent less than the Revised Estimate of Rs.
1,11,500 crore for 2020-21. "FRI" & foT0 el AT | 1 919, 11 891K, 5 Al BRI
geT feu v 81 F 911 X8 8 P job creation BT 7814 IR <ol &I 39 V8 I IS
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forar g fob ST 6 aR T oS ﬁ?‘QTFQ%, that is an anti-labour step on the part of the
Government because the labour laws have been amended to the benefit of the
corporates, and the policy of hire and fire shall prevail upon the working conditions of
the workers. Even the eight-hour duty at the working place shall be extended up to
12 hours at the diktats of the corporates. This is going to happen when the labour

laws are implemented. J qleiiT fh :lff, g dl s} B consent <TdR BT Consent
P Fal M? JfT TE consent B T, A SFD! bl I 8T fear o
Amendment to labour laws & TTI

H8I9Y, unemployment TR &g Al JT IATIT AT AT {6 8H ATl H 2 RIS job
create HNIT| B ATl 2 BRI SRISHIR AN I ISR AT B8 A1l d did b ,
319 I ATl 89 dTdl ©, 59 Hs Held | ATd 9T complete 81, 39§19 14 HRIS
RISHIR G 81 S 13T 1 374 FIew=H Sif 7 afibs AT 9, 9 §9 S &1 In

April, 2020, 12 crore people lost their jobs due to the pandemic, and not just the

pandemic, but also because of the recession that started from the time of
announcement of notebandi. It started from there, and actually, the pandemic added
salt to the injury. We are having this situation where a vast army of unemployed
people is roaming around. &YX ST, Mg fheft orev ° NIELS ta H NIERS ST Aigoet
93 U §, S9d! EATeN SRaY, IR g™ @ I8 Sl g9 RART 2, S9! 31 B8l
TP ol ST YB & 31Tl f&= law and order problem ¥t 81 Fdhel! B

Roads and highways, infrastructure development & IR H AT ATl Some
people say that whatever has been announced in regard to allocation of roads and

highways infrastructure is essentially meant for the Assembly-poll-bound States of
Assam, Kerala, Tamil Nadu and West Bengal. ?Ts’\_rﬁ gId gl dlefl %\r, SHD] Héﬂ\w
@ gU $9 I9IC H roads and highways & foT¢ & announcements @1 7T & and

West Bengal has, as usual, got the lowest allocation of Rs.25,000 crore for 675

kilometers of Highway works. The Central Government failed to widen and maintain
the National Highway Nos. 31 and 34 for the past one decade. They could not do
anything, and now they say that they will spend Rs.25,000 crore for 675 kilometers of
highway. But what has the Bengal Government done? The West Bengal
Government has successfully constructed 88,841 kilometers of rural roads and 5,111
kilometers of State Highways in the past ten years. 10 Il # R Blctdrar |
RAfeNTSI &1 91 8134 7, s IXGR IU! SId A maintain &l B TS, widen el
PR T3, ST ST 10 ATl H TART I9g ABR 1 88,841 fhalHIey wxel IS IT5
IR 5,111 fhaley e méﬁ 1T GTQﬂffl'IT:[ 3T ?ET%, al the Centre is offering a
lollipop of 675 kilometers highway works for West Bengal. W, CRISRCRICITIN
IE ST step-motherly attitude ©, &9 3TeTT § ®ad & - 'foamh goTH 3TN, g7t
step-motherly attitude 3R TE writ large on the pages of this Budget. The devolution
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of funds, till December last year, so far as West Bengal is concerned, had been
Rs.10,000 crore less and there is no reflection about this in the Budget. Why is there
less devolution of Rs.10,000 crore? There should be some justification, isn't it? No.
Nothing has been murmured.

X, ool T, Sigfeh 89 Corona pandemic T By N ?ff, S A BT
JBT AT, A9 ST g1 Odisha also partly damaged IR I 9T & IR 7l §
UHeH RATET Bl S| ISRV Y #31 St WY 981 9@ & o7y 917, S8 99 <@l
He visited the affected areas through aerial visit. 3 HHY Udh golX W\ﬁ@ interim
relief announce 1 Tl_si offl ITP 9T 3T I c\bf;& IRPBR - BT relief & 1%'1'({ U
U1 Y 11 &, BTailfeh ST assessment AT AT, a‘s’a‘s’mﬁﬁaﬁaﬁ&ﬁq@%ﬁ% de
1 TTRG 2 BOIR BRIS Bl 8l BT H 1 IRY 2 IR HRIS B &Il assess &I s oY,
IHH Rth 1 BR HRIS Bl interim relief BT AIYUIT §S| I 81 1T, I 918 374 D
Udh 1 A} 81 AT No Government in free India had ever shown such cruelty to any
State on the issue of natural calamity. This is the most unfortunate part.

W 3 IldT, Rs.85,700 crore is due to West Bengal on account of GST, 100-
day work, infrastructure projects, ICDC, etc. W IN H Ud g i &487 N ol
AT AT B

Sir, at page 14, para 16, the hon. Finance Minister has said about natural gas.

The heading is 'Petroleum and Natural Gas'. But | don't know why a single word has
not been mentioned about petroleum. Not a single word ! WWWWW%W
ORI 91 o Ueh SdIE fhdTl I8 Tdie B Sil 91T, Fa+ ! STl AN social
sites TR 3HDI g ASTH H o T2 ©, <1 I ASIH Bl 91 el &l =i Ig a1
fosT &7 9 aYeft, I8 § H72 ST AR €1 & IR ¥ UG 93 B9 IR ofe} g,
AT & 9T H USTd 53 BUY © 3R AT Bl il H 51 39T 21" IS Shihd ©, lfh
9 fora &1 9 U1 fovam w13m, I8 819 <RIUI In our neighbouring countries, the price
of petrol is around Rs.51 or Rs.53 per litre, but in our country, it is around Rs.91 or
Rs.93. SUH UH AN B! 91 I8 & o wfert aridl & fo Y <fiex 71 ol & S9
Il DI, T8I I8 IM-09V] aTell BaTl GATg, 81 STh 9+ & oY 81 9iell Bl
Udh IR Ugol fhdl 7 59 X8 Bl 919 dicil 2, T S9! 5781+ dial] 2T fob 319 Y Srahx
IR H 99 <113l I8 gRit & a1 & 3 o1l T I 11 1 I8 21 diell T 8
fop 319 =uTer § AT Sfictdt H el S|

AR, IoIC H §obi & g H 98 991 §% ol 14 nationalised banks &, 9 dTd bl
A AT S 8, 9IS 31d Sd! AT 12 Bl «fdh SN hon. Finance Minister =1
=T gofe Wi § 9T B, Ted-ged 319 $hdd 2 nationalised banks Y& SO
I=iH SIh | UE Tl garar fh S I8 S0 A1 IR I8 S, offdd 574 o g1 v
B3N, I 3MTel faT AR S Chief Economic Advisor &, S78IM 2 BRART Bl Uh
newspaper - 'B/oomberg'ﬁwmm ofT, foTH S==I 91T 21, "Banking wil
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be a strategic sector where there will be four or less PSBs, but the rest will slowly be
unwound and put into the private sector." 39 TR8 12 | Tc®H R &I nationalised
banks Y& GTQﬁI I W I8 91 9131 T %\',' Two public sector banks would be
privatised in the upcoming financial year.' $9 TRE Sl B =T BT geri-gerd I Sl
T IR T o MY AR 1T TG D1 BT UTsde Adex Bl 99 <3| Ig 91 § 8] B8
R8I §, I8 91 Chief Economic Advisor R

B9 AT NPA & R 3 95 9l B &, I9b IR H el 771 & b U private
bad bank ST SITQIMT| 8H 4T 37+ Q31 Rt 3 I8 T8l A1 81 fd I8 bad
bank &RIT BIAT 87 H economist Tl T8 §, <ifch™1 TS el bad bank I @1 dTd Bl
ST 8T 81 ST AT St T YT bR 9T 71T & 3R 918N SITh) UNT $eR-SeR o faaT
2, 39 AR NPA accounts BT bad bank H 9T &1 SITYMM 4 AT I8 TF 1 o 39
U}y I ¥ AR Il T SITQam A1 81 fhaT SITQm| I8 &H 4 private sector &
IT ST, IRBR BT 9 IR Pls -0 81 &7 g8 bad bank IRBR BT el
g1, I8 bad bank ¥ private sector & g1 H YT 3R T8t Ig dF BT fh NPA Bl
Y I T ST 93 o qoel | T8l 3T el 8 fb I8 gq Qe H RTBIRE1 87

Udh deH = ot fh gH- Companies Act ¥ decriminalisation fohaT %\Tl QW G|
T 87 31T AT ART decriminalisation F1 $R I &7 FT9 AN A EART 39 STl
T U7 c]<T, they are criminals and criminal action should be taken against them.
Why are you going for decriminalisation all the time? What for? 3TTq®] 339 <97 &I I8
T AR b 3y forsaen wared o1 el 1 aTed &7 3179 31 STaT & fad &I el
BT AT &, [TThT ST AT P wY H §obl H AT MR 5 57 AN = o forar a1
fv 3T B9 criminals & a1} &1 67T HRAT 18 82 IS one after another
decriminalization @< T 39 39 AR I 2cd HR 2 &l I8 ARl d9-9R et
UECl Y BT T 3iR 319 I Fefdl oIl 8T 81 3777 I7d RIelTh HIs criminal action
TE o I 2, Fife TR F RR T& 1UdT 99 $© a1 g7 21 31T $B 81 I
ghd %, it 3 Udh fIehdT WRPR Bl N, public sector undertakings HINHH
A% I-39 ATS diaT aredl g, it A3 UIiel ¥ 34T b IR 3R &1 Hon.

Finance Minister has announced that there will be only four key strategic sectors and

in these key segments, there will be a maximum of three or four public sector units.
There are more than 400 public sector units and it will be reduced to three to four
public sector units only. 1900 ¥ 59 911 ° fafesr o & R anti-partition
movement [ B3I AT, 3 HHY U scientist, Y Professor of Chemistry, Acharya
Prafulla Chandra Ray = 31 SR | Bengal Chemicals & Pharmaceuticals Ltd. Call
AT AT 1 A A SATGT YR T8 BRI © - I8 Al HIhT Bl T8l 2| 8 ATl
T8 AR PRI, Ui BRIS AR B: PIS BYY BT UIfhe B 5! 8, offdhd 39 Wl 99 &l
Mo WRER o ol §, S AT I 97 [SJT S, folRe | IHBT M 21 3 B
Ugell Wl B, SU W g BISl T8, w7 Hifh $9 B! bl gy B
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g9l H, IR IS & YR 3 3R et B §1 SHT8 H 9gd 91 919ci 2 - S99
IIS] Bl 997 81 I8 45 BOIR BRI BUY Bl UMUST © - I 45 BOR BRIS B UacT
®I e & oY UTSae HFIT 7 Sl TaRM TR fHaT 2, AR 1 39 988 o & oy
I8 YA BT 51 37F 19 3N T 8, I B el dict ¥ ol H 18l g 1 ARad
BT IR 396 IR $B &4 Jad|

It further said, "In all other areas -- | mean, other than the four key strategic
areas -- where there are PSUs, the Union Government will move out.”" - NTd
NIUIE R ERERICEL RS RSl AEIGY, g TS 3iTth Sfedr &l < 2, Sl
e e e

IS, 3T H AU I T HRAT ATE §, b AN TN WD W BIC
?TIT%L S ®1 Finance Minister quoted Rabindranath Tagore from 'Fireflies — A
Collection of Aphorisms'. # ¥ 2R ATEd &1 Mdiotfer 9, o1 Maisifar & fow 5=
e QREBR AT o1, IHH ¥ SI-IR ATS i1 aradl g

* "Oh my wretched country !
You will be humiliated in the same way you humiliated others for so long.
Those whom you deprived of basic humanity
Whom you zealously excluded, despite being in the same boat

You will be humiliated in the same way you humiliated others for so long.

You ostracized and cornered them
With your own your own strength you labelled them with your disdain
You trampled them under your feet
You will have to come down to their status one day for salvation; there is no other way
out
You too will have to experience their humiliation, one day. "

$APT Aded 8 T "Oh, my wretched country, you will be humiliated in the
same way, you humiliated others for so long. You ostracized and cornered them,
with your own strength, you levelled them with your disdain. You trampled them
under your feet. You will have to come down to their status one day for salvation.
There is no other way out. You too will have to experience their humiliation one day" .
Thank you.

MR. DEPUTY CHAIRMAN: Thank you, Sukhendu Sekhar Ray ji. Now, Dr. M.
Thambidurai.

* English translation of the original speech delivered in Bangla.
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DR. M. THAMBIDURAI (Tamil Nadu): Mr. Deputy Chairman, Sir, | am very happy to
participate in the discussion on the General Budget presented by the hon. Finance
Minister. Sir, before starting the discussion, | would like to mention about the Covid
issue because it is a pandemic and needs a mention. To begin with, | would say let
us view this year's Budget considering that the entire world had been in the grip of
Covid pandemic and every country on the world map had been taking measures to
deal with this situation. It has already affected the world economy as also India's
economy.

As far as vaccine is concerned, you will find that India's vaccine is much
sought for throughout the world. | appreciate the scientific community for having
come out with the vaccine within a short time. Sir, in this connection, | would like to
appreciate the hon. Prime Minister. He has taken a lot of efforts. He visited all the
vaccine-producing labs, taking the risk for the nation. Hon. Prime Minister has taken
SO many steps to see that we can get the Made in India vaccine quickly. Prime
Minister always stresses the need of 'Make in India'. That is his slogan. On that
basis, to solve the pandemic, he has taken a lot of efforts and visited the labs at a risk
to his life to save the nation. We are proud that most of the countries of the world
have sought the Indian vaccine. That is the contribution India has now made.
Because of the hon. Prime Minister, we have achieved this.

Before coming to other issues, | want to say about the budget provided for
Tamil Nadu. Our hon. Finance Minister hails from Tamil Nadu. | have to congratulate
her and also thank her for giving so much importance to Tamil Nadu while allocating
funds.

The Union Government has announced a package of Rs. 35,000 crores for
nationwide vaccination programme to combat Covid-19. This will definitely help all
the States, including Tamil Nadu, to recover from the pandemic. In this connection, |
would request the Centre to enhance the financial assistance being provided to Tamil
Nadu to continue our efforts to save the lives of the people.

There is an announcement in the Union Budget stating that 3,500 kilometres of
national highways will be built in Tamil Nadu. The construction of the national
highways at the cost of Rs. 1.03 lakh crore, which would include Madurai-Kollam and
Chittoor-Thatchur, would boost economic growth in Tamil Nadu. In this regard, as
assured by the Chief Minister of Tamil Nadu, Mr. Edappadi Palaniswami, the
Government would put in all the efforts to implement this project. While thanking the
Centre for having approved the projects sent by the Government of Tamil Nadu to
upgrade the fishing ports and for the establishment of seaweed park, | would further
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request to give funds to Tamil Nadu to develop other small fishing ports in Tamil
Nadu.

Sir, | was also the Surface Transport Minister in the Vajpayee Government
when we had taken up so many projects in India. Connecting nationwide Golden
Quadrilateral project was one of them. At that time, Vajpayee ji encouraged me to
implement that project. | request the hon. Finance Minister now to take up one more
project, which is connecting Coimbatore to Tiruchirappalli via Karur. Our hon.
Finance Minister studied in Tiruchirappalli. She knows the importance of
Tiruchirappalli and Coimbatore. Therefore, that corridor must be connected. That
project has already been conceived by the National Highways Authority. We have
been waiting for more than five years. Therefore, if you allocate the funds and take up
the project, within two hours, we can go from Coimbatore to Tiruchirappali. We can
get that kind of a facility. | hope our hon. Finance Minister will consider this.

Coming to the metro rail project, as requested by the hon. Chief Minister of
Tamil Nadu, | plead with the Central Government to immediately release 50 per cent
share for expanding the second phase of the CMRL project. At the same time, | also
request the Centre to accord approval for implementation of the new metro projects
for the cities of Coimbatore and Madurai.

Sir, since she also presented the Rail Budget, | request her one more
important project from Jolarpettai to Bengaluru via Krishnagiri. We have been waiting
for this for a very long time. For 30-40 years, we have been fighting for that kind of a
new railway line. | request the hon. Finance Minister, in consultation with the hon.
Railway Minister, to take up this project connecting Jollarpettai-Bengaluru via
Krishnagiri-Hosur because Hosur is a corridor now. Therefore, | request you to take
up that kind of a project.

The Finance Minister announced a planned revamp of public transport system
and allocated an amount of Rs. 18,000 crores to purchase 20,000 new buses. This is
a welcome step. In Tamil Nadu, you will be very happy to know that the public
transport facilities reach people at the power plant areas of the State. | request the
Central Government to provide financial assistance to the Tamil Nadu State Transport
Corporation.

| am thankful to the Union Government for making adequate financial allocation
in the current Budget for scholarships for the students belonging to the Scheduled
Castes and the Scheduled Tribes. | am also thankful to you for having favourably
considered the request of Tamil Nadu for schemes in higher education.

One very, very important thing that | want to say is this. The Government of
Tamil Nadu headed by hon. Chief Minister Edappadi K. Palaniswami has already
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waived the loans to the extent of about Rs.12,500 crore taken by the farmers from
cooperative banks benefiting lakhs of farmers of Tamil Nadu. Similarly, | request the
Central Government to waive the loans taken by the farmers from nationalised banks.
It will be a great boon to the farmers who are hit hard by COVID pandemic and
pushed to a low ebb.

Now | come to certain points which our hon. Finance Minister made in the
Budget for 2021-22. The Budget rests on six pillars. She has said it very nicely. |
appreciate that. First is, 'Health and Wellbeing. Second is, 'Physical and Financial
Capital and Infrastructure'. Third is, 'Inclusive Development for Aspirational India’'.
Fourth is, 'Reinvigorating Human Capital'. Fifth is, 'Innovation and Research and
Development'. Sixth is, '"Minimum Government, Maximum Governance'. | differ with
it. As you know, India is a developing country and it needs a lot of things. It is not
like the United States where President Ronald Reagan in early 80s said about this
concept of 'Minimum Government, Maximum Governance'. It won't suit us. It may
be suitable for America. | can say that this concept of 'Minimum Government,
Maximum Governance' is a borrowed concept. It won't suit Indian conditions. As
you know very well, we cannot apply 'Minimum Government, Maximum Governance'
blindly. We need 'Maximum Government' for poverty eradication, equality, social
justice, transforming rural India, just to name a few, and the Central Government and
the State Government must enable it rather than just regulate it. We have to think of
poor people. The Government has come forward with many projects. Not just
governance, the Government must come forward with many projects. You cannot
close down the public sector immediately.  That is what the Budget says. | differ
with it.

| would like to quote Ramon Magsaysay, former President of the Philippines.
He said, 'Those who have less in life should have more in the law.' How beautifull In
his memory, the Ramon Magsaysay Award, which is considered Asia's Nobel Prize, is
given annually. We still have more than two-thirds of the poor people in the country.
We are a developing country. We know about the sufferings of the people. We have
to think of uplifting them. We have to think of their emancipation. And for that, we
need 'Maximum Government'. The concept of 'Minimum Governance' will not help
our country. We should constantly keep a watch so that 'social justice' is not
compromised. It is important to remember that 'Minimum Government' is suffixed by
'Maximum Governance'. With India's level of per capita income, the Central
Government and the State Governments cannot retreat together. The Government
must, with enormous force, prevent exploitation of the majority of the poor by
traditionally advantaged people. Ultimately, for the whole of India, the effect of
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'Maximum Governance' comes from embracing 'cooperative and competitive
federalism'. Unequal relationship between the Centre and the States will take us
nowhere. Let us not forget that India is governed by States also.

Sir, most of the Members talked about MGNREGA. MGNREGA is very
important. This project will give a lot of money flow to the rural areas. Poor will get
money and the purchasing power will increase. There may be some kind of
inefficiency also. | am not denying that. Because of that, we cannot neglect that
project. You have to give more money. What does the Keynes theory say? It says
that when you want to create demand, you have to pump more money. Then only,
the purchasing power of the people will increase. And, your production will increase
then. That is the economic theory; everybody knows that. Our Finance Minister is an
economist. She has studied in Tiruchirappalli, JNU and London. She knows very well
about the Indian economic conditions. She has to apply the theory that to create
more employment, she has to spend a lot of money, especially for rural people.

Now, | come to MPLADS fund. | was Chairman of that Committee. Now, as
Deputy Chairman of Rajya Sabha, you are the Chairman of MPLADS Committee. At
that time, | was Deputy Speaker, Lok Sabha; so, | was Chairman of MPLADS
Committee. Most of our MPs, irrespective of political parties, gave their signatures on
a paper and demanded from our hon. Prime Minister to reconsider increasing the
MPLADS fund, that instead of Rs.5 crore, it should be Rs.25 crore. Why am | saying
this? MPLADS funds are not used by MPs. It is only for projects. In Tamil Nadu, for
example, each MLA is getting Rs.5 crore from MLA funds. In Kerala, they are getting
Rs.13 crore. It is for projects, earmarked projects; the Central Government which
projects are there or are going to be implemented. Let MPs also play a role. MPs
cannot come every day, sit here and make legislation. Those days have gone. We
are in public life as MPs and we have to meet the public. They are asking for so many
things to be done. Elections happen at different places and different times. There are
Lok Sabha elections, State Assembly elections and local body elections. Whenever
you go there, people ask what we have done. They are asking what we have done.

MR. DEPUTY CHAIRMAN: Please conclude, Dr. Thambidurai.

DR. M. THAMBIDURAI: Sir, now, you are Chairman of MPLADS Committee. You
may know that you are going to face the same problem. Our MPs are going to make
the same demand. So, | request the hon. Finance Minister and the hon. Prime
Minister to have a rethink over it. Don't give the money to us. You start these
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projects. The Central Government is spending money. You are marking projects. MPs
are recommending projects for roads, school buildings, water facilities, etc. Let them
earmark so that this fund can be used. We would like that it is not given to MPs
straightaway to sanction certain things. Anyhow, you are going to implement the
projects.

MR. DEPUTY CHAIRMAN: Please conclude now.

DR. M. THAMBIDURAI: Sir, | am concluding. Our Finance Minister hails from Tamil
Nadu, like R.K. Shanmukham Chetty, who presented the first Budget in Parliament.
Now, it is women's empowerment. After Shrimati Indira Gandhi, she is the first lady
who has come from Tamil Nadu and presented the Budget many times. She knows
about the household needs of a woman. | will not elaborate. | request once again to
consider MGNREGA programme. Therefore, | appreciate.

MR. DEPUTY CHAIRMAN: Thank you now.
DR. M. THAMBIDURAI: Sir, | am concluding.
MR. DEPUTY CHAIRMAN : Your time is over. | am calling the next speaker.

DR. M. THAMBIDURAI: Sir, for the initiatives taken in the current Budget, once again,
| thank the Finance Minister. Thank you.

MR. DEPUTY CHAIRMAN: Now, Shri Sujeet Kumar; you have ten minutes.

SHRI SUJEET KUMAR (Odisha): Sir, it is indeed a great honour for a new Member
like me to speak on a very important topic like Budget and for this, | thank you. | also
profusely thank my leader, Shri Naveen Patnaik, for this opportunity.

Sir, at the outset, | would like to convey the message of the hon. Chief Minister
of Odisha, who has appreciated the growth focus of this Budget. | quote him, "The
Union Budget 2021-22 speaks of a medium to long term vision for self-reliant India,
which is good for the country. The Union Government has presented the Budget
2021-22 in digital form for the first time. We welcome the green initiative as we have
already switched over to digital mode of presentation of the Odisha Budget from last
year itself." Sir, increased capital expenditure for improving the physical infrastructure
in our country, higher priority to health and drinking water, higher allocation under
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National Livelihood Mission, steps to boost the startup eco-system of the country,
etc. are some of the very laudable and praiseworthy initiatives in this Budget which
will definitely help India march towards prosperity. There are many more but | am
limiting myself because of paucity of time. However, my Chief Minister has also
flagged the inadequate support provided to Odisha in this Budget and | would like to
share some of the concerns and disappointment of Odisha and its people.

Before | do that, | would like to highlight a small concern regarding very
marginal hike in the Defence Budget. At Rs.4.78 lakh crore, the total Defence Budget
Estimates, B.E. for F.Y.2021-22 is only 1.4 per cent higher over last year's Rs.4.71
lakh crore. While we face two hostile nations, Pakistan and China, Pakistan has
increased its recent 2020-21 Defence Budget with 5 per cent hike in comparison to
2019-20 and China has increased its 2020-21 Defence Budget by 6.6 per cent
compared to 2019-20. Defence accounted for 15.5 per cent of India's Budget
Estimates last year but this year, it is only 13.9 per cent. Even as a percentage of
GDP, it is quite low at only 2 per cent while Pakistan spends 3.9 per cent of its GDP
on defence and, again, it is largely India-focused. China's Defence Budget in 2020
was declared as 179 billion US dollars which is three times than ours in absolute
numbers. Independent sources like Stockholm Peace Research Institute put this
number even higher at 240 billion US dollars which is four times our Defence Budget.
Hon. Defence Minister, Raj Nath Singhji also spoke this morning about the behaviour
of China which we know is very aggressive, expansionist and hostile. It is trying to
bully us. | am aware that a large allocation to Defence would minimize investment in
social sector. This is a tricky balance to achieve between the gun and the bullet,
between the missiles and the mid-day meals. | am sure that while increasing the
Defence Budget only modestly, the Government has adequately applied its mind and
thought it through well enough. | just wanted to flag it, as the regional party, Biju
Janata Dal and our hon. Party President, Shri Naveen Patnaik, have always stood
with successive Governments in matters of national security, unity and integrity of our
country.

Sir, | now share my concern about the reduced allocation for the education
sector because it is an area which is of extreme interest and passion to me. Hon.
Member Manoj Kumar Jhayi also flagged it off. We all know how Covid pandemic has
severely affected and challenged the education ecosystem of our country because
schools and colleges were closed for more than a year or have been closed for almost
a year. There is a real risk of increase in school dropout, particularly, in rural India.
Gap between children with access to digital learning aids and those without online
learning opportunities cannot be starker. In this context, it is very surprising and
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saddening to note that education allocation has been decreased in this Budget. Is it
not ironical, especially, in a year when the new education policy, NEP, is to be rolled
out? Let me quote a few lines from the NEP itself. "The aim must be for India to
have an education system by 2040 that is second-to-none with equitable access to
the highest-quality education for all learners regardless of their socio-economic
background." It is a very lofty goal but does it match with the allocation? The
Kothari Commission in 1964 had recommended allocation of 6 per cent of GDP on
education. It has never happened so far. In this very first year of NEP and in the post-
COVID scenario, the Education Budget has been reduced by 6 per cent over the last
year. Sir, | feel the journey to 2040 has started with a fractured leg and | am afraid
instead of galloping to 2040 we would all limp there. The saddest part is that out of
Rs.6,000 odd crore of reduction over last year in education, Rs.5,000 crores have
been deducted towards school education. And we all know, school education is the
foundation of the education system. In fact, it is the foundation of a nation. What
message are we giving? Does it not give the wrong signal that the Government is not
serious about education and not serious about the implementation of NEP?

Sir, now, let me come to my home State Odisha. My Chief Minister has, time
and again, raised issues of negligence with the past and present Central
Governments, in areas of tele-density, banking, highways, coal royalty, drinking
water and irrigation and cutting off funds for scheduled areas like the KBK Scheme.
The funds meant for repair and renewal of national highways are routinely delayed.
Sir, because of the paucity of time, | will not have the opportunity to dwell into all
these areas, so, | restrict myself to just one aspect, that is, Railways. | would like to
place some facts. There are six districts in Odisha with no Railways and it is not even
a hilly State. It is not even a hilly terrain. In the last seven years, only one additional
district of Odisha has got railway connectivity. In the last 7 years, Odisha has got only
one new railway line. East Coast Railway does 70 per cent of its loading and
unloading in Odisha making it one of the most profitable railway zones in the country.
Odisha generates annually Rs. 20,000 crore for Indian Railways; yet the rail density in
Odisha is only 15, when the national average is 19 and our neighbouring State of West
Bengal has a rail density of 44. We do not grumble our neighbours having a better
Railway density, indeed we are happy for them; but should we not also be given fair
treatment ?

The Odisha Government had requested for Rs. 7,200 crore in this year's
Budget for Railways with a detailed analysis, break-up & justification; but we got
only Rs. 5,528 crores. ...(Interruptions)... | could go on and on but | am constrained
by time. So, all | will say is, | request the Government that there is an urgent need for
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expanding rail network in the State to improve our rail density. The Government of
Odisha is committed to extend all help to the Railway Ministry for implementation of
Railway projects in the State, including filling the viability gap, offering free land,
forming Special Purpose Vehicles (SPVs), if required, and so on.

Sir, now, | would like to talk about my favourite place on earth- a place called
Kalahandi because it is my home district and | hail from Kalahandi. Many hon.
Members here may have heard of Kalahandi. Let me take you to pre-2000. Kalahandi
had shaken the nation's conscience because of absolute poverty, famine, starvation,
inaccessibility and some of the worst socio- economic indicators in the country.

MR. DEPUTY CHAIRMAN: Please conclude now.

SHRI SUJEET KUMAR?: Sir, give me two-three minutes more.

MR. DEPUTY CHAIRMAN:: Not three minutes, but just one minute more.
SHRI SUJEET KUMAR: Sir, you had said | have ten minutes.

MR. DEPUTY CHAIRMAN: Only one minute.

SHRI SUJEET KUMAR?: Sir, it has become infamous as the hunger capital of India.
People compared Kalahandi with sub-Saharan Africa and the term 'Kalahandi
Syndrome' was made popular in developmental studies. It was called the
"BhokaraBhogala", meaning 'The Geography of Hunger".

Sir, come Year 2021, you will be very happy to note that today Kalahandi has
emerged as a remarkable development success story. The other day, hon. Member,
Shri Rakesh Sinha, was mentioning about Kalahandi. | am not sure, if he has been
there but, through you, | urge and invite all hon. Members to visit Kalahandi and see
for yourself...

MR. DEPUTY CHAIRMAN: Please conclude now. ...(Interruptions)..
SHRI SUJEET KUMAR?: Sir, give me one minute.

MR. DEPUTY CHAIRMAN: No, no, time is over. ...(/nterrupt/ons)... | have already
given you one minute.
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MR. DEPUTY CHAIRMAN: Please conclude.

SHRI SUJEET KUMAR: Sir, why | am talking about Kalahandi in this Budget
discussion is because of two reasons. It is because the world must and, particularly,
our nation must know about this Kalahandi model of Development; this amazing
transformational story of last 20 years; and because how despite this remarkable
journey, we are still not getting our due; instead of acknowledging our success and
rewarding us, we have to struggle and fight for increased budgetary support.

MR. DEPUTY CHAIRMAN: Thank you, Sujeetji. Thank you.
SHRI SUJEET KUMAR: Sir, | need thirty seconds more.
MR. DEPUTY CHAIRMAN: Thank you, Sujeetji.

SHRI SUJEET KUMAR: Sir, we, the people of Kalahandi, and the wider KBK Region,
of which Kalahandi is a part -- Kalahandi, Bolangir and Koraput are a cluster of 8
districts in western and southern Odisha -- are not stupid and are not lazy. We have
been deprived of opportunities by successive Governments both Central and State.

MR. DEPUTY CHAIRMAN: Thank you, Sujeetji.

SHRI SUJEET KUMAR: Now, Sir, when we are trying to increase our infrastructure,
we are not getting adequate support from the Central Government.

MR. DEPUTY CHAIRMAN: Thank you, Sujeetji. | will be calling the next speaker.

SHRI SUJEET KUMAR: Sir, last line, before | conclude. The hon. Finance Minister
herself mentioned "Inclusive Development for Aspirational India" as one of the é
pillars of the Union Budget. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you. | am calling the next speaker. Shri T.K.S.
Elangovan.
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SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, | thank you for allowing me to speak on
the Budget. | can understand the plight of any Finance Minister that during Covid
time and the world's economic scenario, presenting the Budget is not an easy thing.
She has tried to present a Budget which will do good to the nation. But | do not know
whether this will bear fruit because there is a contradiction in the Government among
the Ministers, among the Ministries. Yesterday, a Minister while talking about ports,
he was telling that this Government could not give pension to the employees. So this
Government has many difficulties. With these difficulties, | do not know how a Budget
is going to help the people. The frontline workers of this country, the doctors, the
nurses, have done a tremendous job during this pandemic and | join the hon. Finance
Minister in praising their work because they even laid down their lives to save the
citizens of India. But who are the most affected because of this pandemic? This
Government has not cared about them. They are the daily wagers, who constitute
about more than 60 per cent of our population. They are the most affected. What the
Central Government, State Governments, individuals, MPs, political parties, could do
is that they could feed them. They could give them rice, they could give them
something to eat for a day. Eating is not the whole life. They need education. Their
children have to be educated. They should be given healthcare. There are many
things. What did the Government do? Even in this Budget, these daily wagers were
not cared for, there is no programme at all in this Budget to take care of the daily
wagers who had been suffering for the last one-and-a-half year and who will still
continue to suffer. They constitute 60 per cent-plus population. The Budget should
address the country's population. My dear colleague, Dr. Thambidurai, also spoke
about minimum Government and maximum governance. He failed to tell one thing
which | wanted to add, that is, minimum Government by the elected Government,
maximum governance by the rich people of this country. He has not added that.
That is the USA model. An eagle can fly high because it is an eagle. A peacock can
only dance on its feet, which looks nice. We are the peacock and they are the eagle.
Don't think that the eagle is flying high and so we must also fly high. This country
needs care. The people of this country need care. The USA has an area that is three
times that of India with a population of one-third of that of India. So in this condition,
what the Government should do is to take care of the people of our country.
Minimum Government and maximum governance: Who governs or by whom is the
maximum governance? This is the question. For everything, the Government says,
"We cannot do." One Minister says that this is not their duty; to run petroleum
companies is not their duty. The other Minister says that insurance is not their duty.
It was our duty. Without all these things, India would have gone elsewhere; India
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would not have been a country like this. The Government protects its people. You
are selling most of the things today, which were created 50-60 years back during the
Congress Government. They created wealth by which this Government is gaining.
The Budget will not deliver what the Government expects because the Government's
attitude is different from what is present in this Budget. Sir, there are a few things
which | wanted to point out; the increase in electronic gadgets. Hon. Prime Minister's
slogan is 'Make in India'. There are companies coming from outside and most of the
companies are electronic companies. There are certain products which have to come
from outside.

2.00 P.M.

If they have to pay more customs duty, the cost will be more. In China, the
product costs very less. And, if in India, the product costs more, these companies
will once again go out of India. So, you cannot achieve 'Make in India'. Secondly,
about green energy, the Prime Minister's assurance is that by 2022, there will be the
120 gigawatts of green energy. But, you have increased tax, customs duty on solar
panel, solar inverters, etc., which means by 2022, we cannot achieve that 120
gigawatts of green energy, solar energy or hydel energy. You cannot achieve that.
So, what the Finance Minister says is not agreeable to even to the other Ministers and
other Departments. There is no coordination amongst various Ministries in the
Government. That is the problem here. Now, regarding air pollution, already the
amount allocated for air pollution has decreased. This is one area where we have to
take steps. We are keeping social distancing and all. Most of the hospital wastes;
they are putting in the dustbins on the streets. There is no proper system of disposal
of hospital wastes. The Environment Ministry had certain rules as to how to dispose
of hospital wastes. But, hospitals are not following that. They are just throwing it in
the dustbins which are bound to spread diseases. The Government should take
steps to ensure that something is done in respect of disposal of hospital wastes. Last
year, the National Sample Survey Organization had stated that domestic consumption
has come down. The National Sample Survey Organisation is the Government
Agency. They have stated that the domestic consumption has come down. Now, for
MGNREGA, you have reduced the expenditure by around Rs.50,000 crores. Why
has the allocation been reduced? What happens then? The domestic consumption
will further go down. How will it help the people? Daily wagers are suffering. And,
this will increase the suffering of the large number of daily wagers who are already
suffering. The reduction in MGNREGA allocation will further increase the suffering of
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the daily wagers. What is the use in giving money to the rich when the people could
not purchase? Their purchasing capacity has come down. So, there is still a
misunderstanding between this Ministry and that Ministry. Your plan should be
targeted towards all people, not a few. You plan should be targeted towards
suffering people who have no money. You must help them. You must provide them
employment or they should somehow be made to live comfortably. There are certain
things which | think are just a make-up, like applying powder and all. This is the 75"
year of Independence. And, we are helping the pensioners, people who are aged
above 75 years, that they need not file return. Those who are getting pension and
interest alone, need not file returns. But, the tax will be deducted by the bank itself.
If there is a concession in tax rates, that is a help. That will make them celebrate.
Already, there is a scheme for faceless filing of IT returns. Now, you say that they
need not come to the IT office and file their returns.

There are two or three things which | wanted to list out. One is their Five Year
Plans. Around Rs.64,000 crores has been allocated for PM Atmanirbhar Swasth
Bharat Yojana. It is just to show that this Government is spending more on people.
Likewise two or three things which | had seen. So, this Budget itself is to show that
this Government is doing a lot to the people, but, ultimately, it does not do anything
to the people. It is not helping the people at all.

MR. DEPUTY CHAIRMAN: Please conclude now; your time is over.

SHRI T.K.S. ELANGOVAN: | am completing, Sir. Minimum Governance by the
elected people, people on whom the people of India had faith and elected them to the
Government; maximum Governance by the people who are ruling them, who are the
rich, who are affable, who can purchase anything; not by the representatives of the
people. Sir, with these words, | conclude.

ot Sguafa: SNHdl SRAT ST 98| 39 6B dlol, Y] fTaTsT MU MIdH
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SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, the economy in India is in dire
straits. | do agree with the opinion expressed by hon. Members that the Budget is a
total failure in addressing the present economic crisis. Hon. Minister is giving more
concessions to the rich. But, at the same time, you are not taking any step to
enhance the purchasing power of the common people. The Budget reflects
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intensification of neo-liberal policies and exploitation. It is a direct attack on the basic
rights of women, and reflects the conservative and anti-women attitude.

The Budget has been formulated in the context of the worsening hunger and
malnutrition which is reflected in the fall in ratings of India on the Global Hunger Index.
Workers like Anganwadi, ASHA and Mid-Day Meal workers are the grass root level
workers delivering the essential services to the people.

The Budget which was full of rhetoric about the 'Atmanirbhar Bharat” and the
$5 trillion economy has cut down the budget allocation for the Mid-Day Meal scheme
by Rs.1,400 crores.

The allocation for MNREGA is reduced by 41 per cent from the last year’s
revised estimates. There is only a nominal increase in the allocation for National
Health Mission.

Sir, considering the unemployment scenario in rural India....

MR. DEPUTY CHAIRMAN: Please conclude, Madam; please conclude; your time is
over. Please conclude in one minute.

SHRIMATI JHARNA DAS BAIDYA: Yes, Sir. In order to strengthen the situation of
the people of State, it is humbly requested to provide extra budget to Tripura Tribal
Areas Autonomous District Council (TTAADC) so that State will witness maximum
development throughout and to introduce special schemes to Tripura State tea
workers, as there are 48 Tea Gardens in Tripura.

Altogether, there is no increase in other welfare schemes in the Budget. Their
only objective is to help the corporates.

To sum up, this Budget clearly upholds the interests of the market. It has no
place for women. It is once again a blatant attack on the poor and the oppressed.
This is a budget to appease the rich accentuating the problems of unemployment and
rising inequality.

SHRI ANIL DESAI (Maharashtra): Sir, the people of India had great hopes on the
hon. Finance Minister, Shrimati Nirmala Sitharaman, when she presented the Union
Budget for the year 2021-22. Sir, to put India back on a recovery path following a
deep recession induced by COVID-19 and the consequent lockdowns, the Budget
this year had to be one 'like never before' as was promised by the hon. Finance
Minister. But the Budget has belied the expectations of the people of India. The
Budget was presented in a new format with six pillars to create an Atamanirbhar
Bharat. Huge outlay of expenditure has been made under these six pillars. Sir, my
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State of Maharashtra was the worst hit State and Mumbai had the highest number of
COVID afflicted cases as the pandemic had attacked India. But the way and with the
deft hands, the hon. Chief Minister, Udhav Thakareji, handled the situation and
controlled the pandemic from spreading further, it has been acclaimed by the WHO
and Washington Post also took note of it and later on the surveys which were
conducted all over the country, my Chief Minister happened to figure in the first five
Chief Ministers of the country. Sir, now Rs.35,000 crores have been provided in this
Budget for COVID-19 vaccine. It is expected by the States that they will be provided
COVID-19 vaccine free of cost by the Central Government as most of the States are
cash strapped due to the onslaught of pandemic. | hope the Finance Minister assures
the House on this count in her reply. Under the head financial capital, all out support
for the development of world class Fin-Tech hub at GIFT -IFSC has been declared
under this Budget. Sir, initially Mumbai was declared and is still an international
financial services centre as Mumbai is financial capital of the country and also globally
known as India's financial centre. With great regret, | would mention here that it looks
like with an objective to sideline Mumbai and deprive its pride of place, the
Government seems to have accelerated the pace of developing IFSC at Ahmedabad
which is reflected in this Budget. Further, the push to create new infrastructure is
appreciable but certainly not at the cost of doing away with the national assets, that
is, by selling or privatising profit-making public sector companies. It's shocking that
the monetisation project included sale of valuable land held by public sector
companies. The increase in FDI in insurance from 49 per cent to 74 per cent is highly
objectionable. It is as good as handing over the profit-making insurance sector to
foreign players and corporates. This step has resulted into a widespread anger and
resentment among the insurance employees.

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair.]

| would urge upon the Government to review this decision in the interest of
insurance industry and the people of India. Sir, disinvestment and strategic sale of
BPCL, Air India, Shipping Corporation of India, Container Corporation of India,
BEML and Pawan Hans, need to be reviewed by the Government. Similarly, the
proposal to privatise two public sector banks and one general insurance company,
should be scrapped as these are profit making national assets which also create job
opportunities to the unemployed youth. The LIC is the richest corporation which has
profit base and serves the interest of crores of Indian policy holders. It has been
playing key role in the financial market and also pays handsome annual dividend to
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the Government of India. The proposal to bring IPO in LIC would be an unwelcome
step as it would lose its glory to the utter disappointment of lakhs of Indians. Sir,
under inclusive development for aspirational India, agriculture credit target has been
enhanced to 16.5 lakh crores, but this huge outlay is far from satisfying the
expectation of farmers. All that the farmer needs is inclusion of MSP in the farm laws
and not oral assurance. Farmers have been demanding the MSP based on
Swaminathan Commission's formula of C2 plus 50 per cent. But ensuring 1.5 times
the cost of production on crops will not help in addressing farmers’ plight as it does
not provide a remunerative price. Farmers demand that the farm laws enacted by
the Government be withdrawn and they are given opportunity for hearing. | hope
the Prime Minister would give them the opportunity and resolve their contentious
issues as more than 75 days have gone and the farming community is agitating at
the borders of Delhi. Sir, Rs.300 crores have been provided to the Government of
Goa for Diamond Jubilee Celebrations of the State’s liberation from Portuguese. Sir,
my State of Maharashtra has just celebrated its Diamond Jubilee in 2020. So, why
Maharashtra was dropped? Sir, during COVID pandemic, hon. Prime Minister had
declared Rs.20,000 crore package to overcome the depressive situation in the
country and revive the economy by creating jobs and giving thrust to MSMEs. But
nothing seemed to have worked on the ground. There is no mention about this in
the Budget. What evolved out of this package ? Still the demand is sluggish; though
banks and financial institutions are flushed with money, there is no credit off take.
Unemployment is rampant due to non-availability of jobs. Under the situation, the
Government should put money in the hands of the people to create demand and
thus revive the economy. The falling Rupee and ever-rising fuel prices have broken
the backbone of the common man. The Government needs to take immediate
corrective steps in this direction.
Sir, in the entire Budget, hardly anything substantial is being budgeted for my
State of Maharashtra. It is with great regret that | would state that Mumbai, the

financial capital of India, contributes maximum to the exchequer by way of taxes and,

in return, Mumbai hardly gets anything. Moreover, the rightful dues of GST,
amounting to around Rs.25,000 crores have also remained in arrears. It was expected

that Maharashtra will be provided substantially but nothing has come our way. But,
the States which are going for elections have been provided liberally with an eye

on elections. Sir, spirit of cooperative federalism should be reflected in the
Budget, in a better way in times to come. Thank you.
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SHRI NARESH GUJRAL(Punjab): Mr. Vice-Chairman, Sir, | rise to oppose the
Budget. But, at the same time, as a chartered accountant, | commend the Finance
Minister for being very transparent. | have been in this House for 14 years and, for the
first time at least, the figures are honest. However, Sir, the problem is with the fiscal
deficit. The pandemic played havoc with our economy. We have a huge fiscal deficit
this year and next year. My worry is that with this huge fiscal deficit, the prices will go
out of hand. There will be a huge inflation. We saw once before, after the Lehman
crisis that when the Government relaxed the fiscal policies how prices went up,
especially food prices. This is going to be a double whammy for the poor person of
the country who has also lost his job.

Sir, | would like to say that this Government talks always of cooperative
federalism. But, at the same time, if you see, in all the States which are going to the
polls, lakhs of crores of rupees are planned to be spent except the State of Punjab,
perhaps because, | feel, they will not get any seat there. But, | think, it is extremely
unfair.

Sir, the Finance Minister gave the figures of how much procurement has been
done, how the figures have gone up two times and three times. | commend this
Government for that and it is a fact that the MSP was raised, direct benefits to kisans
have been given, soil cards were given and insurance has been improved. But, then
the question arises as to why our farmers are on the street. Why are our farmers
committing suicide? Why are our farmers in debt? | think, this Government needs to
look at that issue because the main reason is that this Government is not thinking out
of the box. Sir, this is the Council of States. | talk of my State, the State of Punjab. My
farmer is on the street because he feels that the market is going to be snatched away
from him.

For that, one will have to go into the history, a little bit. The State of Punjab
included Haryana at that time. It came to the country's rescue when we were begging
for food from America under PL-480, etc. As a result, when the window opens, both
for wheat and paddy, FCI would procure everything that the farmer had to offer. So,
the farmer had a market at his doorstep. Sir, the Prime Minister himself said that 80
per cent of our farmers have less than one hectare of land. These farmers have a
market at the doorstep today. That is why they are stuck in this wheat and rice cycle.
They can take the production risk but they can't take the marketing risk. Now they
fear that with the opening up of these three black laws, private sector will come in.
They will have to go to the private mandis with their surplus stock and they will not get
MSP. The Prime Minister said yesterday, both in the Lok Sabha and before that in
this House, "MSP was there, MSP will be there, MSP is there." But who is procuring
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at MSP? It is only the State agencies. The private sector is not procuring at MSP,
and that is what the farmer says. He wants MSP is to be enshrined in the law. You do
that and the farmer will go back tomorrow morning, but you are reluctant to do that.
Now, the question arises as to what you are going to do to create a market at the
doorstep of the farmers. The Prime Minister said, 'Look at the milk farmer. He is
doing so well.' Yesterday he said strawberry farmers are doing so well. Look at
Gujarat. The milk farmer is doing well because he has a market at his doorstep.
Whatever he produces, the next day Amul picks it up, Mother Dairy picks it up, some
private cooperatives will pick it up. Our farmers lack that and that is why they are
stuck, -- | would, at least, speak for Punjab and Haryana -- in the wheat-rice cycle.
Now, this Government has now said, and, | commend them that Rs. 20,000 crores
will be given to create a new institution which will fund long term infra. It is required
because short term funds were being used for financing long term requirements or
infrastructure projects. But why could they not think of something for the farm sector
on similar lines? Why should a banking institution be created which will fund these
cooperatives, the food processing plants and such things? This is to ensure that the
farmer finds a market at his doorstep, and till such time you that provide a market at
the doorstep, please do not take away what they already have. Sir, in an answer to
my question in this House, the Minister had said, Rs. 90,000 crores of fruits and
vegetables are wasted post-harvest. Why? It is because there is no market at their
doorstep. You can tell a farmer, 'please grow strawberries', but if the strawberries
are going to rot on his farm, what does he do with them? He needs to live and |
have...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI NARESH GUJRAL: Sir, give me five minutes at least. | have just spoken for
three minutes.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You are going to speak for
another one or two minutes.

SHRI NARESH GUJRAL: Why can't they create a wheat board, why can't they create
a rice board, why can't they create a vegetable board and why can't they create a
fruit board. Sir, | want to say one more thing and | will end. Give me 2-3 minutes.
One is, Defence expenditure has gone up, which is good. We are faced with serious
threat, but buying most modern aircraft or guns is not enough. You have to ensure
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that your soldiers are motivated, that their morale is high. And the way their
spokespersons are abusing the farmers whose children are on the borders,
demotivates them. | don't know what they are trying to do. Sometimes they are
called anti-nationals, sometimes they are called Khalistanis, sometimes they are
called terrorists. | hope it will percolate down and all their spokespersons will now
stop this nonsense which has been going on for so long. Sir, one more thing | would
like to say. Please do not use force with these farmers who are agitating.

...(Interruptions)... | have just one minute. Please don't interrupt.
...(Interruptions)... Sir, then you must give me extra time if they are going to
interrupt.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please carry on. Your time
is already over.

SHRI NARESH GUJRAL: Sir, | have one thing to say that lathis, water cannons,
barbed fences are not going to do anything because those farmers are inspired by our
Gurus. They are inspired by Shaheed Bhagat Singh and today every farmer is saying,

"GRBRII] BT THAT 3G EFIN [T H &,
QG & ST [T §197-U-Pifaer 4 81"

And | can tell you, Sir, these farmers will only go home when they can go home

and say, dg, thdzg, thdzl They will not go home otherwise and | am telling you,
either you withdraw these black laws or you provide them MSP for everything that
they produce. Thank you very much.

SHRI KANAKAMEDALA RAVINDRA KUMAR(Andhra Pradesh): Hon. Vice-Chairman,
Sir, | am very delighted for the opportunity given to me to take part in the discussion.

Sir, this Budget has not provided any hope to 5 crore people of the State of
Andhra Pradesh. No allocations in the Budget in order to implement the provisions of
the Andhra Pradesh Reorganisation Act, 2014.

Till now territorial jurisdiction of Vizag South Coast Railway Zone has not been
specified, no funds have been allocated and no revenue deficit relief given. The
Centre needs to generously support Andhra Pradesh which has been suffering due to
bifurcation of the State.

The proposal of the Central Government to privatize Visakhapatnam Steel Plant
leads to an uproar in the State of Andhra Pradesh. The Visakhapatnam Steel Plant is
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now worth about Rs. 2 lakh crores. The steel plant bagged the National Energy
Leader Award and Excellent Energy Efficient Unit Award consecutively till 2020. It is
going to generate employment opportunities to one lakh people. The interesting
development is that POSCO has evinced interest to set up a steel plant in
Visakhapatnam in RINL lands. A joint team of RINL and POSCO visited the RINL,
Visakhapatnam, and participated in a meeting with their representative.
Subsequently, the officials visited on 09-07-2019 and 20-02-2020 in connection with
setting up the plant. In the same connection, they met the hon. Chief Minister of
Andhra Pradesh. But, till now, this issue has been kept in dark. | don’t know why the
people of Andhra Pradesh were not informed about this for the reasons best known to
them. It appears that the Government initiated the process much earlier. Now, the
State Government is also shedding crocodile tears about the proposal. This has come
to light vide reply given to an Unstarred Question No. 1109 raised by one of my
colleagues belonging to the Ruling Party. It created further doubts. However, we
request the hon. Minister to drop the proposal of disinvestment.

It is reported that the hon. Chief Minister, Andhra Pradesh, has visited Delhi
and requested the hon. Prime Minister and hon. Home Minister for funds and
resolving bifurcation issues. It yielded no fruits. We do not know whether the Delhi
trips of our hon. Chief Minister are for that purpose or any other known purposes
since there is no reflection in the Budget.

SHRI AYODHYA RAMI REDDY (Andhra Pradesh): Please don’t mention the hon.
Chief Minister. It is not a fact. ...(Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: But the fact remains. After June, 2019,
in Andhra Pradesh, about 140 temples were attacked. * still are going on. An hon.
Member from YSRCP in his speech earlier referred to our TDP and made allegations
against us. In fact, no action on Antarvedi burning of chariot has been taken.
Recently, Lord Ram was attacked in Ramateertham Temple. Instead of taking action
against culprits, the State Government registered false cases against the opposition
TDP leaders and made a statement that BJP is also involved in it. There is no proper
investigation. The State itself is encouraging these types of attacks. However, we
demand a CBI probe into these attacks. There is a total lawlessness in the State.
Political victimization is going on. The Government machinery and police is being
misused and abused by the present State Government.

* Expunged as ordered by the Chair.
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Sir, the present party came to power in Andhra Pradesh by campaigning and
made a request to the people of Andhra Pradesh to give 25 MPs so that he will get
Special Category Status. Though they have given 22 seats, nothing has happened so
far for the reasons known to the public. But, the State of Andhra Pradesh is not even
turning a single stone for upliftment of the State. All the canons of democracy are
flouted. Sir, even the print and electronic media is not spared! Media has also
become victim in the State of Andhra Pradesh !

For construction of Amaravati, which is the Capital of new born State, no funds
have been allocated. Sir, the hon. Prime Minister laid the foundation-stone and
granted Rs. 1,500 crores. Already Rs. 10,000 crores have been invested. The
construction was abruptly stopped by the present Government. Assembly,
Secretariat, High Court and other respective institutions have also been functioning
there for the last several years. The present Government of Andhra Pradesh has
decided to create three capitals, contrary to the provisions of the Andhra Pradesh
Reorganisation Act.

The present hon. Chief Minister made a statement in the Assembly earlier that
he will support Amaravati and now contrary to that he has taken a decision. The
farmers of Amaravati have been agitating for the last 422 days. The decision of the
present Government is contrary to the provisions of the Andhra Pradesh
Reorganisation Act.

Sir, Polavaram Project expenditure is estimated at Rs. 55,548 crores. But, no
funds have been allocated. For getting funds, the present Government did not take
any steps. The expenditure on Polavaram Project is estimated at Rs. 55,548 crores.
But, no funds have been allocated. The present State Government did not take any
steps to get the funds. It was no surprise to me, being aware of the manner in which
the YSRCP and the Government of AP have been attacking the constitutional
institutions, like, the Legislative Council, the State Election Commission, the High
Court, etc. All canons of democracy are being brazenly flouted. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude.

SHRI KANAKMEDALA RAVINDRA KUMAR: The State Government is filing false cases
to suppress the dissent. ...(Interruptions)... The Central Government should
immediately intervene in the present state of Andhra Pradesh where the situation is
very alarming; lawlessness is rampant everywhere; false cases are being filed against
the critics; political opponents are being suppressed. | request the hon. Minister and
the Central Government to allocate funds in order to fulfill the demands of Andhra
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Pradesh Reorganization Act. | request the Central Government to immediately take
special steps in order to protect and save the people of Andhra Pradesh from the
oppressive and suppressive acts of the State Government. Thank you, Sir.

SHRI K.C. VENUGOPAL (Rajasthan): Thank you, Mr. Vice-Chairman Sir, for having
given me this opportunity to speak here. As we all know, we are discussing this
year's Budget in an extraordinary situation. On one side, there has been COVID
Pandemic and its impact; on the other, our anna data are in a historical fight against
the anti-farmer laws passed by the Central Government. They are on the streets for
the last seventy-five days even in extremely cold weather. Around seventy farmers
have lost their lives during this agitation. | salute their uncompromising historic
struggle to save the present and future. | extend my solidarity with their peaceful and
non-violent struggle. | pay my homage to our kisan brothers who lost their lives
during this agitation.

Coming to the Budget, many of my colleagues have already made their points.
Unemployment is today a burning issue. We are remembering the words of our hon.
Prime Minister. He had promised creation of two crore jobs every year. But, today,
he is totally silent on the rising unemployment in our country. According to the Centre
for Monitoring Indian Economy (CMIE), about 21 million salaried people lost their
jobs from April to August, 2020. There were 86 million salaried jobs in Indian during
the year 2019-20. But, in August 2020, this figure drastically went down to 65 million.
Rural unemployment too remains at a worrying level of 9.15 per cent, in December
2020, as per the CMIE.

As per the information provided by the Ministry of Tourism to the Standing
Committee, the pandemic led to revenue loss of around rupees one lakh crore in the
tourism industry alone. There was also a loss of 225 crore jobs in the tourism sector.
What is the way forward to address this concern? How are we going to compensate
in this issue of unemployment? The banks are also now very reluctant to give loans to
the tourism sector. This was informed by the Secretary (Tourism) in the Standing
Committee. Even in the measures, which the Government has announced in the
Budget to meet these extraordinary challenges, there is nothing to revive the sector or
to generate more revenue. The youth is asking where the jobs are. In the Budget
Speech, or, in the Budget documents, there is no roadmap to generate more
employment opportunities. The Budget is totally silent on creating employment
opportunities.

Coming to per capita income, now, we are behind even to Bangladesh in
terms of per capitaincome. The SBI Ecowrap, June 23, 2020, has projected that per
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capitaincome in India will fall in a severe manner post Covid. It is estimated that the
per capita income will decline by 5.4 per cent in Financial Year, 2020-21, to Rs.1.43
lakh. The Economic Survey itself has pointed out that the GDP registered a shocking
23.9 percentage collapse between April-June, 2020, the first contraction in 50 years.
The daily wage earners, street vendors, migrant labourers and unorganized workers
are still in an unexplainable crisis. What roadmap is this Government providing to
them? As you all know, this type of extraordinary situation needs extraordinary
measures. The people in this country had a great hope and expectation from the first
Budget after the Covid-19 pandemic outbreak. They were eagerly waiting to get relief
to revive their livelihood, business, and their economic activities. It is very sad to
state that the Budget unfortunately failed to give confidence to the people of this
country. It is not the effect of pandemic alone! Before the Covid, the GDP projection
for 2020-21 was already bad. The pandemic has only deepened the pre-existing
economic crisis. The GDP growth has already hit a 11 year low in 2019-20. Even,
now, the Government is arguing that the economy is on V-shape recovery. But how
that recovery is possible is not answered in the Budget. Curiously, one mantra is
behind you, which we are all seeing, and that mantra is privatisation. The Budget
has included every measure to sell out our public enterprises. Disinvestment is the
only source of income as far as this Government is concerned. Earlier, it was the
airports, now it is the shipping sector, and again, it is the insurance sector. Every
sector is being sold out for the benefit of a handful crony, capitalist friends. The
Government has already sold airports.  Now, the Airports Authority of India has
become the Airports Authority of Adani. Now, the Shipping Corporation of India is
also going in the same way. Yes! everything is going in the same way. And the
buyers are two, three persons only ! That is, India is now under him.

Sir, MSME is the major sector for revivng our economy. It is the backbone of
our economy. The number of MSME employees is about 12 crore. It is responsible
for about 48 percentage exports. What is happening in the MSME sector, already,
Chidambaramji has pointed out. That has totally collapsed. About 35 percentage
of the MSME sector have shut down. It has totally collapsed. What is the roadmap
for reviving the MSME, which is a major area for providing jobs? You did not have
any vision and you did not have any programme. Then, how can you revive the
MSME sector? The Government offered credit access, ignoring the MSME sector’s
demand for a stimulus to address working capital requirements. Everybody pointed
out MNREGA. The only hope for crores of Indian households was the Rural
Employment Scheme. Even though the hon. Prime Minister in the other House has
called it as a monumental corruption of the UPA Government, everybody is now
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saying that it is the only one scheme which is providing jobs in the rural sector. But
what is happening now? As per the records, nearly 120 million people have asked for
jobs under the Scheme during this financial year.  The total work demanded under
MNREGA in 2020-21 is 53 percentage higher than that of the last year.  Nearly 35
million people have requested MNREGA work in the months of December and
January, 2020. This is a clear sign that there is a high demand for jobs in the rural
sector. In spite of the demand from the people and suggestion from experts,
MNREGA allocation for 2021-22 did not cross Rs.1,00,000 crore mark and stands at
Rs.73,000 crores only. This is a 34.5 percentage reduction from 2020-21. From this
reduced amount, it is clear how the Government is going to revive unemployment in
the rural sector. We have discussed migrant labourers’ issues many times.  We
saw their plight. Poor migrant workers died while walking to their homes. It is also a
concern that there is no immediate relief to the migrant labourers and unorganized
sector in the Budget. The enrolment of 25 crore workers in the proposed portal will
take, at least, five years which is announced in the Budget. What are the immediate
measures that the Government has taken? Nothing is there.

Now, | come to the petroleum prices. That is also discussed here. Yesterday,
the hon. Minister has given a reply to my supplementary question. Actually, with
utmost respect, | am trying to say that this is totally a misguiding statement. With all
my respect, | would like to say that the hon. Minister was misleading this House. Let
me give some details in this regard. In May, 2014, at the end of the UPA-2
Government term, the petrol price in Delhi was about Rs. 71 per litre and the global
crude oil price average was US dollar 101.10. Today, the crude oil price is at 68 US
dollar and petrol price in Delhi is at Rs. 87.30. How is it happening like this? On April
21, 2020, the crude oil price fell to its lowest level since 1999. It was the lowest price
in 21 years. The price was at 16.38 US dollars. Then what did the Government do?
Was the benefit of the lowest price passed to the common people of the country?
No. What the Government did is, within a week, on May 5, 2020, the Government
increased the excise duty on petrol and diesel. The excise duty was increased by Rs.
10 per litre on petrol and Rs. 13 per litre on diesel, a record hike. It has to be
remembered that the hike was happening during the Covid period; and since June 7,
2020, the petrol and diesel prices were increased for 22 consecutive days. It didn't
stop there. Since November 19, 2020, the Government has increased the petrol and
diesel prices 15 to 16 times.

Excise duty on petrol. In May, 2014, the excise duty on petrol was Rs. 9.20
when the UPA was in power and on diesel, it was Rs. 3.46 per litre. In the last six
years, you have increased the excise duty on petrol by additional Rs. 23.78 per litre,
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and on diesel by an addition of Rs. 28.37 per litre. You have hiked the excise duty 13
times and have earned Rs. 19 lakh crore in last six-and-a-half years by increasing
excise duty on petrol and diesel alone. What have you done with that Rs. 19 lakh
crores? The people are suffering again and again. They are in much pain. But
nothing has happened.

In addition to this, now you have decided to impose an agricultural
infrastructure development cess also. Therefore, this is the situation in petrol and
diesel. Therefore, | think, the Minister has totally misled the House while saying that
this is only because of the crude oil price in the international market. That is a totally
irresponsible statement. | would like to tell that.

Then, Sir, regarding defence. Today we discussed about that also.
Chidambaramii pointed out that even there is no mention of the word 'defence' in the
Budget itself. You are very much nationalized. We saw the nationalism; the leakage
of a WhatsApp message. We saw the nationalism. The Balakot incident was leaked
to one of your media friends. The country withessed the nationalism of the BJP. You
are talking about nationalism every time. What is your defence preparedness?
Nothing is there. There is no additional thing. | will tell you. In 2018, Indian Army Vice-
Chief, Lieutenant General Sarath Chand, had informed the Standing Committee on
Defence that 68 per cent of the army equipment was in the vintage category, 24 per
cent in the current and 8 per cent in the start-of-art category. What the Government
is doing? What is your action for modernization of defence forces? Is there any
mention of that in the Budget? We didn't see any mention of that in this Budget. Now
hon. Raj Nath Singhji today has given a statement about the border issues. We are all
with you on this issue. On fighting our enemy countries, we are all with you. But you
are not giving enough information to the political parties of the country. You are not
taking all political parties into confidence. That is what the country is lagging in. You
are doing things at your level to show that you are the master in all such things. This
is not going to help us.

Sir, many announcements were made. My friend, Shri Muraleedharan, is
here. When was the announcement for the Kerala National Highway made? We all
know that hon. Nitin Gadkari had announced five months earlier that the National
Highway in Kerala was going to be widened into six lanes. Now, they have said in this
Budget that Rs. 65,000 crores have been announced for road development in Kerala.
That is a package of the NHAI. Everybody knows about that. Many announcements
were made even earlier. In 2015, the hon. Prime Minister announced a Rs. 1.25 lakh
crore package for Bihar. It was a big package. That was a poll promise. But
schemes worth only Rs. 1,559 crore out of the total package were executed in Bihar
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till 2020. Out of Rs. 1,25,000 crore, projects worth just Rs. 1,559 crore were
executed. These are promises that you made. In the last Bihar elections, you
announced free vaccination for the poor. We didn't find any mention of vaccination in
this Budget.

#t gelter o At (RER): W), AFFIY 4R [98R & I # Tod d1d 32 © &
I 1,000 BRIS el Bl 32 STHHRI 781 Bl

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please don't interrupt. Let
him speak.

SHRI K.C. VENUGOPAL: Sir, farmers are protesting. Our annadatas are in a
historical struggle and they have been protesting on the streets for so many days
now. Our Prime Minister used the term aandolanjeevis'. | don't understand this term
'aandolanjeevis’.  We saw some aandolan in 2014 also. Were they also
aandolanjeevis who promoted agitation”? Before the Government came to power in
Delhi, our National Capital withessed so many aandolans. My humble question to the
hon. Prime Minister is, were they too prompted or instigated by aandolanjeevis”?

T A A4S : G IATBR] AR AGIAToid] H b Bl ol ... (TAHH). ..

SHRI K.C. VENUGOPAL: Yes, brother, there would be aandolans. The political
system in the country itself is based on aandolans. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Venugopal, you don't
have to reply to them. Please, address the Chair. ...(Interruptions)...

SHRI K.C. VENUGOPAL: Sir, the political system in the country is like that. What do
you mean by 'aandolan'? India got freedom through aandolan. * because he did
aandolan to get us freedom from British Raaj. Even the Indian National Congress did
that. Mahatma Gandhi was Leader of the Indian National Congress.

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, please don't denigrate the...

* Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | will check the record and
if it is denigrating, then | would expunge it from the records. ...(/m‘errupt/ons)...

SHRI K.C. VENUGOPAL: Every time such aandolans have taken place.
...(/nterrupt/ons)... Sir, my question is, when the poor farmers are fighting for their
livelihood, when they are fighting for their present and future, how can they abuse
them like this? ...(Interruptions)... How can they abuse them like this?
...(Interruptions)...

37t Rra 9T g (STR U=20): IW, ... ([@EH). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | will check the records. If
itis.. ... (Interruptions)...

SHRI K.C. VENUGOPAL: Sir, they are branded as Khalistanis. They are branded as
terrorists. They are branded as Pakistani agents. Every day somebody appears in
some evening debate on TV channels and abuses our farmers badly.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You may conclude now.
SHRI K.C. VENUGOPAL: Sir, | am about to conclude.

Sir, this is the fate that our annadatas are facing due to the attitude of this
Government. Therefore, the farmers need an answer from the Government.

| would like to end my speech quoting the same Thirukkural that the hon.
Finance Minister quoted in her Speech -- "Uzhuvaar Ulagattharkku Aaniaathattradu
ezhuvarai ellam porutthu.”" This quote from Thirukkural means that farmers are the
linchpin of the world. They support others who cannot plough the land. So, listen to
the farmers. Show some concern. Withdraw this kaala kanoon. Withdraw this kaala
kanoon. Thank you very much, Sir.

o w4 wog w3 dn FRURE B A | I w3l (s SR R
STH): SYAHTEIE Sil, I Gl goIC UR intervene BT DT ATAR (AT, $9d oy
3MMIHT gRIATE| § el § AR [quelt Sl & ARGl & I Wl A BT §, offhd qof
Td 91 DI TG SI1GT UIST §51 <RAY, I9IC TR Bl MTeAral &, Ig ISP 8 T
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DIs GG <, 1 Igd ATST 14 &, oAb 71 B} I8 IHIIS el &1 A fs * g a7
U R AT 27 ... (FgT). ..

SHRI K.C. VENUGOPAL: No. ...(Interruptions)...

£t FIg TRR g9 : I B AR Bl ...(FAYH)....

SHRI JAIRAM RAMESH: No, Sir. ...(Interruptions). ..

it diies fe g1 (3R W7, A 3 AR Bl ... (I ). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please carry on.
..(Interruptions)...

31 SR R SIgY < IR, ... (FagH ). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): If something is wrong, | will
look into the record. ...(Interruptions)... | will look into the record.
...(Interruptions)...

#it ITRTT {98 319X : W), AFFY 9uE H3Al S 7 9% W IR W I8 $el (b
3MQTATRRI IR MG IATSITaT H &RIT 3R B ... (GET). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | will check the record.
..(Interruptions).. If something is unparliamentary, it will be corrected.
..(Interruptions)...

SHRI K.C. VENUGOPAL: It should be expunged. ...(/m‘errupz‘/ons)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please go to your seats.
..(Interruptions)...

37t SR 2 SIPN : 3R 79 SilS AT ST, Sl Sl 9] ... (GE ). ..

* Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA)2 Please go to your seats.
...(Interruptions)... If anything is unparliamentary, | will look into it.
...(Interruptions)...

Y SR € 19 : WX, 31 I IS WE B ... (FIIM)... W, Ig Sl IoIC &, I§
T SR B ...(GEH). ..

SHRI DEEPENDER SINGH HOODA: Sir, | have a point of order. ...(/nterrupt/ons)...

7t IR 8 SR : T IoIe | e &I fohvvr g gl ... (aem). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please, go to your seats.
...(Interruptions)...

21 3R 48 STHR : T MM 8 - U URT P A1 Bl SHH AT & "IAHR
YR Bl ... (FELH). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please go to your seats.
...(Interruptions)...

1t 3R Rig S1gY : H A=y oy w30, FFiHer AIaRA0T Sil &1 g=rare o1 arsd]
gl ...(aum™). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | have said, if anything is
unparliamentary, it will be looked into. ...(Interruptions)...

31l SRTT g TR : 'SMAMHR AR T & ol Ieh §RT S oI AT T &,
IFHT R < A YR-GR U= Bl 21 .. (FAUH)... R, FAS b G915
JoIC I URAT B 2l ... (TILH)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | will check the records.
...(Interruptions)...

#Y 3TRTT g S9N : R, H I8 Al FHe1 d18dl g & 59 goIc & 918 (5 aRE A
Ardpe 7 W Ruae foar 81 va fos1 =81, < o 121, afed Ardhe § &R positive
response 3T 3R HHFH H 51,000 WIECH A SIIGT BT IBTA AT ... (FILH)...
I8 Wl 37 319 H @l & T qR <21 3fR gIrar H §9 qoie &) b4 avE | U2 &l
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TS 21 Ig IS S &) 98 A 2 fb YR Bl "997h YRd' 9t 99171 8 31N s
HRA' 9 D1 BT W1 39 qoIc & AEGH F BRAT &1 ... (FGE)... R, G B 1
sAfTT WY 2 T fauer & =11 WY Bed 8 5 70 aut # gell IR g1 URSe aoie oM
g1 39 fory Wt ST H g0 -98d 979a1g AT gl ... (L™ )...

Y, 3N extra budgetary resources CARCISRCA] U, SIECH] SIN %\*I s_rl_vﬂ
URERIAT $699 g 5! ...(FAIH)... 39 IR fSRIed goie @1 1 3R W 37
$fEaT THole W SHH! U f5at @ L (ag™)... 98 YR, S8l Ugd $ad al
mobile manufacturing units ﬁ, 31T AT i B W%W‘gﬁ'ﬂ'{ & qE El@ ql
mobile manufacturing TN AR FgI 4 311¢ &1 ...(FAYH)... I FgwIH
@I (P 984 Jol SUA 8, I§ AR &I IS B, I§ I8 ARl Sl & -Igcd Bl
IUAL B ... (G)....

TR, I8l R fAuer & o sl 7 $al [ I8 M Ioic T21, I8 Wi Jole
gl...(AUM)... qR, H He1 IEdl g (% A S ARI M 9, ... (FIEH)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please go to your seats.
...(Interruptions)...

#t IR fg SgR : W, Y AR W ¥, ¥ Fed I fF W e
..(FAUF)... TR, 7 FHI H RISt 781 ], R e ) FoqR 8l 131 o)
..(FFI)... Wb, o ©: 9uf § AIG] RBHR B ARl & BRI TG &
SCT8T H I8 Ugell IR gaTl o fegar 3 ey SI1a] IRIe] bl TR v’ | qrev
frhe™ BT TR 3R fhdl 7 foar, 98 s 715t Sft & WRer o fear 2l
...(STTE)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | had allowed Mr. K.C.
Venugopal. He has already spoken. So, you can go to your seats.
...(Interruptions)...

il STIRTT 18 1R : ABIGY, [IH SUTGT NI DI IRIST &1 | I et Bl
TR % AIG] Sil B TRBR 1 [SAT 21...(FIIH)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): When your turn comes,
you can speak. ...(Interruptions)...

21 3R g 31N : Heley, I8 W gARI AfEaT Ud qret fdeprsd w3, sl Wi
S SR ST UBT R AINE B, . (aHT). ..
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): When his turn comes, he
will speak. ...(Interruptions)... You have given name. ...(Interruptions)... Go to
your seat. ...(Interruptions)...

7t 3R I8 S1gY : | FHa1 =rsdl § (b Al 3R ard [derd & fog i gqry
HRBR 1 16 TR g9 B ig DI 21 T8 W1 Al 3R gedi b AT AR I
& U B ... (Fagm ). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You can't interrupt like
this. Please go back to your seat. ...(Interruptions)...

1t SR R4 SIP : AR, WATST b TG ST G b BTN b fTY STT-3TlT
HATRT H Gt AT 51.65 Tf=rd &1 gfg Bt 718 Bl ... (FGE). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Minister, just one
minute. ...(/m‘errupz‘/‘ons)... Mr. Nasir Hussain, | did not want to take your name, but
you cannot challenge the Chair. You are a new Member. Learn
something...(Interruptions)...learn something and then you say. ...(Interruptions)...
Please go back to your seat now. ...(Interruptions)... You go to your seat now.
...(Interruptions)... You cannot challenge the Chair, Mr. Nasir Hussain. Go and
learn something from your senior Members. ...(Interruptions)... Please go to your
seat. ...(Interruptions)...

1t 3R Rig STgY : SuwvIee weled, H U a1k [ A 38 $HRA1 A18dl §, gi
TR & A1 BET Aedl g o Sl 3779 goie 3R @RI goic &l 91d &ed I, § 32
AT ATET § o I IoTc J81 BIAT & [ AT 3R 91l [ & forg 16 vicrerd
ATt Tl ... (AU ... 88 SIYRI S & oY 51.65 URRIA &I g9ic &l gig
DI T I AT AMINID <TG AR ATHIRAT HATAT H 28 IRHT DI Ihg Bl &, Sl
IE AT Sl Bl WRBR 1 Bl Bl

HEIGd, H U% W $B 3R a1 g1 A8 dl g1 39 R TRIa} & forg g
J 5 RIS BCT8IT', 3T IAd] 7 Udh] AT < UIY 3R 7 Ma-71d T fotell gg=
UT| 927 & B 919 3fR 8% URAR B [q5Tell S BT B 3R el 7 fhar © df a8
I AIGT ST BT ARBR 7 (5T B

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Thakur, please
conclude now because it is going to be 3 o'clock now.
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i} SR 7% STgR : HABIgy, Ui fee H ol 7El 81 UIQ, 59 e HY) a1d YRI | B,
e b 39 Ha Bl extend DR &IV

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): | will have to take the
sense of the House in that case. Please try to conclude before 3 o'clock.

SHRI ANURAG SINGH THAKUR: Sir, | am trying to conclude. | am not going into
details of the scheme. ...(Interruptions)... TG & IRId | TRIF TRAR & foIg
ST g9 BT B, TI-TTd H B TR Bl fdoTell 7 BT B, IR-IR UdlsS! dod
<1 BT BT, TEFHT ABTT &1 BT B1H, §d QI Giel IR 9 GTdl H U STHT B &l
BT AR JET 21, 34 B EOR DI 9 ....(TAIH).......

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please sit down now.
Now, we will take up the Special Mentions. Shri Anil Desai, not present.
...(Interruptions)... Dr. Santanu Sen, not present. ...(Interruptions)...

Now, the House is adjourned till 9 a.m. on Friday, the 12t February, 2021.

The House then adjourned at fifty -nine minutes past two of the clock till nine of the
clock on Friday, the 12" February, 2021.
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